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LOK SABHA DEBATES

LOK SABHA

Thusday, July 26, 1973/Sravana 4,

1895 (Saka),

The Lok Sabha met at Eleven of
the Clock.

[MR. SpeaxEr in the Chair)
ORAL ANSWERS TO QUESTIONS

Visit to Mongolia by a Bombay Indus-
trialist and Cinema House Proprietor
for Purchase of Horses

*61, PROF.
Will the Minister of DEFENCE be
pleased to state:

{a) whether an industralist and a
proprieior of a big Cinema House in
Central Bombay visited Mongoha to
purchase horses for defence purposes,
and

(b) if so, whether he possessed
special qualifications for the purpose®

THE MINISTER OF STATE (DE-
¥FENCE PRODUCTION IN THE
MINISTRY OF DEFENCE (SHRI VID-
YA CHARAN SHUKLA): (a) No, Sr

(b) Does not arise.

PROF. MADRU DANDAVATE: 1
would like to know whether one Mr.
Golctha has been to Mongolia. Ob-

have gone with a
he had, what reasons did
taking a trip to Mongo-

E

L]

he must
passport; if he
for

MADHU DANDAVATE:

2

go to Mongolia or to any other coun-
try for various purposes. As far as
defence purposes are concerned, no
Mr. Golcha has gone to Mongolia
either officially or unofficially with our
knowledge, and are not aware of any
such visit by any industrialist, much
Jess Mr. Golcha

PROF. MADHU DANDAVATE: He

has said that they do not know
whether one Mr. Golcha had gome to
Mongolia or mot. In case he does not
know whether he had gone, how can
he say with such confidence that he
had not gone there officially?

SHRI VIDYA CHARAN SHUEKLA:
1 have not said that I do not kmow
whether Mr. Golcha went or not. 1
am saying that we know that Mr.
Golcha, or any other industrialist for
that matter, has not gone to Mongolia
for defence purposes. Mr. Golcha or
any other industrialist might have
gone to Mongolia for other purposes,
but as far as defence purposes are
concerned, no Mr. Golcha or any other
industrialist has gone there.
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Efforts made to maximise Coal Pro-
duction and Streamline its Distribution

-

*62. SHRI DHARAMRAO AFZAL-
PURKAR:

SHRI RANABAHADUR SINGH:

Will the Minister of STEEL AND
MINES be pleased to state what
tneasures have been faken by Govern-

ment to maximise Goal production and
streamline its distribution so that
domestic consumers, brick burners,
small-scale industries etc. may get it

at reasonable price and in adequate
quantity?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH. HANSDA): All the
Coal Mines have been nationalised ex-
cept for a few captive collieries of two
peival sector Steel Plants, with a view
to meeting the coal requirements of
essential industries and developing the
coal resources in a rational and scien-
tific manner. Investment plans are
being formulated to increase the pro-
duction of coal from the present level
of 76 million tonnes to 143 million
tonnes per annum by 1978-79.

The Railways are making special
efforts to provide more wagons for the
movement of coal to domestic con-
sumers, brick burners and small scale
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industries. Movement of coal for these
consumers in block rakes is being en-
couraged. Scheme for the opening of
dumps at important locations all over
the country under the aegis of the
State Governments is being pursued.
The Coal Mines Authority have opened
a dump at Calcutta. This Organi--
sation and the Bharat Coking Coal Ltd.
intend opending servicing centres at
all important cities. Round the clock
loading in trucks for movement by
road is freely permitted. The State
Governments are being advised to take
action under the Essential Commo-
dities Act to check the rise in price
of coal,

SHRI DHARAMRAO AFZALPUR-
KAR: According to the statement,
“all the coalmines have been nationa-
lised”. That is a good thing, but after
the nationalisation of the coalmines,
the small industrialists and other
persons are not getting the coal as per-
their requirements. But here, the
statement has djscloseq that “invest--
ment plans are being formulated tos
increase the productiod.,.,” I wantt
to know how many months and how
many years it will take to increase the
production and supply the require~
ments to the needy persons.

THE MINISTRY OF HEAVY IN-
DUSTRY AND STEEL AND MINES.
(SHRI T. A. PAI): Sir, I know and I
am fully aware of the difficulties in
the availability of coal for the small
industries and the consumers for
soft-coke and the brick-making coal
also. The railways had given a low
priority for this last type of coal that
I mentioned. But I am requesting the-:
railways to give considerable im-
portance to the movement of this also,
because it affects the lives of the
common man and we are very much
interested in seeing that the avail-
ability of coal to the small scale in-
dustries and to the people at large is
assured.

So far as the investment is concerned
it will take time. If we have to-
double the capacity we have to take
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necessary. But
here, the statement given in reply to

the question says that “the railways
are making special effortis to provide
more wagons.” When the railway
department. is supplying wagons to
other countries, within the country
many departments and many persons
and big merchants and industrialists
are not getting the wagons and the
coalmines are not getting the wagons.
What are the reasons, and why the
railway department js not taking any
serious steps in this matter?

SHRI T. A. PAI: Before the nationa-
lisation of coalmines, we used to move
about 5800 wagons a day from Ben-
gal, Bihar and there was copsider-
able stock at the pitheads of coal and
the railways were not able to move it
fully, and therefore, there was a
shortage at that time. After nationa-
lisation, there is fall in coal gtock at
the pitheads, We are now trying to
see that a high level committee is
constituted with the Member, Trans-
port, in the Raiflway Board and the
Deputy Minister in charge of coal and
also the authority connected with ceal
supplies, so that thev ensure the
regularity of transport also.

SHRI RANABAHADUR SINGH:
May I know whether it has come to
the notice of the Government that a
major reason for the breakdown of
coal production in the nationalised
coal flelds is the fact that the agree-
ment that has been reached between
the small contractors and the erst-
while owners of the coal fields has
now, since the nationalisation, broken
down and there is complete stand-
atill of the operations where such
agmements had go far operated?

SHBI T. A. PAL: While it may be
teue, 1 should say, that the production

Oral Answers 6

for the five months from January to
May this year has been 33.52 million
tonnes, compared to the production of
30.85 milhon tonnes for the corres-
ponding period in 1872. It is quite
possible that this may not reflect
the correct state of affairs, as in the
past, many of the mines might have
not been ghowing thefr accounts cor-
rectly.

With the result that, production was
also not shdwn correctly. Since the
Government taking over, these figures
are accurate and they show ' that pro-
duction has not fallen as such but it
may not be commensurate with the
demand in the country.
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SHRI T. A. PAIL: It is
with the private sector the
was made by all kinds of means.
Railways have been Insisting
moving coal by block rakes
a more scientific way of do
the same umtil that is done
quested the railways to see
is no breakdown and I hepe
the deficiencies that are now
will be rectified.

E

ble

Epag E
LErERE
5535:3?

g

fact
that coa! required ‘hy the Assam Oil
Company at Dighoi and the Oil India
at Duliajan in Assam are not being
supplied and if so what action is the
Government taking to give the
of coal that they require?

-
SHRI T. A. PAI: I thank the hon.
Member for the information; I shall
look into i mnd gee that it is rectified.
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to take to ensure supply of coal to the
tailways so that these traing

restored?

SHRI T. A PAlI That heavy stock

hag been cleared long ago. We used

are

of 4 1o %

militon tonnes fo be cleared?

I am not fully
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SHRI DAMODAR PANDEY: Is
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SHRI T A PAI
aware of the avallability of stocks at

the pithead waiting for wagons, I shall
€7+ we dar¥ 7v sfwar oy o)

times to the power plants in required centanly take that into (on deration

quantities.

to have 3800 wagons per day at least
during the first thres months
there still a pithead stock

over a
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have taken
ty after nationalisation

our effort would be to see that
guality coal is made avallable

right

of
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Railways also.

SHRIT. A PAl So far ag the
first point I3 concerned, all that I
know {g that the Captive Mines belong-
ing to the Tatas and the Indian Iron
and Steel have been left out, it there
are others I should llke to get this
answer corrected Bo far as the other
thing is concerned I am fully aware
that the proper quality coal has not
been or is not belng supplied rome-

Interrupt
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: coal " to sl the industries,
,-Wnl-nhmdnﬂm’ '

WT.A.PM.!hnnbeenool-
lecting all the

SHRI T. A. PAI: The needs of
Gujarat also will be taken care of. I
shall y look into the problems

2

" MH. SPEAKER: That applies to all
other States also! )

P‘sk Military’s Border Activities
+
*63. SHRI PURUSHOTTAM KAKO-
DKAR:
{ SHRI V. MAYAVAN:

Will the Minister of DEFENCE be
pleased to state:

' (a) whether signs of Pakistani Mili-
tary activity have been noticed on the
border with India; and

(b) whether Government arg aware
‘of the fact that there has been a
change in the attitude of Pakistan
towards India?

THE ‘MINISTER OF STATE (DE-
FENCE PRODUCTION) IN 1THE

mmwtm.mmm-
Mhmummm -t
-Mmm-mmu

om Mm sa..wma 4, 1805 (SAKA)
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peaceful means through bilateral nego-
tiations,

SHRI HAURUSHOTTAM KAKOD-
Pakistan is really adhering to the
seatement given by one of our Minis-

Mr. SPEAKER: There is no acti-
vity and there is no need for any sup-
piex_mntaty.

SHRI PURUSHOTTAM KAKOD-
KAR: it is a matter of happiness that
Pakistan is really adhering to the
principle of mutual negotiations to
settle their differences with India.
May I know whether it is a fact that
China is supplying very heavy TU-18
jet bombers with all facilities of train-
ing and maintenence, with the capa-
city of carrying heavy bombloads?

MR. SPEAKER: How is it relevant
to this question?

SHRI PURUSHOTTAM EKAROD-
KAR: According to reports distant
targets in Bombay and Hyderabad
can be attacked with these weapons.
If so what is the getion that the Gov-
ernment is going to take?

SHRI VIDYA CHARAN SHUKLA:
Does it arise out of the main guestion?

MR. SPEAKER: He can ask a speci-
fie question about the border activi-
ties. .

SHRI PURUSHOTTAM KAKOD-
KAR: I am saying that these activities
are taking place because of the aid
which they are receiving from China.

MR. SPEAKER: Then he can ask &
question about supply of arms by
China. : .

SHRI PURUSHOTTAM KAKOD-
mun!hmrwhelhu'vsddh
behind these -activities? A

MR. BPEAKER: 1 am sorry, iti:
not relevant
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SHRI P. G. MAVALANKAR: In
ankwer to the firdt pait of the ques-
tion the hon. Munister stated that
no abhormal activities are going on.
May I know what con~-
siders to be normal activities?

SHRI VIDYA CHARAN SHUKLA:
For instance, patrolling along the bor-
der 18 a normal mililary activity.
That goes on. I said that no abnormal
activity has been seen on our borders
with Pakistan.

SHRI N. K. SANGHI: The hon.
Minister says on the one side that
there 13 no abnormal military activity
in the borders. Is it not within his
knowledje that the Pakistan] armed
forces are making preparationg on a
war footing and that they are con-
structing border roads, bunkers and
airports and gettink military hard-
ware from China? Is he also not
awale (hat Mujahids from Peakistan
are entering our territory and lifting
cattle” Is it a normal activity on the
border? In the Azad Kashmir area
they are creating another para mili-
tary force. When we have all that
informat:on, because of which we are
very much agitated. how can the hon.
M'nister say that there is no abnor-
mal aclivity on’ the borders?

SHRI VIDYA CHARAN SHUKLA:
The improvement of the defences and
preparation of bunkers are normal
activities that go during peace time
alsoc That is why J sald that we
have not noticed any abnormal acti-
vity in the Indo-Pakistan border.
Regard ng the theft of cattle and
smugeling across the border that the
hon., Member has referred {o, these

Is that a normal border
activity? Have you tajen
of this activity?

JULY 326, 108
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MR. SPEAKER: The Minjster iy net

prepared to say anything more thaa:
that.

SHRI SAMAR QUHA: May I know
whether it i3 a foot that a2 twe or
thpes-column peess report eppeared,
purporting to have beett a statement
issued by the hen. Defence Minister
from Chandigarh, to the effect that
there were some abnormal activities
along the Pukistan berder; if so, why
did the hom. Minister not contradiet
it earlier? Also, may I know whethep
since the Simla Pact, there has been
any increase In the mobilisation of
the Pakistan Army along the western
border of India?

SHRI VIDYA CHARAN SHUKLA:
We have given the assesgment......
(Interruption).

SHRI SAMAR GUHA: The two or
three-column statement came in the
name of Jagjivan Ramji and not in
Shr Shukla's name, Shri Jagjivan
Ram should answer,

MR. SPEAKER: 1f the Minister gays
that there 1s no abnormal activity,
why do you put him in a position
where he should say that there is ab-
normal gctivity? It is a plain reply
that he has given.

SHRI SAMAR GUHA: A press state-
ment running into two or three
columns came all over India daying
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THE MINISTER OF DEFENCE
(BHRI JAGJIVAN RAM): I do mot
remember the Chandigarh statement
at present but a gquestion was asked
about fresh gacquusition of mulitary
strength by Pakistan and to that my
reply was, “Yes” So far as our In-

n goes, there has been in-
crease in the malitary strength of
Pakistan but so0 far as the activitlies
on the border are concerned, no un-
usual actlvity has been noficed

SHRI VISHWANATH PRATAP
SINGH* I want to draw the attention
of the hon Minwster to certamn speci-
fic reports in the Dapers. One was
about large stat.oning of para-military
troops 1n camoufiaged huigy on the
Jammu and Kashmir border and the
second was that towards the end of
May in the Ferozpore sector there
were border firings I want to know
whether this was a result of intrusion
by Pakistan into Indian territory,
whether intrusion will be considered
“normal activity” and, if it was <o,
what was the number of casualties
on our side

SHRI VIDYA CHARAN BHUKLA
These borders are now manned by
the Po-der BSecurity Force and some
minor intrusions do take place while
patrolling These are not unusual
during peace-time As to the specific
instance that the hon WNember has
referred to. I shall have to find out
the specific mformat}on
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pese to help Pakistan agaisst India  the light of our past éxperience, may
+ Ihﬂwnﬁdm&ucc:.mmu

N India expect as regards nature

g5, SHRI MUKHTIARSINGH and emount of aid from Iran to
MALIK: Pakistan in similar situation In

SHRI P. A. SAMINATHAN: future? .
Will the Minister of EXTERNAL  guR] SWARAN SINGH: We have
AFTAIRS be pleased to state: no details of thcwtullhnlp.ﬂat
(a) whether Government have seen arms, ete. w“m“t;: h::':mmm':
mpm.mhinvm news- Thunnwmth. m q »

papers dated the st July, 1973 where-
muh-.mmudmwn-nwm
mmm'umaw; and

(b) if so, Government'’s action
thereto?
THE MINISTER OF EXTERNAL

AFFAIRS (SHRI SWARAN SINGH):
(a) Yes, Sir. Government have seen
Press reports on a broadcast of June
30 by Radio Iran to this effect.

(b) It 1 well known that India has
never commutted aggression on Paki-
stan, but hasg been obliged to defend
herself against unprovoked  attacks.
It is equally well known that we are
pleged to the resolution of all pro-
blemns with Pakistan bilaterally and
without the use of force. From my
recent visit to Iran, I have been as-
sured that Iran will also exercise her
influence on Pakisian for the peace-

it
Tl
EgEsgg
it

However, my second question to the
Foreign Minister is this. Our Foreign
Minister has expressed the hope that
he has been assured during his recent
visit to Iran that they will also exer-
cise their influence on Pakistan for
peaceful solution of the problem, But

Iraq, says:

“Mr. Abdul Bagi said here today
that massive military build-up in
Iran and reactivisation of the
CENTO bas become a threat to the
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I would like to know the reactions

fore, I can well understand his Te-
action to this effect

His second question was, the Shah
of Iran evaded replies to certain ques-
tions. What am I expected to react on
evasion in the matter of replying to
questions?

SHRI MUHAMMED KHUDA
BUKHSH: Will the hon. Minister tell
the House if he has been assured by
his colleague, hon. Defence Minister,
that, even in the event of Iran helping
Pakistan, India will be more than a
match for the combined efforts of
Iran and Pakistan?

MR. SPEAKER: You are asking his
opinion about it. How can this be a

supplementary question here?
Mr, Painuli.

SHRI PARIPOORNANAND PAI-

SRAVANA 4 1895 (SAKA)
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of India has made any protest to the
Government of Iran?

SHRI SWARAN SINGH: It is not
unusual that experts of one country
do train the armed forces of another.
There 15 nothing to protest about it.

SHRI B. N. REDDY: I want to

SHRI SWARAN SINGH: Itis a

fact that the United States is likely
to be the principal supplier of arms
they will be charging
rices and Iran is in a
. Britain is also hkely
to suppiy arms to Iran, of course, on
normal commercial basis. There are
a large number of suppliers in the
world today who are prepared to sell
arms to any country which 1s prepar-
ed to pay.

SHRI B. N. RDDY: What about
my question whether Government
sees any American hand behind this
development?

SHRI SWARAN SINGH: I have
already said that the United States of
America 1s likely to be the principal
supplier of arms by means of sale to
Iran and, obviously hands will be re-
quired to complete any transaction.

sfiow e SR dar wnw
wZ2 ATEA A WX WA { ST «v
fF ol wiv wwwd ® qfiear
gnd o gud &1 qafew § el
QTS Y T WY &7 #2,
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SHRI SWARAN SINGH: I must
inform the House that even in public
statementg and in certain press inter-
views the Shah-an-Shah of Iran has
been trywing to project that the arms
that are in possession of Iran are not
likely to be available directly or in-
directly to Pakistan unless Pakistan
15 attacked and, secondly, unless the
integrity of Pakistan is endangered,
meaning thereby that if the problems
in Baluchistan and the Frontier Pro-
vince take a shape which threaten in
a major way the integrity of Pakistan,
then Iran's help will be available to
Pakistan to counter that situation.

On the second aspect, our position
is quite clear that we do not st all
interfere in the internal affairs of
any country and whatever may be
the danger to the integrity of
Pakistan, certamly it is not from
India.

SHRI R. V. SWAMINATHAN :
Arising from the answer given by the
hon. Minister that Iran will use its
good offices for a peaceful settlement
between India and Pakistan, may I
know what impression the han.
Minister has gained in Iran during his
recent visit, whether in the event of
there being asny conflict between
Pakistan and India, Iran will keep
aloof or keep neutral or they will
entangle themselves. 1 would like to
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know ag to what is the public opinion
as well a5 that of the Shah of Iran.

SHRI SWARAN SINGH: I have
already replied to that question. I
would like to clariy that T have
never used the expression that they
will use their good offices to bring
about a settlement because according
to the Simls Agreement, India and
Pakistan have to settle all differences
between the two bilaterally and
peacefully. I have used the word that
they will use their influence with
Pakistan and suggest to them that
they should settle their differences
with India peacefully,

SHRI H. M. PATEL: 1 would like
to know in the light of the answer
given by the hon. Minister how he
could reconcile the statement made
by the Defence Minister in London
and elsewhere that there is an
apprehension from Pakistan because
of the large arms that Iran has been
purchasing, with the Foreign Minis-
ter’s statement that these purchases
constitute no apprehension to India

SHRI SWARAN SINGH: If I may
say, there is no contradiction at all.
For one thing, I have never
that there is no apprehension, There-
fore, there is no questions of any con-
tradiction ...... (Interruptions)

May 1 complete, Mr. Patel, because
you had been Defence Secfetary and
you kmow better. What I have said is
that of course any large scale acquisi-
tion of arms in our neighbourbood is
a matter which we must seriously
take note of. It may be that we may
have apprehension but our efforts
should be to reduce that apprehension
and if assurances are svailable which
do hold out the possibility that these
arms will npot be used against us,
unlesg of course, certaln
afthltmdotlhtp!mthm.tht
is something we should try to achieve
and try to get such assurancés,

1 4o not wee any comiradiction bel-

|
H
g
g
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also made several statements belore
that large-scale acquisition ot arms
by Iran can pose a problem for us
and, it lg for these reasons, that we
have decided to have this dialogue
with Iran to find out whether there
is a possibility of us being assured
that these apprehensions may not
actually materialise So, it 15 quite
straightforward

SHRIr BHOGENDRA JHA  From
the statement of the Minister appre-
hension anses in the country and m
the jlouse In the background of the
assurance that he has received that
unless Pakistan 1s attacked Iran wall
not send its J4rmy and armaments to
the help of Pakistan, may 1 know
whether 1t 15 not a fact that in 1965
and 1971 Iran sided with Pakistan
even tiough India had been attacked
on both the occasions® Secondly, Sir,
with regard to the integrity of Paki-
stan, some tune, there may be demo-
craic movements i the frontier
ar¢as, in Baluchistan or m Sind Or,
even tomorrow there may be miltary
rule 1n Pakistan and there may be
democratic movement i Punjab
against the military rule, uf there 1is
military rule In such a situation, in
the name of continued 1ntegrity of
Pakistan these armies and armaments
will come to our borders May I
know whether 1t 1s not a cause of
anxiety for us® So, 1 want to know
whether the statement of the Extler-
nal Affars Minister will not lull this
country into a false sense of securitv
Will it not pose embarassment to our
friends with whom we have friendly
relations, with Iraq with the Republic
of Afghanistan and other countnes® ]
want to know about that

SHRI SWARAN SINGH It is a
different thing if there are such types
of movements in Northern Frortier
Province and Baluchistan and they
have indigenous origin amongst the
people of those areas - We have no
such plan to export these ideas to
those parts of Pakistan. Let me put
it quite clearly 1f there are indigen-
ous movements in Pakistan, this is
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4an nternal matier between Pakistan
and the federaling unils or provinces.
in that suuation, whalever may ve the
agreement veiween lran and Pdkistan
o help Paisian o guell any sudh
movement, It :» a madiler 1n woich we
dont come directly. It 15 a matler
veiween ilnese IWo couniries and ihey
may driive al any agreement so long
ds Il does nol ailect us So let us
be quite clear in our own mind and
not try to confuse the 1ssue. [he
Lrst point whicn he raised 15 a valid
point  lor instance, we hdve con-
sistently explamned to tne woild in-
cluding Iran that 1n 1965 and 1971
India had never attacked Pakigtan.
We had to defend ourseives on both
these occamions Thereiore it Iran
stood wath Pakistan during those oc-
tasions certainly we feel tnat 1t was
not justihed, at any rate, on this pre-
text that Ind.a had on those earlier
occasions, atlacked Pakistan But if
now lIran 1s taking the stand publicly
that they have no commitment to be
on the side of Pakistan in any man-
ner, not even in the matler of supply
of armaments, etc unless Palistan 1s
attacked, we should accept that rather
than try to pick holes in that

SHRI BHAGWAT JHA AZAD The
question 1is very clear In the past,
Pakistan had attacked us but always
<ald that we attacked them Dud the
hon Mimister clarify from the Shah
of Iran what Iran would do in such
case<” That is what the question 1s.

SHRI BHOGENDRA JHA That was
the situation in 1965

SHRI SWARAN SINGH I would
like to add that there is no question
of lulling anybody into a false sense
of secunity That is certainly not the
intention, and I am sure that we are
doing our duty in ewvery manner to
strengthen our capacity to resist any
threat to our sovereugnty security

The other point that is raised is
this If a contingency arises when
there is a conflict with Pakistan, then
who will decide whether Indla is an
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MR. SPEAKER Let hum it down
He cannot ask any further gquestion
now Let there be no debate gnd no
counter-arguments, please This Is
Question Hour, and there should not
be any debate now All these days,
we have not been able to do more than
three or four questions

SHRI SWARAN SINGH I would
Like to clanfy, lest any doubt should
be left, that our friendship with Irag
is well known and so also with Afgha-

nistan.

SHRI SHYAMNANDAN MISHRA
8hould the Question Hour be gpent on
explaining the policy to the hon Mem-

+ber” Should we spend all the time on
this only”

SHRI SWARAN SINGH I am enti-
rely in the hands of the House There
is no gquestion of our altering our
pohcy or our friendship with Iraq,
when we are trying to improve our
relations with Irag
yearary feen arela garee ¥
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL BINGH) (a
No, Sir ¢

(b) and (¢) Do not arise
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI 'G. VEN-
KATASWAMY): (a) and (b). Accord-
ing to Press reports the Convention
made a demand for a minimum of
Rs. 6 for roling 1000 hidis.

{¢) The wages of bidi workers un-
‘der the Minimum Wages Act, 1948
differ from State to State, The que-
stion of reducing the disparities was
considered at a meeting of the State
Labour Ministers- held on the 17th
January, 1973 when it was agreed that
the minimum wage for rolling 1.00U
bidis may be brought upto Rs. 3.25
‘per day (with variations upto Rs. 3.50
per day), without prejudice to the
higher wages already prevailing in
some States/areas. The State Go-
vernments have been requested to take
further action accordingly.

The Payment of Bonus Act, 1965,
applies to every factory and every
-establishment in which 20 or more
persons are employed on any day dur-
ing an aceounting year, and applies
0 the bidi industry also.
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WRITTEN ANSWERS TO QUES-
TIONS

Switch-Over to Indigenously Manufa-
cluzed Quenchinz car Locomotives

*64. SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Indian Iron and
Steel Industry is now in a position to
switch over to indigenously manufac-
tured quenching car locomotives; and

" (b) if so, to what extent the switch
over will reduce our dependence on
imports?

THE MINISTER OF HEAVY IN-
DUSTRIS AND STEEL: AND MINES
(SHRI T. A. PAI); (a) The Indian
Iron and Steel Industry has already
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started switching over to the use of
indigenously manufactured quenching..
car locomotives for their new as well
as replacement requirements.

(b) For each complete quenching
car locomotive produced in the co-
untry, the saving in foreign exchange
would be approximately Rs. 12 lakhs.

Violation of Simla Agreement by
Pakistan

*§6. SHRI SHANKERRAO
NT:

SHRI S. M. BANERJEE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

SAVA-

(a) how many times, on what oc-
casions and in what manner, has Pa-
kistan violated the letter and spirit of
the Simla Agreement so far; and

(b) the reaction of Indig on each:
oceasion?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) and (b). Government have from
time to time drawn Pakistan’s atten-
tion to the fact that their continuing
anti-Indian propaganda, their approa-
ching the ICJ on the POW issue, and
their attempt to reopen the overflights
case in the ICAO Council are not in
consonance with the Simla Agreement.

Expenditure on Pak Pows

*69, SHRI S. A. MURUGANAN-
THAM:
SHRI P. M. MEHTA:

Will the Minister of DEFENCE be
pleased to state:

(a) what is the total expenditure
so far incurred by Government on
the . Pakistani Prisoners of War kept
in India; and

(b) what are the facilities provided

to the prisoners-of-war inside their
camps?
THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM):(a) Accord-
ing to compilations made available
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80 far, approximately Rs. 21 croves
have been spent on Pakistini prisoners
of war as well as civillans under pro-
tective custody upto 31st May, 1973,

{b) The prisoners are provided with
food, clothing, accommeodation, ad-
vance of pay and medical and rec-
reational facilities in accordance with
Geneva Conventions.

Proposed Import of Steel During
1973-14.

*76. SHRI ARVIND M. PATEL:
SHRI BISWANATH JHUN-
JHUNWALA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the quantity of steel imported
during the laost three years, year-wnise;

(b) the quantity of steel likely to
be imported during the year 1973-74;
and

(e) the mode of its
amongst the States?

distribution

THE MINISTER OF HEAVY IN-
DUSTRIES AND STERL AND MINES
(SHR1 T. A. PAI): (a) A statement
is laid on the Table of the House.

(b) About one million tonnes.

(c) Imported steel is not distributed
state-wise Imports are regulated ac-
cording to the import trade control
policy for 1973-74 as announced by
the Government of India, Ministry of
Commerce, in the Garette of India
(Extraordinary) dated 2nd April. 1873

Statement
Imports of Mild Steel

(in lakh tonnes)
1969-70 - . 348
!gb"il 551
197172 . . . . 10-86
. L 726

it

. e e,
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Explosion In the Kirkee Ammupition
Faclory

*71. SHRI VIKRAM MAHAJAN:
SHRI SAMAR MUKHERJEE:

Will the Minister of DEFENCE be
pleased to state:

(a) whether there has been an ex-
plogion in the Kirkes Ammunication
Factory on the 20th June, 1873 in
which four workers were killed; and

(b) the particulars of the accident,
the cause thereof and the compensa-
tion paid to the next of kin of workers
who were killed as a result thereof?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN HE MINI-
SRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) The explosion took place in F-1
Section of Building number 555 at 1355
hours on 20th June, 1973. Delonators
were stored in this builling A Board
of Enquiry has been urdered to In-
vestigate the causes or the explisidn
and their proceedings are awaited.
Rs. 3,100 were paid 1o each of the
family of the deceased. Detalled stute-
ment 15 lalg on the Table of the Hruse.

Statement

Financ.ul assistance given to each
of the family of the dcceared workers
1s as under.—

(1) Re. 2,000 each to the family
of the deceased from the
Shaney Memoriul Fund;

(i) Rs. 1,000 each to the family
of the deceagsed by Ammum-
tion Factory Cooperative Cre-
dit Soclety and

(iii) Rs. 100 from Labour Welfare
fund.

Sanction has also been issued on
6th July, 1678 for payment of com-
pensation as admissible under the
Workmens’ Compensation Act to the
legal heirs of the deceased.



33 Written Answers

In addition to the above financial
assistance, employment to one mem-
ber each of the family of the deceased
has been afforded.

Betling up of U.S. Naval AirForce
Bervicing Station jn Diego Garcia
Island

*72. SHRI D K PANDA

SHRI SHRIKRISHAN AGRA-
WAL

Will the Mmuster of EXTERNAL
AFFAIRS be pleased to state,

(a) whether U S A has set up a
naval and Air-Force Servicing Statton
in the Diego Garcia Island, and

{h) 1t so Governmentis
thereto?

reaction

THE MINISTER OF STIATE IN THE
MINISTRY OF EXTERNAL AFFAI-
RS (SHRI SURENDRA PAL SINGH)
(a) In 1966 the United States and
the Umited Kingdom Governments en-
fered into an agreement to set up n
Dnego Garcia a naval, air and commu-
nucations facihty ncludmg an  air
stnp Omn June 18 1973 the Defence
Department of the US announced that
the ‘communications slation’ at Diego
Garold was operatine from \larch 23
1973

ih) Since 1963 the Go virment of
India has repeatediy doplored both
to the US and the UK Gu ernments
the'r decson to <ot up a hae 1n
Diego Garcia as 't wovld  leat to
great Power militarv wmnvalr in the
Indian Ocean Indias view that the
Indian Ocean should he an area of
peace, {ree from gieat Power rnal
ries, iens.ons and presence 15 well
known

Effect of poor Condition of Coke oven
Batieries on Production in Durgapur
Steel plant

*73, 8HRI ROBIN SEN Wil the
Minister of STEEL AND MINES be
pleased to state
1105 L8--2.
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(a) whether production of Durgapur
Steel Plant 1s affected due to poor
condition of coke oven batlenies,

(b) 1f so, the reasons for the deteri-
oration in the condition of these bLat-
teries so soon, and

(c) the steps iaken by Government
to remedy the situation?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T A PAI) (a) It 1s true that
production in the Durgapur Steel
Plant has been adversely affected due
to the poor condition of the coke oven
batteries

(b) The first coke oven battery at
Durgapur was commuss.oned 1n De-
cember, 1459, the second in Decemter,
19680, the thurd m May, 1962 and the
fourth in August, 1967 The condi-
tion of the first three batieres dete-
riorated due to poor maintenance In
the 1mtial stage, and subsequently due
to freguent thermal shocks suftered
by tne batteries due to labour indis-
cipline and poor condition of the bat-
tery machines leading to frequent
break- lown. and consequent irregular
pu-hing of ovent Owing to frequent

thermal <hock~ in the past  batterv
No 4 had also ~tirte showing signs
of stra.n The hatter has recently

developed faults due to what are “e-
hieved to be dec.gr defects

t¢) Battery No | was shut down
4o Monenber 19k fop reconstruction
a4 the usual tvpe of repaus were
fond to Le ne ther adeguate nor eco-
nomica! One Y“ali of the battery 13
evpecte. o he commissioned by Aug-
ust 1473 ana the other half by Octo-
ber1 1973 DMajor repairs to battemes
No 2 and No 3 a:e already n hand
A plan has been drawn up for the
phased rebuilding of these two batter-
ries also after putting up an addi-
tional half coke oven batterv In re-
gard to battery No 4, the faults deve-
loped by the battery are being exa-
mined by experts with a view to
finding out the exact nature of the
defects and the remedia] action to be
taken Meanwhile, temporary measu-
res have been taken to minimise the
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damage and to prevent any further
damage to the ovens in the battery.

Explosion of Hydrogen Bémb by China

*74. SHRI M. RAM GOPAL RED-
DY:
SHRI VAYALAR RAVI:

Will the Minister of DEFENCE be
pleased to state:

(a) whether recently China explod-
ed a Hydrogen bomb; and

(b) if so, what steps Govermment
have taken or propose to take to
counter the threat posed by it to India?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) China
carried out an atmospheric nuclear
test on 27 June 1973.

(b) Government’s policy on the
manufacture of nuclear weapons has
been explained in Parliament on seve-
ral occasions. Government believe
that the defence of our borders can
be best ensured by adequate military
preparedness based on conventional
weapons.

British Refusal to Grant Amnesty to
Earlier Immigrants under New Impai-
gration Rules

*75. SHRI BHOGENDRA JHA:
SHRI JOYIRMOY BOSU:

Wil the Minister of EXTERNAL
AFFAIRS be pleased Lo state

(a) whether the British Government
bhave refused to declare a general
amnesty for illegal immigrants who
seitled in Britain prior to the new Act
on immigration came into force in
January this year; and

(b) it s0,
thereto?

THE MINISTER OF STATE IN THE
MINISRY OF EXERNAL AFTFAIRS
(SHRI SURENDRA PAL BINGH): (a)
Yes, Sir,

Government's reaction
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(b) Government hope that the Bri-
tish autborities would apply the pro-
visions of the Immigration Act, 1871,
humanely and without undue human
hardship to the large number of immi-
grants who have been living in the
UK for many years as law-abiding and
useful members of soclety.

Increase in Price of Cars Masufactur-
od fa India

*76. SHRI SUKHDEO PRASAD
VERMA:

SHRI M. S. SBIVASWAMY:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether the prices of cars
manufactured in the country have re-
cently been increased considerably;
and

(by 1f so, to what extent and the
reasons for the increase?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A, PAl) (a) and (b} The
ex-factory retwl selling price of the
Prenuer President car has been in-
creased by Rs. 223 and thal of the
Standurd Gazel car by Rs. 127 with
effect from I~t July, 1973, The in-
crease¢ in noth cases 18 limited to in-
crease in the purchase price of bought-
out components and direct wages.
which have to be allowea in the light
of the judgment of the Supreme Court
on car prices.
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Payment of E.S.1. contribution by
Factories

*78. SHRI PRABHODH CHANDRA:
Will the Mimster of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether all the factories are
obliged to pay special contnibution for
Employees' State Insurance irrespec-
tive of the fact whether Employees’
State Insurance facilitieg are available
or not, and

(b) if so the reasons therefor?

1THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH)
(ON BEHALF OF MINISTER OF
LABOUR AND REHABILITATION
—SHRI RAGHUNATHA REDDY): (a)
All factories coverable under the Em-
ployeey’ State Insurance Act, 1948
were obliged to pay Employer's Spe-
cial Coninbution upto 30th June, 1973
under Chapter VA thereof This
Chapter has been withdrawn since 1<t
July, 1977 from which date, the em-
ployers in non-implemented areas have
been relieved of this obligation, while
employers in areas where the benefits
under the Scheme are available pay
contributions at the rates laid down
in Schedule I to the Act.

(b) The Employees’ State Insurance
Secheme has been the first Scheme of
its kind in the country. It was decid-
ed In the early stages of its implemen-
tation to extend it gradually to more
and more geographical areas after
gaining experience in the working of
this, soeisl inmmrance scheme. The
wag first introduced in Dethi
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towards their share of con-
tribution, they represented that imple-
mentation of the Scheme on a geogia-
phical busis would place them at a
competitive handicap in relation tw
employers of other factories m areas
where the scheme was not implement-
ed. The Act was, therefore, amended
and the transitory provisions in Chap-
ter VA were brought in to distribute
the Burden of employer’s share of corn-
iribution on all the factories through-
out India, which were coverable under
the Act. The payment of Employer’s
Special Contribution was so regulated
that those in the implemenied areas
were required to pay more than those
in the non-implemented areas. With
the expansion of the Scheme, in reccr.t
vears and its extension to the large
bulk of coverable establishments in
the country, the positjon has changed
and Government decided that Chapter
VA should be withdrawn.

Pakistan Response to Joint Indo-
Bangiadesh Offer

*79 SHRI NARENDRA SINGH

SHRI DEVINDER SINGH
GARCHA
W:ll the Minicter of EXTERNAL

AFFAIRS be pleased to state:

{a) the broad outline« of the Pakis
tan’s commumcation reiterating the
praposal for an officialy’ meeting to
cla”ify the Joint Indo-Bangladesh de-
claratinn,

(h) Government’s reaction thereto:
and

(¢ whether any reply has been
sent, and if so, the contents thereof”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(4) and (b). In his letter of the 23rd
of June, 1973, Mr. Aziz Ahmed stated
ihat the officials’ meeting will discuss
not only the question of repatriation
of Pakistan POWs and civillan inter-
ness but also the other issues men-
tioned in the joint Indo-Bangladesh
Statement of the 17th of April 1973
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The Govesnment of India has all along
maintaingd that it ig willing to hold
talks with representatives of Pakistan
on the basis of the Joint Indo-Bangla-
desh Declaration of April 17, 1878,
which expresses the readiness of the
two Governments to seek a solution of
all humanitarian problems through
simultaneous repatriation of the
Pakistani prisoners of war and civi-
Lian iInterness, excepi those required
by the Government of the People’s
Republic of Bangladesh for trial on
erimunal charges, the repatriation of
Bangalees forcibly detained in Pakis-
tan and the repatriation of Pakistanis
in Bangladesh

(c) A reply was sent to Pakistan
confirming our willingness to gend a
delegation to Pakistan to hold these
talks

Indo-Polish collaboration for moderni-
sation of Coal Imdustry

*80 SHRI M S SANJEEVI RAO
SHR! VIRBHADRA SINGH

Wil the Minister of STEEL AND
MINES be pleased to state

(a) whether the Indo.Polish colla-
boration for the modernisation of the
tnul industry in the country has been
piopused

{b) 1f so, the mam features of the
proposals, and

(e) bv what time the pioposals 1
likelvy to be fAnalised?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T A PAI) (a) to (c). The
Bharat Coking (oal Limited have
concluded an agreement with M/s
Kopex, a Polish firm to render expert
services to Bharat Coking Coal and
to collaborate 1n the preparation of a
feasmbility report for the reconstruc-
tion of the nationalised coking coal
mines The feasibility report ix ex-
pected to be received within the next
few months

JULY 26, 197§
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Release of Pig Iron for export by
Bokaro Steel Plant

603. SHRLI C. K. JAFFER SHA-
RIEF: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the guantity of pig iron which
has been released for export up to
May, 1978 by the Bokaro Steel Plant;
and

(b) the expected production thereof
during the curient year?

THE DEPUTY MINISTER IN THE
MINISTERY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Bokaro Steel Limifed have 1eleased
2,07.000 tonnes of pig iron for export
upto May, 1973,

(b} The anticipated output of pig
iron from Bokaro Steel Plant during
the current year 1s 7,57,387 tonnes.

Requirement and Production of Steel

804 SHRI VAYALAR RAVI:

SHRI BISHWANATH JHUN-
JHUNWALA;

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the tota)l estimated reguirement
of Steel in the Country for the year
1073-74 and the total quantity expected
to be produced within the counir: and
its plant-wise break-up: and

(b) whether there has been a de-
creased in the production of indige-
nous steel and if so, the reasons there-
for?

SRAVANA 4, 1805 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
P.unning Group on Demand and
Availabiiity Projections constituted hy
the Tack Force on Iron and Steel has
es.inated the domestic demand for
steel at about 6.7 million tonmes in
1973-74 According to present indica-
uions, production from the main plant
is expected to be roughly five million
tonnes as detailed below:

(in milon tonnes)

Bhulai 175
Durgapur . . 067
Rourekela s . . o- 81
TISCO. 1-37
1.1.5.CLO. o 41

5'n1

The production from electric furnace
umts and other re.rollers is expected
to be another 1.16 million tonnes.

(b) Production of saleable steel in
the first quarter of this year in the
main steel plants has been consider-
ably lower than the target for the pe-
riod Production has been adversely
affected principally due to acute power
shortages which resulted in severe
curtailment of the operation of the
coking coal mines and the coal wash-
eries which in turn affected the avail-
abibity of adequate supplies of coal to
the steel plants. The inadequate sup-
ply of coal affected the availability of
coke oven gas for rolling. Power
shortage also directly affected the roill-
ing of steel in all the plants except
Bhilai. The total production of sale-
ahle steel in the first quarter in the
main steel plants was about 2.83 lakh
tonnes less than the target for the
period,
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Office building and staff quarters for
L R.PF.C. Trivandram

605. SHRI VAYALAR RAVI: Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to refer to
ihe rply given to Unstarred Question
No. 413 on the 22nd February, 1873
and state.

(a) the progress made in the cons-
truction work of the office building and
staff quarters for the employees of
the Regional Provident Fund ommis-
sioner at Trivandrum: and

(b) .he tume schedule by which
these works are expected lo be comp-
leted?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA_
BILITATION (SHRI G. VENKATA-
SWAMY). The Provident Fund
authorities have reported as under;.—

(a) and (b) The Central Board of
Trustees, Employees’ Provident Fund
in their meceting held in New Delh:
un 5th May. 1973 finally decided that
Regional Office building as well as
staff quarters be constructed on the
plot of land acquired by the Emp-
loyees Provident Fund Organisation in
the Pattam Palace area at Trivan-
drum Accordingly, further actinn in
the matter 15 being taken The Archi-
tects have already completed the
survey of the area and prepared pre-
liminary drawings for the office build-
ing and staff quarters which are
under scrutiny. The construction of
the buildings will take about 2 vears
after start of the work. The bulld-
ings are therefore, likely to be ready
by the end of 1875.

P.O.Ws sent to Pakistan in July, 1978

608. SHRI M. S. SIVASWAMY:
Will the Minister of DEFENCE he
plensed to state:

(a) whether some Prisoners of War
were seit to Pakwstan in July, 1978;
and

(b) if so, the facts there2.?

JULY 26, 1979
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THE MINISTER OF DEFENCE.
(SHRI JAGJIVAN RAM): (a) Yes,
Sir,

(b) 363 sick and wounded prisoners
of war were repatriated on 11th J.ly.
1978 and one prisoner of war was re-
patriated on 20th July, 1978 on com-
passionate grounds.

\
Working of Endremukh Iron and Ore
Projeot (Mysore) .

607. SHRI D. B. CHANDRA-
GOWDA: Will the Minister of STEEL
AND MINES be pleased to state;

(a) whether Kudremukh Iron &hd
Ore Project (Mysore) sponsored by
the Cential Government with Japense
and American Collaboration 18 not
working satisfactorily;

(b} if so, whether Japan 1s not in a
position to further extend its coopera-
tion in this regard; and

(c) if so, the reasons therefor and
the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). (a) tw
(c). Certain difficulties regarding col-
laboration with the Japense and the
American parties have been encoun.
tered owing to a recent decision of the
Japense steel mills not to import pel-
let feed slurry. Investigations are
under way to ascertain whether sin-
ter fee dand pellets can be exported
to Japan and the likely investment
and economics,

Memorandum from bridge and rool
Workers' Unlom

608 SHR] MUHAMMAD ISMAIL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government have re-
ceived any memorandum from the
Bridge and Roof Workers’ Union
about the exploration of workmen by
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contract system in M/s Bridge and
Roof Company (India) Limited, How-
rah-1,

(b) if s0, the main ponts listed
therein, and

fe) the steps taken by Government
tn iedress the grievanues of the work
€157

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RTHA-
BILITATION (SHRI G VENHKAT-
SWAMY) (a) to (¢) Information 15
heing colectel and will be laxd on
the Table of the Sabha in due ~our-e

Fixation of coal price in’ consultagion
with the management of power
stations

610 SHRI RANABAHADUR
SINGH Wil' the Mimister of STEEL
AND MINES be pleased to state

(a) whether his Ministrv had not
tonsitlied the menagement of power
wtations in fixing coal prices coven
though these stations were the single
largest consumer of coa! in the coun-
trv, and

{b)} whether Government proposc to
consiitute a high.powered (ommuttee
to sce that steel and «ement requied
for power projects aie made avallable
10 them n time?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEl. AND MINES
1SHRI SUBODH HANSDA)Y  1a) The
coal prices are not fived by the Minis-
try of sieel and Minex a. {here has
been no statutors conirol on coa
prices since Julv 1967 The prices at
which epal is supphed to power houses
are settled by mutual negotiation= bet.
ween the coa! produceis and the
power house suthorities

SRAVANA 4, 1885 (SAKA)
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(b) The Conference of the Chairmen
of State Electricity Boards held in
June 1973 recommended that a Stand-
ing Committee composed of Central
Watér and Power Commission Depart-
ment of Steel and the Mimistry ot
Industnial Development should be set
up with 2 view {o ensuring adequate
and timely supplies of steel and ece
ment for the implementation of power
projects This recommendation 15 be
ing esamined by the M m<tiy of Irr -
gation and Power

Geological Survey of Nagaland

611 SHRI L P JADEJA Will the
Minister of STEEL AND MINES be
pleased to <tate

(a) whether anv Geological Survey
has been conducted 1n Nagaland,

(b) whether the survey report has
been received by Government, and

(c) if so, the recommendations made
therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) and
(b) Yes, Sir Bv cvstematic geologl-
cal mapping an area of 1390 sq km
has been covered by Geological Sur
vev of India 1n Nagaland Important
findings of the survey include occur-
rences of Coal 1n Nazira and Jhanj-
Disvar Coal fields Coal in Lakhum and
Changkikond in Mokokchung district
o1l seepage near Lakhumni, Talpuyg and
West Bibuia and asbestos near Pan-
chimin and Kuram in the Tezu vallex
hae alvo been located

1) Fuither work 1ecommended to
be taken up in the next Field Pio-
~amine of the Geological Survev of
India for 1973-74 includes svstemahc
mappg 1n the mineral bealing arcas
in Mokochung and Kohima districts
exploratory dritling for coal i Nazua
and Jhanj.Disai coal ficlds und de-
talled mappmg for the magnetite,
Chromite, nickel, cobalt mneralisa-
tion at Pukpur in Tuensang district
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Probe into Maruti Car Company

612, SHRI MUKHTIAR SINGH
MALIK.

SHRI BIRENDER SINGH RAO:

Will the Mimster of HEAVY IN-
DUSTRY be pleased to state.

(a) whether, a number of Irregulan-
ties have been committeed by Maruu
Car Company,

(b) if s0, the natuie of wrregulari-
ties commutted,

(c) whether some Mc nbers of Par-

liament have approached Government
to set up a Maruti probe body, and

1d) f so, whether Government pro-
pose to set up such a body and if not,
the 1easons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD (a)
and (b) None Sir, to the knowledge

of Ministty of Ileavy Industiy

(¢) No such approach has been made
to the Mmistry of Heavy Industry

(d) Does not arise

Prime Mimster's Visit to Yugoslavia

613 SHRI M S SANJEEV1 RAD:
will the Minister of EXTERNAL AF-
FAIRS be pleased to state

(a) whether the Prime Minister
wvisited Yugoslavia in June, 1973, and

(b) if so, the nature of discussions
held during her visit and the outcome

thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH). (a)
Yes, Sir

(b) The discussions covered import-

ant mternational issues as well ag bila-
teral matters of mutual interest A
copy of the Joint Communique issued
at the conclusion of the Prime Mims-
ter's visit is placed on the Table of the

JULY 26, 1973

House [Placed wn Libr
LT 5198/78]. . WO s“ Nﬂ.

Prime Minister's visit to Canads

6l¢ SHRI M 8. SANJEEVI RAO,
SHRI VIRBHADRA SINGH-

Will the Muuster of EXT
ERNAI
AFFAIRS be pleased to stoter

(a) the outcome of the Prime
Minis-
ter's recent visit to Canada, mdm'

(b) whether any agreements
conolurled during her wvisit and l;w:;e
e su iont features thereof? ’

THE MINISTER OF STATE
MINISTRY OF EXTERNAL Ail‘ggg
(SHRI SURENDRA PAL SINGH). (a)
The outcome of the Prime Minister s
recent visit to Canada has been sum-
med up in the Joint Communigue 133u-
ed at the conclusion of the vist, a
copy of which 15 placed on the Ta;)le
of the House [Placed 1n Library
See No LT-5194/78 ]

(b) No Sir

Progress in the Comstruction of HMT
Watch Faclory III at Srinagar delayed
815 SHR!I DEVINDER SINGH
GARCHA Will the Minister of HEAVY
INDUSTRY be pleased to state-

(a) whethe: the construction and
commtssioning of the HMT Watch
Factory III at Srinagar has been de.
layed on account of avoidable factor.
like the non-avallability of steel,
cement and bwilding material, and

(b) if so, what is the progress made
so far in regard to the completion of
this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(S8HRI SIDDHESHWAR PRASAD)
(a) Yes, Sir To a cerlain extent

(b) About 75 per cent of the fuctory

Mhﬂbﬁmmphhdmd
wor expected to be o

end of this year, ki
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Burvey of Requirements of Machine
Tools

618 SHRI DEVINDER  SINGH
GARCHA Will the Minister of
HEAVY INDUSTRY be pleased to
state

(a) whether 1in the absence of a sur-
vey of requirements of machine tools
in the country, the ¢stimates made
by the working groupe for the
machme tool industry during the
Third and Fourth Plans have gone
wrong and

(b) if so, whether for the purposes
of increase 1n the installed capacity,
proper delailed surveys of the ma-
chine tonl requirements have been
done?

THE DEPUTY MINISTER IN I'HE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD)
(a) No, Sir

(b) The details of requirements of
machine tools in t\pes, sizes and price
ranges will be worked out estimating

the r1equrements during the Fifth
Plan pcisod

Loss gufferred by Neyveli Lignites

t17 SHRI RAM PRAKASH Wl
the Minister of SIEEL AND MINLS be
pleased to slate

(a) whether Neviell Lignites 15
reporied to have inturred g loss of
Rs 22 crores <0 far and

(b) 11 <0 the reasons therefor®

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEI AND MINES
(SHRI SUBODH HANSDA) (a) The
cumulative loss Incurred by the Nev-
veli Lignute Corporation uplo the end
of the year 1471 72 15 Rs 4585 crores
In the year 1972-73, the Corporation
suffered a loss of Ry 1264 «rores
(prov) Thus the total loss 1ncurred
upto the end of the vear 1872-73 1s
Rs 58950 crores (prov )}

(b) The main reasons for the heav)
losses gre the inadequate supply of
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lignile to the consuming units 1e the
power house and the briquetting and
carbonising plant on account of the
difficulties 1n mining the required
quantity of Llignite In the case of the
Fertiliser Plan the rated capacity
could not be achieved due to several
process and techmical problems

Expansion of Bajaj Auto Ltd and
Automobile Products of India Ltd

618 SHRI CHANDRA BHAL MANI
TIWARI Will t e Mimister of HEAVY
INDUS1IRY %“e pleased to clale

(a) whether the case fo: eapansion
of the capacity of Baja) Auto Limited
and  Automobile Produdis ot India
Limuted 15 unaer the consideration of
Gorernment  and

(v) if so when a decision 1s 1 hely
to be taken in the n atter’?

TIHE DFPLTY MINISIER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD)
(a) «nd +hy Both M ~ Bajar Auto
Ita and M = Automobile Products
of India Ltd have leen granted Licen-
ce, to expand their capacilv to 48 000
scooters e ich per annum

Indo-Canadian Co-operation m Inda ¢
efforts towards self-reliance

hla SHRI MADHU LIMAYE Wil
ithe V mster of EXTERNAL AFFAIRS
be pleased to state

(a) whether Government s attention
has been drawn to a sentence 1n the
Indo-Candian Communique issued at
the end of the Prime Minister's 1 it
to Canada namely that “it was agreed
to give early consideration to further
Indo-Canadian co-operation in India's
etforts towards self-reliance by supply
of foodgrain. edible oils and fertih-
sers including potash™

(b)Y if so whether Government have
now changed the difimbon of the
word ‘sel-reliance’ to mean ‘imports
of foodgramns edible oils etc and

e} if not, the reason for including
this sentence in the communique®
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(31'131& SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) No, Sir.

{c) The sentence
tent with our poliey.

Is not inconsis-

Discussions with Sri Lanka's Repre-
sentatives regarding Indian Ocean

620. SHRI R. V. SWMINATHAN:
SHRI M S SANJEEVI RAO

Will the Mimister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the press
report in the Hindustan Tymes dated
the 13th june, 1973 under the heading
“India, Lanka differ on Ocean Issue”,

(b) 1f so, how far this 1s true and
what are the points of dispute, and

(c) whether the points of differen-
ces were settled when the Prime
Mimister visited that country and what
outstanding questions between the iwo
countries had been settled by the two
Prime Ministers then”

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) Yes, Sir,

{b) and (c). There 1z no di-1gree-
ment 1n regard to the Indian Ocean
The position 1n this respect remains
as stated in the joint communique of
April 29, 1873, issued at the conclu-
sion of Prime Minister's wvisit to Sri
Lanka.

Govermment Take-Over of Hiadustag
Tractor, Baroda.

621. SHRI PRABHUDAS PATEL:
Will the Ministry of HEAVY INDUS-
TRY be pleased to state:

(a) whether Government have de-
cided to take over the Hindusian
Tractor at Baroda in Gujarat State;

JULY 26, 1078
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(k) it so, the remsans for taking-
over this unil;

(c) to what extent the taking-over
will help in  increasing the produc.
tion; and

(d) whether Government have start-
ed production after taking-over®

THE DEFUTY MINISTER N II'E
MINISI'RY OF HEAVY [NDUSTRY
(SHRI SIDDHESHWAR PRASAD).
(a) and (b). Following complete stoj.-
page of proruction of tracto's 13 the
factory of the Hindustan Tractor Litd..
Governmen{ took over the inanage-
ment of the Company on 12th March,
1973, and have apoointed the Gujurat
Agro-Industries Corporation a, the
Authorised Conlroller {o muanage the

Company.

{¢) and (d). The take-¢er will
enable the Company to mericrie s
financial difficulties and opt mi~e p-o-
duction Production ha+ been resum-
ed in a small way

Third Wage Board and Interim Relief
for Working Jourmalists

622 SHRI H N MUKHFRIEF Wil
the Mmnster of LABOUR AND RE
HABILITATION he pleared to stale

ta) whether the Working Committee
of the Indian Federation of Warking
Journalists has demanited ~elting up
of the Third Wage Board and grani
of internm rehef pendinz revision of
pay scales for working journalists,

(b) whether Government have re-
celved copres of various reeolutlons
passed at their meeting hell on 3¢th
June, and 1st July, 1873;

(c) if so, the contents thereof, and

(d) the steps belng taken to mret
their demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REL-
HABILITATION (SHRI G VENKAT-
SWAMY) (a) and (b). Yet St~
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(¢) A statement containing the gist
of the Resolutions passed at the meet-
g of the Working Commttee of the
Indian Federation of Working Journa-
lists at Bombay on 30th June and 1
July, 1973 1s placed on the Table ot
the Huuse.

(d) The resolution on the setting
up of a Wage Board concerns the
Minjstry of Labour and Rehabilitation
and the matter 15 bewng processed
The other resolution concern the
Ministry of Information and Bioad-
casting and the Department ot Com-
pany Affairs and copies thereof have
been sent to them,

STATEMENT

Gt of the Resolution passed at the

Meeting of the Working Commattee on

the IFWJ held at Bombay on 30th
June, and 1st July, 1973

WAGE BOARD

The Working Committee of the In-
dian Federation of Working Journa-
1sts meeting 1n Bombay on 1st July
1973 urges the Government to consh-
tute without further delay the Third
Wage Board for Working Journalisis
and to d.rect newspaper and news
agency owners to grant suitable inte-
rim releef 1o their emplovees pending
wage revision

The Working Commutiee was of the
view {hat in order tc ensure peace
and harmony 1n the industry swtable
stepe should be taken -imultaneoush
{o revise the wage structure of the
non-yjournalists <taff as well

DIFFUSION OF OWNERSHIP

The meeling of the Working (om-
muttee of the Indian Federation of
Working Joutnalists appeals to the
Government of India lo give effect
to the proposal of Diffusion of Owner-
ship of newspapeis and news agencies
without any further delay so that the
nation's Press could evolve and deve-
Iop along healthy hnes unfettered by
the shackles imposed by Big Business
and other vested interests
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NEWS AGENCIES

The meeting of the Working Com-
milee ol the IFWJ call upon the
Government to take immediale steps
fo convert the nation's leading new-
agencie: into public corporatiors n
order to free them from the sfrun_e
hold of monopolistic Presg grou;s
Governmen{ should Jlso promote a
separate Corporation for the dissem -
nation of foreign news 1, India and of
InMen news abroad The Work a2
Journal st am! newspaner employees
should be given repretentation = the
Board of Directors.

The meeling condemered the repres-
sion let loo.e Y the management. of
the new-. agenc.es against their em-
plovee, who take an actine part in the
trade union dctivity, and desires that

this repression must come to an enl
forthwith

PRICE PAGE SCHEDULE

The meeting of the Working Com-
mittee of the Indian Federation of
Working Journalists urges the Goverr -
ment of India to revive the Price Page
Schedule Law 1o ensure fair competi-
tion among the various units of the
newspaper industry, bv reviving the
Price-Page-Schedule and placing
outs.de the <cope of judicial review
u wler schedule 9 of the constitution.

PRESS COUNCIL

The IFWJ demands that in the
Pres~ Counc | op India whicn 18 to be
reconstiiuted after 30th Septémber,
147{ the IFWJ should be given
41 @quale 1epresentation 1n terms of
the law so that the new Press Council
may, have authentic representation of
the IFWJ wh ch is the only represen-
tative orgamsation of working journa-
1isty 1n India

» L L] *

NAVA BHARAT

The meehing urges the Government
ot India to order a CBI enquury into
the aftairs of this newspaper Pend-
ng the enqury, the Company Law
Admmmstration  should appomt 1t
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Directors on the management of the
newspaper.
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Inspection of a Prototype of Scooter
produced at Alwxr (Rajagthan)

624. SHRI N. K SANGHI, Will the
Mimnister of HEAVY INDUSTRY be
pleased to state

(a) whether a prototype of the
scooter to be produced at Alwar,
Rajasthan, was submutted for inspec-
tion in June, 1972 and whether the 1n-
spection is still not over and conse-
quently the party has not been grant-
ed an industnial licence,

(b) if so0, by what time the inspec-
tion will be over and reasons for the

JULY 126, 1873
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long time ialken for testing the proto-
type; and

(c) if the licence has since been
issued, when the factory will go into
production and what would be the
cost of the scooter on the raad®

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDESHWAR PRASAD): (a)
and (b)' The prototype of the Scooter
to be produced by Rajasthan State
Industrial and Mmneral Development
Corporation at Alwar (Rajasthan) has
already been tested and found road-
worthy

(¢) The application submitted by
the Corporation for import of plant
and machinery I8 under examination
Atter 1t 1s cleared an industrial licence
will be issued It 1s not possible to
forecast at thiy stage when commer-
cvial production will commence The
Corporation has stated in their pro-
1ect Report thai the ex-factory selling
price 14 e<timated at about Rs 2630
exclusive of cexcive duty, sales taxes,
etc

Renewal of Letter of Intent given to
Maruti Limited for Mangfacture of
Smail Cars for Third Time

625 SHRI H M. PATEL Will the
Minister of HEAVY INDUSTRY le
pleased o «late

(a) whether Letter of Intent given
to Marut: Limited for the manufacture
of small cars hds been renewed for the
third time,

(b) il so the reasons for renewal
of the Letter of Intent, and

(c) whether there have been com-
plaints that the Maruti Limiled have
undertaken the manufacture of the
small car only on the basig of the
Letter of Intent for want of fAnal
clearance®

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD)"
(a) Yes, Bir.



%7  Written Answers
(b) M/s Maruti Ltd, had stated
that the established suppliers are re-
luctant to accept small orders for sup-
ply of components needed enly for de-
veloping proto-types T'he Company
had, therefore, asked for time te
demign and install machine tools to
make companents of correct npecifica-
tion and quality

(c) Ne, Sir

Proposey re: Established of a Naval
School on the West coast of Maha-
rashira

626 PROF MADHU DANDA-
VATE Will the Minister of DE-
FENCE be pleased to state whether
the Government have under con-
sideration any proposal to start a
Naval School or Nautical Co'lege
near Port Malvan on the West Coast
of Maharashtra?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) No Sir

Pak decision to move IC A O against
Indian ban on Pak overflights

627 PROF MADHU DANDA-
VATE

SHRI H N MUKHERJEE

Will the Munistet of EXTERN \L
AFFAIRS be plewsed to statc

{a) whethe Pakitan Goveram nt
have decarded to ramse the 1+ ue of
India« ban on Pakistaimi Plaus Ty
mg over Indian termitorn  before the
International Civil Awviation Oigam
sation

{b) 1f <0 whether i 15 not a vio
lation of the Simla Pact and

(c) whethe: Government broight
this wiolation of Simla Pact to the
notice of Pakistan Government”

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFATRS (SHRI SURENDRA PAL
SINGH) (a) Yes Sir

fb) 1t is not in consonance with
the Simla Agreement
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(¢) Government took up the
matter with the Government o
Pakistan and the latter has now
communicated 1t8 willingness to
hold bilateral talks Meanwhile the
consideration ot Pakistans com-
plaint before the ICAO Council
remains suspended

Agreement with Iraq for imparting
traming to Iraq: pilots by India

628 SHRI DHARAMRAO AFZAL-
PURKAR

DR H P SHARMA

Will the Mimster of EXTERNAL
AFFAIRS be pleased to state

(a) whether any statement has
been made by Tehran that India had
entered 1nto a secret agreement with
Iraq to send an Air Force mission to
train Iraqq pilots for flying MIG-21
fighter areraft which Iraq had
acquired recentlv from Sowviet Union,
and

(b) f so whether Government
have cleared ther position 1 the
matter and , if so, the facts of the
matter?

THE MINISTER OF STATE IN
THHE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) {a) Government have seen
the text of u r1eport fiom Tehran
pub 1shed 1n The Washungton Post”
of Junc 22 1973 The 1eport spoke
of a ~eciet agreement between Irag
and Indin and said that a small In-
dian Air Force Mission in Baghdad
was traiming Diagy  pilots to fly MIG
fighte: planes

(b) The offical spokesman of the
Ministry of External Affairs made a
statement on June 23 1973 on this
subject The text of the offimal
sporkesman's statement 1s placed on
the Table of the House There 1s no
secret agreement with Iraq and the
only Indian Air Force Team in Iraq
1s one which went there 14 years
ago and whose strength has de-
creased m recent years
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STATEMENT

Our policy to the Indian Oocean,
including Arabian Sea and the Guif,
has been reiterated many.times. We
believe that this region should be a
zone of peace, free from interna-
tional tension, great power rivalry
or military escalation, Our interest
is to develop friendly co-operative
relations on the basis of mutual in-
terest with all the state in this
region. In fact, in the last few
years, our trade and econmomic co-
operation with all states in this re-
gion has been expanding.

2, India has close and friendly re-
lations with Irag. There has re.
cently been a considerable increase

, in co-operation between the two
countries in the economic, cultural,
scientific and other flelds. Recent-
ly, there was an agreement for the
purchase of oil and in April this
year cultural and scientific agree-
ments were signed There has been
a small Indian Air Force team in
Iraq for the past 14 vears, whure
strength has in fact decreased in
recent years There are no e ret
agreements of any kind betuween
Iraq and India. It goes without say-
ing that our friendship and co-opera-
tion are not directed against anv
other country.

3. We have traditional, commer-
cial and cultural ties with Oman and
are keen to develop our economic
co-operation. In the technical tield,
Indian doctors and technicians have
been serving in  Oman jor seve-al
years. A few experts from  the
Armed Forces have also gone on con-
tract to Oman for performing speci-
fic duties. None of these persons is
in any way involved in combat acti-
vilty of any kind. They will conti-
nue there as long as they are re-
quired or to complete the various
projects on which they are working.

4, Dur policy in regard to the sale
of military equipment is also well
known. These are made on a purely
commercia]l basis to friendly coun-

JULY 26, 1973
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6o
tries in many parts of the world. There
is no truth in the report that there
have been negotiations with or orcers
mmm aountry for the male of
G

8. As regards training, we provide
military training to personnel from
many friendly countries. On invi-
tation, our training teams have
gone abroad on contracts. This
part of our over-all policy to share
our experience with the developing
world.

The report is baseless and tendan-
tious.

- §

Movie fllm on P.O.Ws. in India

620. SHRI DHARAMRAO AFZAL-
PURKAR:
SHRI D. B. CHANDRA
GOWDA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Pakistan has made
allegations that Indix had wviolated
the Geneva Convention and made a
movie film on Pakistan POWs;

(b)Y whether Pakistan has also
stated that India had supplied at
first new uniforms and utensils and
other articles to the POWS and had
withdrawn the articles after shoot-
ing of the film; and

(¢) if so the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Government's atten-
tion has been drawn to these allega-
tions which are totally unfounded,

(b) No, Sir.
(c) Does not arise,
Proposal for & new body to adminis-

ter convenilen aguninst paliution of
the Sens

630. SHRI DHARAMRAO AFZAL-
PURKAR: Wil the Minister of
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EXTERNAL AFFAIRS be pleased to
state;

(a) whether U.S. has proposed the
creation of a new International
Committee to administer the Con-
vention against pollution of the
geas; and

(b) if so, the names of the coun-
tries who have sought co.operation
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). The United
States proposed the creation of a
permanent body within the frame-
work of the Inter-governmental Mari~
time Consultative , Oigamsatah
(IMCO) to coordinate and administer
all marine pollution activities. The
IMCO Councal favoured the propo-
sal and established an ad hoc work-
ing group to study the possible
terms of reference, organisation and
functions of the proposed body,
tentatively known as the Maritime
Environment Protection Committee;
the group will also consider the
budgetary and legal implications of
the establishment of the Committee
The aed hae working group is open
to all members of the IMCO Coun-
cil, namely Algeria, Australia,
Belgium, Brazil, Canada, France,
Germany. Ghana, Greece, India,
Italy, Jupan, Netherlands, Nerway,
Poland, TUnited EKingdom, USSR
and the United States.

The Working Group is to heve its
1st mecting from 23rd July, 1973

Demang for Irop Ore for Internal
Consumption and Exporis

831. SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the total estimated
demand for iron-ore for internal
consumption and exports as assessed
by the Planning Commission Task-
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Force will be 6.6 crore tonnes at
the end of the Fifth Plan period;

(b) if so, whether our -Ore-mines
are capable of yielding the estimated
tonnage; ard

(c) whether the Exploratory Wing
is continuing its activities to find
out new mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(8HRI SUBODH HANSDA): (a) A
planning group on iron ore under
the Task Force on Ferrous Minerals
estimated that demand for iron ore
may reach 68 million tonnes by
1878-79.

(b) It is expected that the iron
ore mines in the country would be
able to yield the estimater! tonnage.

(c) The Mineral Exploration Cor-
poration have been asked to prepare
detailed schemes for exploration of
some of the jron ore bearing areas
m the country.

Bonus for employees of Ceniral
Government Industrial Organisations

632 SHRI RAJDEO SINGH:
SHRI 8§ M. BANEHJEE:

Wil the Minmster of LABOUR
AND REHABILITATION he pleased
to state:

(a) whether Government have
come to a decision regarding the
payment of bonus to department em-
ployees of the Central Government's
industrial Organisations after the
receipt of the Third Pay Commis-
sion’s Report; and s

(b) if not, when the same is likely
to be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI Q. VEN>
KATSWAMY): (a) and ¢b). These
employees are excluded from the
Payment of Bonus Act, 1965 vide
Section 32(iv) thereof
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Visskhapatnam Naval Base

634. SHRI RAJDEO SINGH:
SHRI M. S. SIVASWAMY:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the develnpment work
at the Visakhapatnam mnaval base,
which was started three ycars ago,
is going behind schedule;

(b) if s0 whether the reasons for
delay is natural or man-mude; and

(¢) whether some precautlionary
measures were adopted agmnst
further delays in future’

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a) Yes,
Sir.

(b} The reasons for thr Joluy arve
mostly natural causes winch  couid
not be visualised earlier,

(c¢) Yes, Sir

Talks with Pakisian vn Indo-
Bangiadesh joint propocal
645. SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENOEIL SINGI
RAO:

Will the Minister of EXTERNAL
AFFAIRS be pleased Lo slate:

(a) whether sometime ago he pro-
posed to visit Islamabad in the second
week of July to hold talks on Indo-
Bangladesh proposa! for a threec-way
repatriation of the Prisoner, of War,
Pakistanis in Bangladesh and Henealis
in Pakistan and if so. the reasons for
not setting the visit finalised; and

(b) when the same is likely tee be
finaliged?

THE MINISTER OF STATZ IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH): ()
No, Sir.

(b) Does not arise

JULY 28, 1978
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636. SHR! MUKHTIAR SINGH

MALIK:
SHRI RAMAVATAR BSHAS-
TRIL:

Will the Minister of STEEL AND
MINES be- pleased to state:

(a) whether there has beem a fall
in production in most of the coking
mines after take-over by Government;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed fo
be taken to increase the production
in the coking mines to muet the re-
quirements of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). There has been a marginal fall
in the production of coking coal after
the take over of the mines by the
Government. The reasons for the
fall in production are inadequate
electric power supply, frequent load
sheddings, non-availability of steel
materials, resorting to systematic
mining as agains{ un-<}stenitic min
ing 1in the past, inadequate avail-
ability of sand and difficult law and
order situation arising principally
out of inter-union rivalrv.

(¢) The Bharat Coking Coal Limit-
ed have already approached concern-
ed authorities to help with assured
and adequate :upply of power and
are also making orrangement for
procurement of essentiai machinerv
and material, sand for stoving pur-

poses, etc.

Official Mission to Pakistan Regard-
ing Joint Indo-Bangiadesh offer

637. SHRI M. 8. PURTY:
SHRI D. B, CHAND
GOWDA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there war a statement
from the United Nations that Pakis-
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wan had informed UN. Secretary-
uenéral that Indis had agreed to sepd
an officisl mission to Pakistan in
connection with the Joint Indo-
Bangisdesh offer; and

(b) it so, the reaction of Govern-
ment thereto?

. THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Government has seen a press re-
port to this effect on 28th June. 1873

{b) Government was surprised 0o
see this report since the Pakistani
communication dated 23rd June was
received in New Delhi on 24th June

desh Government. Our official spokes-
man issued a statement on 28th June
clarifying the position.

Basing of Naval Fleets by Major
Powers in Indian Ocean

638. SHRI M, 5. PURTY:
SHRI SAMAR GUHA

Will the Minister of DEFENCE be
pleased to state:

(a) the names of major powers who
have based their naval fleet in the
Indian Ocean; and

(b) the reaction of Government
thereto?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
United Kingdom, U.S.A., France and
Australia are known to have their
base facilites in the islands under
their control in the Indian Ocean re-

B

{b) As stated repeatedly on the floor
of the House, Government wou d like
the Indian Ocean area to remain free
of iension and nvalry. It is, however,
not feasible to prevent or interfere
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Teveatigation into incifient of & person
trying to appreach, Prime Minisier in
Toreato (Canada)

640. SHRI M. S, PURTY:

SHRI C. X. JAFFER SHA-
RIEF:

Will the Minster of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a man shouting ‘you
will pay for your sins’ broke through
a security screen and tried to approach
our Prime Minster in Toronto
(Canada);

{b) if so, whether he was carrying
& placard with a 3 by 3 feet photo of
a leader of the Indian Co.1mumst
Party (M.L); and

(¢) whether Government have re-
quested Canadian Government to in-
vestigate the matter and if so, the
outcome thereof”

THE MINISTER OF EXTERNAL
AFPAIRS (SHRI SURENDRA PAL
SINGH)' (a) and (b) The matter 1s
sub-judice in a Canadian court and
it will take some time before author-
tative information is made available

(b) Our High Commission in Ottawa
has been requested to furmish the full
details as soon as the case is disposed
of
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Removal of Army Barracks and Camps
from Indo-Nepal Border Area

843. BHRI RAMAVATAR §HASTRI
SHMRI HARI KISHORE BINGH-

WHl the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Nepal has asked India
to remove her Army Barracks and
Camps from Indo-Nepal border area;
and

(b) it so0, Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir. There was a report to this
effect which appeared in the Times of
India on the 3rd July, 1973. This re-
port was erroneous and was, therefore
contradicted by the official spokesman
:;f the Government of India the next

ay.

(b) Does not arise.

Request from P.R.G. of Sonth Vietnam
to open an Information Centre in
India

644 SHRI S A. MURUGANA-
NTHAM:
SHRI SAROJ MUKHERJEE:

(a) whether the Provisional Revolu.
tiomary Government of South Vietnam
have requested Government of India
for permission to open an Information
Centre in India; and

(b) if so, the decision taken there-
on?

“TME MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(S8HR! SURENDRA PAL SINGH):
(a) Yes, Sir

(b) The matter is under considera-
tion.
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U.5. Military aid to Iran and its Diver-
sion te Pakistan

645 SHRI S. A. MURUGANAN-
THAM,

SHRI M. RAM GOPAL
REDDY:

Wul the Mmister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the United States has

"agreed to provide massive military ad

to Iran and also to train the Iranian
armed forces;

(b) if so, the types of arms and
equipment supplied to Iran by US.A.,

(c) whether arms gupplied by Ame-
rica had been diverted to Pakistan,
and

(d) if so, the efforts made bv Gov-
ernment to ensure that the arms and
equipment supplhied to Iran under the
new military aid programme are not
diverted to Pakistan”

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b) The US Government re-
portedly agreed to provide to Tran
over the next years armaments worth
over $2 hillion The transaction wll
include the supply of modern military
equipment including aircraft, helicop-
ters and artillery pieces and Nawval
equipment

(b) According to our information,
including press reports from Pakistan,
transfer of some arms and equipment
has taken place.

(d) The matter has been taken up
in the appropriate quarters,

Pakistan moves Warld Court against
trial of Prisoners of War

646 SHRI S. A MURUGANAN-
THAM:

SHRI P. GANGADEBR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Pakistan has complain-
ed to the World Court against the
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propesed irial of Pakistani Prisoness
of War for was crisnes; and

{b) it so, the broad outlines of the
complaint and Government'’s reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(8HR; SURENDRA PAL SINGH): (2)
Yes, Sir.

(b) On May 11, 1073, Pakistan filed

an afplication in the International,

Court of Justice entitled “Trial of
Pakistani Prisoners of War—Jurisdie-
tion under the Genocide Convention
(Pakistan vs. India).” They also made
a separate Request for Interim mesa-

to adjudge and declare that Pakistan
had exclusive right to exercise juris-
diction over 195 Pakistani nationals or
any other number, now in Indian cus-

JULY 95 178
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On being inferraed of the institstion

of the case by Pakistan, the Govern.
t of India sddressed three comuny-
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647. SHRI 8. A, MURUGANAN.
THAM: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether agricultural
constituting one-fourth of the
work force in the eountry is now
out of the purview of existing trade
union laws;

(b) whether in the absence of laws
protecting their interests the agricul-
tural workers are subjected to exploi-
tation almost with impaunity; and

g5k
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648. SHRI ARVIND M. PATEIL:

Will the Minister of EXTERNAL
AFFATRS be pleased to state:

(a) the number of persons who
have repatristed from Uganda so far
and arrived ia India; and

(b) out of them, how many are
Indian Passport-holders U.K. Passport-
holders and Uganda Passport-holders
who have been granted emergency cer-
tificates by the Indjan High Commis-
sion?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). About 3,195 persons
have come to India, 8ir. Out of this
number, Indian passport-holders were
4,120, UK. Passport-holders about 457
and persons of undetermined nation-
ality travelling on Emergency Certifi-
cates/Sworn Affidavits an estimated
809.

In addition, some 3,000 (estimated)
UK. Passport-holders with certifica-
tes of entry into UK. have also been
allowed entry.

Shortage of Aluminium in the Country

649. SHRI ARVIND M. PATEL Wili
the Minister of STEEL AND MINES be
pleased to state:

{a) whether there is a great short-
age of BC grade aluminium in India;

(b) whether it is being imported; if
s0, the quantity imported during the
years 1071-7T2 and 1072-T3: and

(¢) the name of agency through
which it is being imported?

(SHRI SUKHDEV PRASAD):(a) Due
to restrietions in power supply the
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production of alumimum in the coun-
try has been adversely affected. This
has presently resulted in some short-
age of EC grade aluminium.

{b) During 1971-72, 11,845 tonnes of
EC grade ingot/wire bars were im-
ported. There has been no import of
EC grade aluminium thereafter.

(¢) EC grade aluminium is included
in the list of “Canalised” items for
import through the Mineraly and
Metals Trading Corporation of India
Ltd.

Diversion of surplus sieel with Publie
Sector to Private Seclor Indusiries

650. SHRI ARVIND M. PATEL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether a large stock of steel
has accumulated with the public see-
tor consumer while the engineering
industry under private sector is facing
acute shortage as alleged by the
Chairman of the Steel Authority of
India Limited; and

(b) if so, what action Government
are taking to divert the surplus steel
from the public sector to private sec.
tor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(a) and (b). In March, 1973 detafled
studies were made about inventories
held by several actual users of stesl,
both in the public and private secters.
On the basis of the data obtained ac-
tion has been taken to correct the im-
balances by suitable adjustments at
the time of the Steel Priority Com-
mittee allocations.

Purchase of Arms by Iran from US.A.

651. SHRI VIKRAM MAHAJAN:
SHRI SAMAR GUHA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Iran has purchased a

large quantity of war weapons end
other war material from US.A.:
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(b) whether Government are aware
that Iran has entered into & war treaty
with Pakistan and has assured arms
supply to Pakistan, and

(e) af so, the reactian of Govern-
ment thereto?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) Yes
Bir The emsting arms and equp-
ment of Iranian Armed Forces are
mostly of US omgin  In additfon, Jron
has proposed to purchase large quan-
tities of war material from USA

(b) No formal war treaty between
Pakistan and lran has been announced
However there is considerable defence
cooperation including joint exercises
between the Armed Forces of Pakistan
and Iran It hag been recently stated
by the Shah of Iran that if Pakistan
is attacked Iran will come to her aid

(¢) All related developments having
implications for ouy security are taken
into consideration in planming our
defence measures

Unemployment in Rural Areas

652 SHRI VIKRAM MAHAJAN will
the Mimsier of LABOUR AND REHA-
BILITATION be pleased to state

(a) whether Governmen have seen
the news item which appeared in the
tune of India of the 22nd May 1973
under the caption “Rural unemploy-
ment position may worsan” to the effect
that therg is every likelihood of un-
employment situation worsening 10
rural areag by the end of the Fourth
Plan, according to the report of the
working group on agricylture and

(b) it so, the reaction ol Govern-
meist thereto and the specific steps
taken by Government te improve the
situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BIOLITATION (BHRI G VENKAT-
SWAMY): (a) Yes, Bir

JULY 38, 1673
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{b) The repoit p; the Workng Group
en Agriculture ¥t up by ihe Com-
mittes on Unemglopment wes taken
into consideration dy the Committee
in finalising jiy recommendations. An
inter-ministerial Working Group has
already been constituted by the Plan
ning Commission to study the recom-
mendations made in the Report of the
Commutiee submitted on 15th May,
1873 and o meke proposais to he Gov-
ernment

Production and movement of Steal hit
by insdeguaie swmply of Coal and
Wagong

653 SHRI D K PANDA
SHRI P M MEHTA

Will the Mimster of STEEL AND
MINES be pleased to state

(a) whether both produchon and
movement of saleable steel in the pub-
lic sector have been hit by the inade-
quate supply of cosl and wagons, and

(b) if so what steps have been taken
to ensure timely and adequale supply
of coal and wagons?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) Short-
age in the supply of power tq collieries
and washeries has 1n turn resulted in
inadequate supply of coal to the steel
plantsg 1n the public sector, thus affect-
ing the production of ingot and saleable
steel Shortages in the supply of power
have also directly affected the rolling
of steel in all the plants exceot Bhila
While thers have been occasional res-
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in the spply of power to ooking ccal
mines, washeries and the steel plint..
But f6r their assistence, the position
might have been worse With the o~-
set of the monsoon, the generation of
power is expected to improve and th's
will, 1n turn, help tmprove the produc-
tion and washing of coal and ths pro-
duction of steel. Constant and conti-
uous laison is being maintained with
the Damodar Valley Corporation and
the State Electricity Boards for en-
suring adequate and timely supply of
power and with the Railways for
supply of wagons to further improve
despatches of stee] from these plants

Pak participation in CENTO meeting
at Tehran

654 SHRI D K PANDA Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state-

(a) whether Pakistan has revived 1its
interest in the Central Treaty Organi-
sation (CENTOQ) and actively partici-
pated at its recent meeting al Tehraa,
and

(b) if s0,
thereto?

Government's  reaction

The MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)' (a)
Yes, Sir

(b) Government have been consis-
tenily opposed 1o such Defence Pacts

Loss suffered by Durgapur Steel Plant
due to imsuficient power gupply from
D.V.C '

655 SHRI ROBIN SEN'

SHRI RAM BHAGAT
PASWAN-

wWill the Mmuster of STEEL AND
MINES be pleased to state

(a) the extent of loss incurred by
the Durgapur Steel Plant in the months
of April, May and June this year due
to inssufficient power supply from the
Damodar Valley Corporation; and

SRAVANA 4, 1895 (SAKA)
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(b) the reaction of Government
thereto?

THE DEBUTY MINISTER IN THE
MINISTRY OF STEEL AND MINEB
(SHRI SUBODH HANSDA)- (a) The
loas of production of sealable steal in
Durgapur Sleel Plant duning April,
May and June, 1973, as a result of in-
sufficient and under frequency power
supply has been as under;

Laoss of Production of Scleable Steel

Quantity Value
(tonnes)  (Rs. lakhs)

Apnl, 1973 3,835 24°74
fMay,7 19738  F "7 ‘f20.628 14496
June, 1973 8,736 7024

(b) The necessity to supply adequate
pawer to the steel plants in the context
of the overall availability and the
ster se priority of the demands has
already been taken up with the con-
cerned authorities and 1t has been
agreed that the steel plant require-
ments should be given the highest
prionity

Reported firing by Security Force in
Bharat Coking Coal Ltd and Police on
workers

656 SHRI ROBIN SEN Wil the
Mimister of STEEL AND MINEE be
pleaseq to state:

(a) whether the Security Force of
Bharat Coking Coal Lid. and Police
opened fire on workerg on the 6th Junae.
1973,

(b) how many people were wounded,
and

(¢) what led to the firing?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINEE
(SHR] SUBODH HANSDA) (a) to (¢).
The security force and the local pelice
were compelled to resart to finng in
self defence on June 7, 1973 (not on



Baghmara and Officer-in-charge, Katras
Police Station received brick bat. arrow
and farsa inquiries.

sidering any proposal for the establish-
ment of a high-powered Coal Mines
Authority;

(b) if so. the composition thereof
and

(c) the scope and other features of
the new Authority?
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Antidndls Tusis by Padsien

5. BHRI M. RAM GOPAL
REDDY: Wil fhe Minister of EXTRR-
NAL ATFAIRS be pleased 1o sivte:

(a) whether Government's atlen-
tion has teen drawn to the anti-India

(b) i 5o the resction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) Government have seen
some press reporis carrying ntl-
Indian jstatements made by various
Pakistani Officials,

(b) Such statements are not in con-
sonance with the Simia Agresment.

Cheating Ishapur Ordunance Factery of
Rifies ou Forged Documenls

859 SHR!I M RAM GOPAL

REDDY:
SHRI HUKAM CHAND

Will the Minister of DEFENCE be
pleased to state-

(a) whether Ishapur Ordnance Fac-
tory was cheatad to the tune of over
Rs. 2 lakhs by getling supplies cf
rifles on forged documents; and

{(b) i so. the action taken against
eulprits?

THE MINISTER OF STATE (DE-
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Fiaua for incscasing Produciion and
Profnbility of Beavy Indusiry

660. SHRI BHOGENDRA JHA
Will the Minisier of HEAVY 'NDUS-
be

loss during the last three years;

) what are the plans for increas-
ing their production and profitabihity
during the scming years; and

(c) whether there 1%~a contirued
shortfall In the three umts of the
Heavy Bngineerng  Corporation at
Hatla; if so, the reasons therefor and
the remedial measures undertaken®

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY, INDUSTRY
(SHRI SIDDHESHWAR PRASAD)
(a) A statement is laid on the Table
of the House [Placed in Library See
No. LT-5195/73)

(b) In crder to improve the work-
ing of the public sector undertakings,
under the administrative control of
thus Ministry. Government have taken
a number of measures These measures
include progressive introduction of
rational personnel p.licy, 1in-enlive
schemes. improved methods of produc-
tion. planning and control and pro-
curement of raw matesials douhle/
triple shift working in  appropriate
areas. diversification of production
programme, development of ancillar
industries, and re-organisation and
strengthening of manag:ment etc.
Apart from the performance cf all the
public sector undertakings 1s reviewed
periodically and where found neces
sary, corrective action is taken n
cluding appointment of expert groups
to go into the wcrking of the units
ways and
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meagures, i is expected that the per-
formance of these public sector units
will improve in the coming yeara

(c) The three units of Heavy Engi-
neer.ng Corporation Lid have not yet
been able to utilise fully the installed
capacity. However, capacity utilisation
has increassd during 1972-73 to 33 per
cent from 19 per cent in  1970-71 and
2 6 per cent in 1971-72.

Projects of this nature have a long
gestation period as necessary skills
can be acquired by workers on heavy
and sophisticated technological equip-
ment and machinery only over a pe-
riod of time. Again there was also
an overlap of constructional activities
with the operational phase in the ini-
tial years as also lack of batch or
repetitive orders All these factors
combined with unsatisfactory; induse
trial relations and deficiencies 1n the
management stood in the way of desir-
ed production build up in the uaits
of the HEEC.

The following remedial measures

have been taken to impruve the perfor-
mance of these units —

(i) Standardisation of mafor items

of capital equipment required
by the core sector.

1) Introductiod of better material
management through a re-
volving plan

(1) Preparation of detailed item-
1%ed plans for each shop and
their close fcllow-up.

(iv) Streamlining of prpcedures
relating to procurement, and
handling of materials and
computerising of procurement
izssue and accounting of mate-

rials.

1v) Progressive introduction of
double/triple shifty in identi-
fied areas.

vi, Induction of more skilled
workers to man fully second
ang thurd  shifts in various

shops of HEC,
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" {vll) Tmprovement of quality con-
. trol to reduce rejections,

(viil) Introduction of a rational
personnel policy for quick re-
dressal of grievances of »ror-
kers and systematisation of
promotion procedures

(ix) Introduction of an lmnﬁ?r
scheme

%

(x) Evolution of a scienfific man-
agement information system

for repprting

Transfers/Suspensions /Removal of
Employees of Ballarpur Colliery

(Maharashtra)
#61. SHRF BHOGENDRA JHA
will the Mumster of STEEL AND

MINES be pleased to refer to  the
reply given to Unstarred Question No
6945 on 12th April, 1973  regerding
Transfer/Suspensions/R *moval «{ emp-
loyees of Bailarpur Collieries (M.iha-
rashtra) and state

{a) whether enguiry into the allega-
tions of malpractices against the con
cerned staff of the Bellarpir Collicry
has since been ro?lpleled and

(b) if so, tike outcome thereof arnd

the action taken in the matter?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) and
(b} Information is being collected and
will be iaxd on the table of the llouse

Alloged Malpractices in Recrnitment
in Heavy Electricals, Bhopal

862 SHR! SUKHDEQ PRASAD
VERMA: Will the Mimster of HEAVY
INDUSRY be pleased to state

(a) whether Government are aware
of the alleged malpractices going on
in the recruitment in the Heavy Elec-
tricals factory, Bhopal, and

JULY 86, 1973
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“ (b) if' 86, he Effective menstirer
Govertment propése to take to check
such malprectices?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD)
(a) and (b). Government have lad
down certain guidelines for recruit-
meni of personnel in public sester en
terprises. These are being rigidly fol-
lowed by the Heavy Electricals (India)
Lid, Bhopal, and no malpractices re-
garding recruitment in that undertax-
ing have come to the notice of Gov-
ernment Employment of personnel in
the Heavy Electri‘als (India) Lid 1is
done 1n accordance with the policy laid
down As per this policy posis of toch-
nwcal and scientific nature carrying
a basic pay of less than Rs 210 asx
also non-technical and non-sclentific

posts carrying basic salary upto
Rs 50 pm. are notifled tc
the local employment evchange for

proposing candidates for apponiment
to these posls Thus, as per existing
guld~lines, preference 1s given to the
perscns who normally reside m  Ma-
dhya Pradesh Where the local Emp-
loyment exchange is unable to spon
sor suitable candidates for such nosts
and a non-availability certificate s
issued by them and also In the case
nf higher 1evel appointments the posts
are advertised in important newspa-
pers hoth in Enghsh and Hindl Ap-
plications so received are procesged by
the Personne! Department through the
Selection Committes  constituted for
the purpose In the ahsence of any
malpractices having come tn the nctice
of this Ministry, no furthetr steps are
ronsidered necessary tn be taken at
this stage

Fartors responsible for growing
unemployment

#83 SHRI SUKHDEQ PRASBAD
VERMA: Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to state*

(a) whether Government heve re-
cenily made a systematic study cof the
factors responsible for the glowing
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mmplwfnmt problem in the country
and

(b) it so, the findings of the study
and the action tdken in regard there-
o?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VEN-
KATSWAMY). (a) and fb). The
Hon'ble Member has presumably in
mind the Report of the Commitlee on
Unemployment submitted 1o the Gov-
egnment on 15th May, 1973. The sum-
mary of main conclusions and rezom-
mendation made in the Report of the
Commitiee was laid on the Talle of
the House on the same day.

An inter-ministeria] Workins Group
bas already been constituted hLy the
Planning Commission te study the
recommendations made in the Re-

port and make proposals to the Govern-
ment.

Rebabilitation of persoas uprooted due
to war in Jammu and Kaghmir

8664. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of LA-
BOUR AND REHABILITATION be
pleaged to state:

(a) the total number of refugees

. uprooted from the border villages of

Jammu anq Kashmir during the 1971

War with Pakistan who are still in
the camps;

b)) whether the State Government
of Jammu and Kashmir have asked
for Central aid for their early reha-
bilitation; and

(c) if so, the reaction of Central
Government in regard theretc”

THE DEPUTY MINISTER N
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VEN-
KATSWAMY): (a) About 31.000 (as
on 177-1973).

(b) and (c). Yes, Sir. Thc State Gov-
ermnment bave been authorised to -
clr expenditure on the provision of
relief and rehabilitation facilities to
thess displaced persons and tha cuo-
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lire expenditure is borne by the Cen-
tral Govemnment. A sum of Rs 12.29
crores has already bean released to
the State Government,

Setting up of National Cosymission on
Employment and Manpewer Planning

665. SHRI NARENDRA SINGH:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the Expert Commitiee
on Unemployment has recommended
the setting up of a National Commis-
sion on Employment and Manpower
Planning, a Parliamentary Committee
on the lines of existing Financial Com-
mittees and a Department of Employ-
ment and Manpower Planning;

(b) whether the said recommenda-
tions have been accepted; and

(cY if not. the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI G, VEN-
KATSWAMY): (a). Yes, Sir.

(b) and (c). An  Inter-Ministerial
Working Group has already been cons-
tituted by the Planning Commission
to study the recommendation made
in the Report and make proposals to
the Government.

Report of Expert Committe: on
Unemployment

666. SHRI NARENDRA SINGH:
SHRI P. M. MEHTA:
Will the Minister of LABOUR AND

REHARILITATION be pleased to
state:

(a) whether th::- Expert Commiites
on Unemployment has submuited its
final report;

«b) if so, the main recommendations
thereof: and

(c) the agtiun Government  propese
{o take thereon?
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(¢) An inter-ministeria] Working
Group has already been constituted by

Withdrawal by Canada from Inmer-
national Commimion for Comtirol and
Supervision in Vietnam

667. SHRI NARENDRA SINGH
Will the Muuster of EXTERNAL
AFFAIRS be pleased to state

(a) whether Canada has decided to
withdraw from tYe Internationsl Com-
mission for Control and Supervismon
in Vietnam;

(b) if go. the reasons therefor, and
(c) Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir, In a statement
made in the House of Commons on
May 20, 1973, the Canadian Secretary
of State for External Affairs anndun-
ced that Canada will not stay in the
International Commission of Control
and Supervision later than July 31,
1973,

(b) In the same statement, the
Canadisn Secretary of State siated
that the Canadian, Government bad
come to the conclusion that the Cana-
dlan concept of the functioning of
t“e Intérnational Commission has not
been accepted and that it would be
in the interest of all concerned if
Canada we-e-now to withdraw,

JULY 36, 1973
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(¢) Government bhave \IM
their unhappiness over ths Canadiyn

’

Talks between Representativey of Sei
Lanka and India in Delld

688, SHRI M. 5. BANJEEVI RAO:
SHRI VIRBHADRA SINGH:

Will the Minigter of EXTERNAL
AFFTAIRS be pleased to state:

(a) whether talks between the dele-
gation of Sri Lanka and Indian OM-
clals were beld in Delhi in June, 1973
on matters of mutual interest: and

(b} if so, the nature of discussions
held and the outcome thereof”

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA FPAL
SINGH) (a) Yes, Sir

(b) The Joint Communique {ssued
at the conclusion of Prime Minister's
visit to Sri Lanka from April 27—
29, 1973 envisaged discussions between
the twd Governments on bilateral
matters. In pursuance of this, a Sri
Lanka delegation led by Mr. W. T
Jayasinghe, Sercetary, Ministry of
Defence and Foreign Affairs of 8ri
Lanka, visited New Delhi for discus-
sion of matters of mutual interest.
The talks were held in a very friendly
atmosphere and contributed to better
understanding and appreciation of each
other's views

Discussion held by the Prime Minister
in Canada on the question of Admis
sion of Bamgiadesh to United Nations

869. SHRI M. 8. BANJEEVI RAO:
SHRI VIRBHADRA SINGH:

Wili the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether during the recent visit
of the Prime Minister to Canada, the
question of admission of Bangladesh
to the UN. was taken up: and

(B) if so, the outcoma thereof?
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THE MINISTER QF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (BHRI SURENDRA PAL
SINGH): (a) Yes, Bir.

(b) the hope of both Prime Minis-
ters that Bangladesh would soon be
enabled to take her rightful place in
the United Nations end other inter-
national organisations, found expres-
sion In the Joint Communique issiied
at the conclusion of the wvisit.

The relevant paragraph of the Joint
Communique reads as follows:

“The Prime Minister of India ex-
plained the latest development in
the Indian Sub-Continent identify-
ing the joint Indo-Bangladesh De-
claration of April 17, 1973 as a
sincere initiative to resolve humani-
tarian problems resulting from the
conflict of 1971, designed to promote
durable peace and cooperation in
the area. The Prime Minister of
Canada expressed appreciation for
the efforts being made to break the
present impasse. The two Prime
Ministers agreed that a durable
settlement of outstanding problems
should be achieved through nego-
tiation among the countries of the
sub-continent. They expressed the
hope that Bangladesh would soon be
enable to take her rightful place in
the United Nationg and other inter-
national organisations, They wel-
comed Bangladesh membership in
the Commonwealth.”

Appeal by DRP.K. to World Parlia-
ments regarding Re-unification of
Korea

870. SHRI SAMAR MUKHERIJEE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

{a) whether the People's Assembly
of Democratic Republic of People's
has addressed an appeal to all
laments of the world in regard to
problem of reunification of Korea
anding US eceupation;

1

Eg

SRAVANA 4, 1806 (SAKA)

Written Amswery 90

{b) it so, the proposals put forward
by the Peoples Assembly of DRPK;
and

(c) the steps Government propose
to take in response to the appeal in
view of its positon as a Member of
the UN Commission for the reunifi-
cation of Korea’

THE MINISTER OF STATE IN
THE MINIS).«Y OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) a~d (b). The Supreme
People’s Assembly of the Democratic
People's Republic of Korea had issued
a letter to Parliaments and Govern-
ment of all countries of the world ex-
pressing its views on reunification of
Korea and withdrawal of US troops
trom South Korea. The letier descri-
bed various steps taken by the Gov-
ernment of DPRK to realige peaceful
reunificatian of Korea.

{c) India 13 not a member of the
UN Commission for Reunification of
Korea. However, the Chairman of the
Rajya Sabha and the Speaker of the .~
Lok Sabha have suitably acknowledg-
ed receipt of this communication from
the DPRK Supreme People's Assem-
bly. The Government's position |is
that they support the efforts currently
being made by the two Koreas to
achieve peaceful reunification, through
bilateral talks and free from outside
mnterference.

Miming lLedgers in ESI Ofice,
Calcutta

671. SHRI SAMAR MUKHERJEE:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether seven Office Ledgers .
containing waluable record of com-
plaints and instances of corruption in
the Employees State Insurance Office
at Caleutta are missing:

(b) if so, the particulars thereof;
and
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(c) the action taken by Government
ageinst those involved in these corrupt
practices and in the thefis ot the
decuments®

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABRITATION (SHR] G VENKAT-
SWAMY), The Employees’ State In-
surance Corporation have furnished
the following information.—

{(a) and (b) No ledger contaimng
valuable record of complanty and
instances of corruption is mussing i
the Regional Office at\Calcutta. How-
evei, one ledger sheet relating to bene-
fit payments 18 mussing from Tara-
tola Laecal Office 1n West Bengal and
misappropriation of funds 18 suspected

(c) The matter was reporied to the
CB.I and the then Manager, Cashier
and Peon of the Local Office were
taken into Police custody on the Yth
July, 1973 All of them have also
been placed under suspension

Sinodndlan relations

872, SHRI DEVINDER SINGH
GARCHA.

SHRI R. R. SINGH DEO

Will the Miumster of EXTERNAL
AFFAIRS be pleased to state

(a) whether continuous efforts are
being made by Government to be-
friend China,

(b) if so, the positive steps taken
1n this direction, and

(c) whether exchange of any cul-
fural and Parliamentiary delegations is
being comdidered to create an atmos-
phere of goodwill and understanding
between the two mughiy nations of
,Asin?

THE MINISTER OF STATE IN
THE MINISTHY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) and (b) The Govern-
ment continue to seek normalisation
of relations with China

JULY . M3
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(¢) The Government are in favour
of increased contacts im flelis such as
culture and sports There is no pro-
posal at present to send a Parlia-
mentary delegation to China.

Presence of Chinese Mllitary Attache
at ND.A. parade af Poonn

673. SHRI DEVINDER SINGH
GARCHA. Will the Mnister of EX-
TERNAL AFFAIRS be pleased to
state

(a) whether the presence of a
Chinese Military Attache at the Na-
tional Defence Academy parade at
Poona 1s a gstep wnter ahs to improve
relations between the two Govern-
ments, and

(b) if so, whether the Chunese bhave
ever reciprocated in this fashion?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) The Chinese Miltary
Attache was invited to attend the
passing out parade at the National
Defence Academy, Khadakwasla, along
with other Service Attaches accredit-
ed to our country No spetial mgni-
ficance should be attached to this

(b) No discrimination 15 observed
agawnst our Muitary Attache in Peking
50 far as vimilg to Chinese establish-
ments are concerned

Replacement of over-aged ships in
the Navy

874 SHRI § N MISRA
SHRI M KATHAMUTHU:

Will the Minister of DEFENCE be
pleased to state

(a) the number of ships with the
Indian Navy that have outlived their
normal Hfe;

(b) whether there is any proposs!
under consideration of ths Gewvern-
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ment for replacement of these ships,
and

(c) the funds p.oposed to be ear-
marked for the purpose in the Fifth
Five Yeur Plan?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
Several of the ships are no more at
their optimum capacity, due to long
use. The Government are fully con-
scious of the need for replacing old
and ageing ships of our Navy. A
programne has been drawn up fo in-
duct new ships by accelerating and
expanding indigenous construction or
aecquisition from abroad within the
constrairts of financial resources. The
hon'ble Member would appreciate that
it would not be m public interest to
disclose further information in the
matter.

Closure of Coal mine:

675. SMRI S. N. MISRA. Will the
Minister of STEEL AND MINES bhe
pleased to state:

{(a) how many coal mines afte; the
take-over have been closed, their
names and addresses,

(b) the reasons for their closure;

(¢) how many people have been
thrown out of employment in each of
such collieries, colliery-wise and cadre-
wise; and

(d) since how long the collheries
had been functioning before the take-
over and the date of closure?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(BHRI SUBODH HANSDA)' (a) No
coal mine has been closed after the
take-over of the coal mines by the
Cendral Government on or after 3ist
Jamuary, 1973.

&) to (d). Do not arise,

Written Answers Q4

Premotion to Oficers of N.C.D.C. prior
to merger with Coal Mines Authority

876. SIIRI S. N. MISRA. Will the
M nister of STEEL AND MINES be
p.eised to slate:

(+) v.ie.ner one month before the
merger of N.CD.C. with the General
Cuadre of Coal Mines Authority, the
officers of N.C.D.C. were given promo-
tion, and

(b) whether afier the above merger
they were given further seniority over
t e newly absorbed officers of the pii-
vale non-co] \ng coal mines which were
taken over L the Central Government
in December, 9727

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) The
Officer of the National Coal Develop-
ment Corporation were not given un-
deserved promotions when they were
deployed with the Co21 Mines
Authority.

{b) No, Sir.

Insurance Scheme for Army Persommel

77. SHRI AJIT KUMAR SAHA:
Will the Minister of DEFENCE be
pleased to state

(a) whether Government is having
any proposal to extend the Insyrance
Scheme for Army Personnel; and

(b) if so, the broad outlines there-
of’

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a) and (b).
No, Sir There 15 no such proposal
uder examination of Government.

Raising of defemce wall in Chhamb
sector by Pak. forces

678 SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minister of DEFENCE be
pleased tq state:
\
(a) whether there has been defence
butlt up in the Pakistan-occupied
Chhamb area recently;
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() it »o, whether Pukiptani forees
hitve been busy raising a gigantie eon-
crete defence wall supported by anti-
tank channel and a large number of
steal pill boxes: and

Government's reaction

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.

(b) and (c). Do not arise.

Supply of TU-16 alrerafi by Ching to
Pakistan

679. SHRI P. GANGADEB:

SHRI VIBHWANATH PRATAP
SINGH:

Will the Minister of DEFENCE be
pleased to state.

(a) whether Government’s attention
has been drawn to the recent Press
reports regarding supply of TU-16 air-
craft by China to Pakistan,

(b) it 20, whether Government s
also awsre of the fact that a large
number of Chinese advisers, pllots and
aircraft maintenance technicians have
gone to Pakisian to train Pakistan Ailr
Force personnsl on the use of TU-16
aircraft; and

(e) if so, Govesarreni’'s reaction to
(a) and (b) above®

THE MINISTER OF DEFENCE
(BHRI JAGJIVAN RAM). (a) to (c).
It is learnt that some officers and
technicians of the Pakistan Air Force
had pone to China for training on
TU-18 aireraft, but there are no indi-
cations about any sizeable number of
Chinese pilots/technicians having
come to I'akistan to train Pakistan Air
Foroe pe'sonnel. The impact of such
assistance recelved by Pakistan s
taken int> secount while planning our
defence |reparedness.

JULY 326, 1978

Writter Amewers o8
Resottiomsent of repefrimtes trom
Ugands

880. SBHRI P. GANGADZS:
SHRI P. M. MEHTA;

Will the Minister of LABOUR AND
REHABILITATION be pisased to
state

(a) whether his Ministry has final-
ised any scheme for the resettlement
of repatriates from Uganda in non-
agricultural occupations,

(b) if so, whether under this scheme
business and bousing loans, lumpsum
+esettlement assistance and other con-
cessions will be given to the repatri-
ates; and

(¢) the total number of repatriates
that have arrived in the country from
Uganda so far and the places where
they have been settled, State-wise with
amount spent on them so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY)- (a) and (b). A scheme for
the rehabilitation of the repatriates
from Uganda holding Indian passports
has been sanctioned by the Govern-
ment of India. The scheme iz to be

ernments A statement
details of aszistance to be provided to
such repatriates ig attached

(e) Upto 30-8-1973, 9958 repatriates
bad arrived in India from Uganda.
While precise information in respect

rashtra and about 808 each to Punjab
and Goa and the rest, sbout 1300, to
other Btates,

Upto 30-8-1973, &
of about Re. 2.7}
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Details of the resettlement assist-
ance to be given to the repatriates who
bave come to India from Uganda, who
are Indian citizens holding Indian
passports

Part |
(i) Business loans upto Hs 5,000

Written Answers SRAVANA 4, 1805 (SAKA)
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trade or business on the game
conditions as admissible to
the Sr1 Lanka repatriate«

(1) Housing facilities—Loan assist-
ance for purchase of plots and
construction of houses to the
repatriates who may be settled
in  non-agricultural occupa-

per family for resettlement in tions
Urban areas Rural areas

Rs Rs

(a) Cost of Home-stead plot 600 (loan) 200 (loan)

(b) Development of land 1500 (loan) 600 (grant)

(c) Cost of construction of house 2000 (loan) 1250 ("oan)
ToTAL 4100 2050

(d) Construcuon of business premases 500 (loan; 200 (loan

ToTAL 4600 2250
Tq Part IIT

The amount of assistance for hous-
ing facilities (including loan and
grant) is to be restricted to an overall
ceiling of Rs 4100 in urban aieas and
Rs 2050 in rural areas The repatn-
ates may spend more on on* item and
less on the other within these cteilings
However, where construction is under-
taken for residential-cum-shopping
purposes the amount of loan admissi-
ble for bu<iness premises mav be al-
lowed in addition to that admissible
for construction of houses

THE ABOVE TWO CONCESSIONS
SHOULD BE GIVEN TO ONLY THOSE
REPATRIATES WHO HAVE BROU-
GHT ASSETS WITH THFM OF VA-
LUE NOT EXCEEDING RS TEN

THOUSAND
Part 11
(i) Iumpsum revettlement assist-
arce— © R~ 30 pm per fam
1y member for a perind of 3
months subject to a maximum
of Rs 450 1n all per famly

THE ABOVE LUMPSUM RESET-
TLEMENT ASSISTANCE SHOQULD BE
GIVEN TO ONLY THOSE REPATRI-
ATES WHO HAVE BROUGHT AS-
SETS WITH THEM OF VALUE NOT
EXCREDING RS TWO THO''BAND

1108 LS

Besides the above three main items
of resettlement assistance, other an-
callary benefits sanctioned to the re-
patriates from Sr1 Lanka in the form
of grant of priority in registration at
the employ ment exchanges age relaxa-
tion for appointment in Government
service stipends and book grants for
education jn the schools/colleges/ITIs
apprenticeship training courses for the
children of the repatriates are also to
he extended to the repatriates from
Uganda

News item ‘arms bulld-up by the ol
rich countries in West Asia”

81 SHRI P GANGADEB
SHRI K LAKKAPPA

Will the Minister of DEFENCE be
pleased to state

ta) whether Government . attention
has been drawn to the news item m
the Indian Express dated the 20th
May 1953 regarding arm. build-up bv
the ol rich countries 1n W Asa and

(b) if so, whether this pised a new
threat to the securitv of the country”
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THE MINISTER OF DEPENCE
(SHRI JAGJIVAN RAM): (a) Yes,
8ir.

(b) Yes, Sir.

Talks hetwoen represemtatives of Sri
Lanks and Iadis held im Colombe in
May, 1873

682 SHRI P. GANGADEB: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state

(a) whether any talks were held
between the Indian delegation and the
Sri Lanka team in the 2nd week of
May, 1973 at Colombo,

(b) 1t so, the subjects
and

(c) whether India had agreed to
offer assistance worth Rs 1 crore to
help the 1sland increase 1its export
potential and balance its trade with
India?

discussed;

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHR] SUBENDRA PAL
SINGH)* (a) Yes, Sir.

(b) Subjects relating to industrial
collaboration, Indo/Sri Lanka trade,
telecommunications, broadcasting,
tourfsm, credit hnes from India, tech-
nical asistance, animal hushandry,
linking of Indo/Sri Lanka power grids
and shipping were discussed

(c) No, Sir. However, several pre-
liminary proposals were put forward
which would have the eflect of in-
creasing Sri Lanka's export potential,
including exports to India These pro-
posals are to be “considered further in
detail in meetings to be held between
the two sides

Meetings of Indlan Labour Confer-
ence andl Stinding Labour
Oommifloe

-

683. SHRI DINEN BHATTA-
'CHARYYA: Will the Minister of

JULY 26, W% .
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LABOUR AMD REHABILITATION
ba pleased to state:

(a) the date on the last
mdmmmm.
feretice was held; .-

{b) the date eon which the last
meeting of the Standing Labour
Commmittee waz held; amd

(c) the main points Jdiscussed |n
these meetings of Indian Labour
Conference and Standing Labour Com-
mittee”

THE DEPUTY MINISTER 1IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI G VEN-
KATSWAMY): (a) The last meeting
(27th session) of the Indian Labour

Conference was held cn October,
22.923, 1971,

(b) The last meeting (20th
session) of the Standing Labour

Committee was held on July 23.24,
1970.

(¢} The main items discussed at
the 37th BSession of the Indian
Labour Conference were:

(1) Recommendations of the
National Commisgion on
Labour on Tripartite Con-
sultative Machinery,

(ii) Central Enactment for Pay-
ment of Gratuity,

(ii1) Closures of Industrial
Undertakings

(iv) Review of the Payment of
Bonus Act, 1065,

(v) Recognition of unions.

The main items discussed at the
29th Session of the Standing Labour
Committee were:

(1) Industrial Relations Com-
missions and Labour Courts.

(ii) Recognition of unions
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(lii) Trade Unions including pro-
cedure for registration and
other matters.

{iv) Definition of the terms ‘In-
dystry’ and ‘Workman'.

(v) Right to strike/lock-out.
(vi) Unfair Labour Practices.
(vil) System of Wage Boards.
(vili) F'almﬂy

(ix) Workers in hospitals and

dispensaries—applicability of
Industrial Disputes  Act,
1947,

(x) National Labour Institute.
(xi) Report of Tripartite Com-

884. SHRI A K. GOPALAN: Wwill
the Minister of DEFENCE be pleased
10 state:

(a) the total number of Jawans
dismissed from service on the basis
of Police venfication report during
the last three years,

(b) how the enquiry is conducted;
and

{c) the main features thereof?

THE MINISTER OF DEFENCE
(8HRI JAGJIVAN RAM): The
required information is being collect-
and a statement will be laid on

ed
the Table of the House.
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Heavy Indusiries in Kerala
885. SHRI A. K. GOPALAN: Will

(b) the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRABAD):
(a) and (b). The Ministry of Heavy

(Workshop)
Industrial Corporation Soclety
Limited, in August 1973, for the
manufacture of scooters with an
annual capacity of 24,000 Nos., no
other application for heavy indus-
tries as such has been received
during the Iast two years.

Steps to deal with Unewploymens
problem among the middle aged and
those who are age-harred

687. SHRI B. V. NAIK:
SHRI G. P. YADAV:

Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a)the total number of persons as
per Employment Exchange Regis-
ters in the country who are seeking
employment as on date;

(b} of these what is the number of
persons who are disqualified due to
age restrictions prescribed by the
employers;
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(c) what sieps are taken to find  Statement

to those who are barred a3

oy -t (n lakhs)
on date and will get age-barred in
course of time; and —

(d) the schemes in respect of m“,"‘“"‘ﬂ ,’ on
middle age unemployment? : ",:,,_

31-1

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE- T s
HABILITATION (SHRI G. VEN- : -
KATSWAMY): (a) 7438 lakhs as on * UPWo 24 yesns 50
81st May 1973. 2. 25—34 years 150

(b) The age limits followed/ 3- 35— yeurs 30
prescribed by the employers vary 4. 45—S4 years .
from employer to employer and 5. 5 years ormore . o
according to jobs and as such de- — P

tailed information i» not available.
The number of job-seekers on the
live register of the Employment
Exchanges as on 318t December, 1972
classified by broad age-groups 18 shown
tn the statement attached,

(c) and (d) As regards employ-
ment under the Government of
India, relaxations in age limits for
entry into some service have been
made eg recruitment for Indian
Administrative Service, etc through
competitive examinations (raised
from 24,to 26 years), Engineering
Service examinations (raised to 30
years), direet recruitment to Class
II1 non-munisterial posts (from 21 to
25 years), etc ‘

ment have also supported schemes
of self employment, facilities re-
garding which can be availed of by
persons who may not be able to
secure employment in Government
or in non-Governmental organisa-
tions.

*The data showing the sge-distribution
Of job-seckers on the Live Register are being
collected annually ss at the end of December
cach year.
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foy wly?

fulw siwrern ¥ cew st (oY
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Talks in Moscow Soviet
o gt G @A A FOFfF . held 1n o i

authorities

690. SHRI INDRAJIT GUPTA:
Will the Minister of DEFENCE be
pleas~d to state:

(a) whether his recent talks in
Moscow with the Soviet authorities

(%) w1 waw A fage whae
# wfaoar Sere & W 20T & A
WEATT ¥ QOET ¥ gACT KX WP
frdy frar €
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were connected with India'a De-
arising

(b) if not, whether the talkd are

part of routine amehange snder the
provisions of the Indo-Soviet Treaty

of 1071; and

(c) in either ;tn. whether the
outcome was positive from India's
paint of view? -

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
Bir,

(b) The Raksha Mantri's visit to
USSR was in response to an invita-
tion extended to him and Smt Jag-
jivan Ram by the Defence Minister
of USSR, Marshal Grechko, for rest
and recreation. He, however, took
this opportunity to discuss some
matters of mutual interest to both
the countries

(c) The talks resulted in fuller
appreciation of problems of common
interest to the two counmtries.

Indonesian joint Naval exercise with
India

891. SHRI INDRAJIT GUPTA:
Will the Minister of DEFENCE be
pleased to refer to the reply given to
USQ No. 6131 on 5th April, 1973 and

state:

(a) whether final proposal has been
received from the Indonesjan Gov-

erhment for joint naval exercises
with India;

(b) if so, how India's interests
would be served by such exercises;
and

{c) Government’s reaction in the
matter?

THE MINISTER OF DEFENCE
(8HRI JAGJIVAN RAM):

Indviesan widee, & T Sl
1973, during the Ifdian Bhip's gools-
will visit to INDONESIA.

(b) The visit and the exercises
catried out by the Indlan ship weie
successful and created a good im-
pression on the Indonesian people in
general and the Indonesian Navy in
particulir, The exercises were mani-
festation of the friendship and co-
operation between the Indian Navy
and the Indoneslan Navy. As on
imporfant maritime nation in the
INDIAN OCEAN, INDONESIA is of
consziderable interest to us,

(¢) Such joint Naval ZExercises
are desirable in the interest of peace
in the Region and mutual co-

operation.

Conference held to - discuss demandls
of Port and Dock workers

882 SHRI INDRAJIT GUPTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether a conference was
held m New Delhi on 11th May,
1973 to discuss the demands of Port
and Dock workers;

(b) whether 1t was agreed at the
said conference that in view of the
fact that the award of the Wage
Board for Ports and Docks will ex-
pire on 31st December, 1973, tripar-
tine negotiations for a revision of the
pay structure should ba proposed by
Government to the three Federations
representing labour; and

(c) if so, the action taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY): (a) Yes, 8ir
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(b) It was agreed that all the
Federations of Port and Dock
Workers would be requested to give
their views in writing regarding the
mébchinery to be set up for this pur-
pose and that the matter would
thereafter be discussed in a meeting
with them.

{c) The matter is being processed
further.

Representation from Officers of Coal
Mines Authority regarding Salaries
and Grades

693. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether any  representation
has been received from the officers of
the Coal Mines Authority contain-
ing their grievances regarding fix-
ation of salaries and® grades:

(b) whether in the case of some
categories they have been fixed in
pay scales lower than those they
were enjoymg prior to nationalisa.
tion;

(c) if so, the facts of the matter;
and

(d) Government's reaction to the
representations received?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.

(b) Yes, Sir.

(c) Pay of the Officers of the
taken over collieries has h“een fixed,
after proper screening by suitably
constituted committees, in the
appropriate public sector grades of
pay taking into account their qualifi-

experience, general suit-
svitity eic.

(d) Representations received will
be cohsidered on merits.

SRAVANA 4, 1895 (SAKA)
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Chinese Increase range of Missiles

684. SHRI VAYALAR RAVIL:
SHRI BISHWANATH
JHUNJHUNWALA:

Will the Minister of DEPENCE be
pleased to state:

(a) whether Government are
aware that development of inter-
continental Ballistic Missiles by

China poses a direct threat to the
Security of our country; and

(b) if so, the reaction of Govern-
ment to these developments and the
steps taken to ensure the Seeurity
of his country?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The development of Inter Con-
tinental Ballistic Missiles by China
is likely to, affect the security en-
vironment of all Asian countries.
Government are continually making
assessments of the security implica-
tions of the nuclear-weapon capabi-
lity of China. It is, however, not in
the public interest to disclose the
details of such assessment.

Representation from the Employees
of E.PFC.

695 SHRI VAYALAR RAVI: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government have
received any representation from
the employees of the Office of Em-
ployees Provident Fund Commis-
sioner regarding the recognition of
their Union and redress of other
grievances;

(b) if so, the main points thereaf;
and

(¢) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE.
HABILITATION (SHRI G. VEN.
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KATSWAMY): The Provident Fund
Authorities have reported as under:

(a) and (b). The employees of the
Employeess’ Provident Fund Organisa-
tion had represented through their
Unions and Federations for recognition
of their Unions and grant of certain
demands like payment of wages to {he
employees of the Kerala and Tamil
Nadu Reglons for the periods when
they were on strike, revision of work
norms, creation of additional posts
ete.

(c) The demands are under con-
sideration.

Nickel project in Orissa

696. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Nickel Project at
Sukinda in Orissa has been cleared
by now by the Planning Commission;

(b) if so, when the construction
work is actually going to start
there;

(c) whether any change has taken
place m the previous agreement with
the Orissa Government; and

(d) if so, the main features of the
constitution of the company for
working out this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
No, Sir.

(b) Does not arise,
(¢) No, Sir.

(d) It is too early to work out the
constitution of the company.

JULY 28, 1873
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(a) whather the Committee which
was appointed for undertaking
locational studies for future steel
plmrhthcmhumrhdlh
work;

(b) whether it haz undertaken
locational studies in Orissa by now;
and

(c) if not, when it is expected to
start this work?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) A
Working Group set up by the Minis-~
try of Steel and Mines for identifica-
tion of locations for, the purpose of
undertaking techno-economic feasi-
bility studies for new steel capacity
has submitted its report.

{b) and (c). The Working Group
has recommended, inter alha, that
techno-economic feasibility studies
may be commissioned for a project
based on Banaigarh/Nayagarh iron
ore deposits, These studies which
will be part of the long-term steel
development programme would be
taken up during the Fifth Plan
period.

Reported statement by Mr. Joseph
Sisco of U.S.A. regarding transfer of
U.8, arms to third countries

698. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of EX.
TERNAL AFFAIRS be pleated to
state:

(a) whether  Government have
taken notice of the statement made
by Mr. Joseph Sisco, Assistant Sec.
retary of State, U.S.A. that there is
no way of preventing transfer of
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American arms given to friends to
shard countnies; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) In the course of hear-
ings before a Congressional Sub-
commiftee on June 6, Mr Sizco was
asked to comment on the possibihty
of transfer to third countries of US
arms to be given to Saud: Arabia and
Kuwait Mr Sisco 15 reported to
have stated I cannot give you cate-
gorical assurances the best I can do
15 to say we have reasonable confidence
that this will nol happen ’

(b) Government of Indi: have con-
sistently emphasized to all councerned
Governments that the tranzfer of arms
to Pakistan either directly or indirect-
ly will impede the process of norma-
lisation in the subcontinent and wall
be a matter of grave concern: to us

Time Bound Programme for reach-
ing Rated Capacity in HF L Plants
at Bhopal Hyderabad and Hardwar

699 SHRI CHINTAMANI PANI-
GRAHI Will the Minister of HEAVY
INDUSTRY be pleased to state

{a) whether time-bound pro-
gramme for reaching the rated capa-
city m HEL plants at Bhopal, Hy-
derabad and Hardwar have been
prepared bv now,

(b) 1f <o, the nature of pro-
grammes so prepared and

(c) whether capacaity utihsation
at these plants has increased hy now?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUS-
TRY (SHRI SIDDHESHWAR PRA.
SAD): (a) and (b} Time-bound
programmes for reaching the rated
capagity in the heavy electrical
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plants at Bhopal, Hyderabad and

Programme Evaluation Review Tech-
nique Network Charts in order to
clearly bring out the step< that need
to be taken by the Government and
various other agencies from time to

tumg for adhering to the time table
laid down.

(c) The capacity utilisation at
these plants has been showing a
progressive increase broadly 1n

accordance with the time-bound pro-
grammes

Survey to Study Employment Growth

700 SHRI PRABHUDAS PATEL
Will the Mimster of LABOUR AND
REHABILITATION be pleased to
«tate

{a) whether Union Government had
conducted a survey in organised
sectors to study the employment
growth rate in public sector under-
takings and non agricultural umts n
the private sector

(b) if so whether the study reveal-
ed that employment growth rate n
these organised sectors which has been
marginal since 1971 remains un-
changed even now and

(¢) 1if so the other features of the
study report”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G VENKAT-
SWAMY) (a) Under the Employment
Market Information Programme of the
Directorate General of Employment
and Training data on employment are
being collected on a quarterly basis
from all establishments in the public
sector and the non-agricultural estab-
lhishments emploving 10 or more per-
sons in the private sector Based
essentially on these data Quarterly as
well as Annmal Emolovment Reviews
are released from time to time

(b) Statement-I showing the latest
available rates of emplovment growth
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in the organised sector for the period
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fedtires of

March 1970 to Sgplemier, 172 i¢  the Annual Emplojitient Revidw Sor
appended. 1971-72 are contained in Statement-Il.
Statement
Employment Growth raies in the Organised Bector®, March, 1870, to

September, 1972.
Year/
e i e G
year

X 2 3 4
March 1970 . 1707 25 N
March 1971 174 9 25
March 1972 . . 179-8 28
June 1972. 1820 04

(—o 6)t

September 1972 183 2 4 o7

('P) 3 (o 4}f

*Covers all esmblishmenns in the public sector and non-agricultural establishments
in the private sector employing 10 or more persons.

(@Percentages are based on absolute figures (before rounding to lakhs)

P Provisional.

ye
Statement-I1

Maip Features of the Employment
Review, 1971-72

(i) Employment mm the orgamsed
sector grew by 28 per cent durng
1971-72 compared to 25 per cent m
the preceding vear In absolute
terms, employment in the organised
sector increased from 17491 lakhs
(revised) at the end of March, 1971 to
179 78 lakhs at the end of March, 1872

(if) Employment growth in the pub-
lic sector continued to be higher duribg
1871-T2 as compared to the private
sector. The rate of growth in the
former increased from 34 per cent in
1970-71 to 3.9 per cent in 1871-72, while
in the case of the latter, there was 2
marginal increase {.e, from 0.0 per

tFigures m brackets are percentage changes in the corresponding quarters of previous
ar.

cent to 10 per cent This was the
position if the transfer from the pri-
vate to the public sector of employ-
ment in the Coking Coal! Mines taken
over by the Government in October
1871 were ignored The actual posi-
tion, however, 15 that employment
grew 1n the public sector by 45 per
cent, whereas there was a near stag-
nation in the private sector, on which
employment increased by 0] per cent

(ui) Except in the Western Zone
comprising Gujarat, Maharashtra and
Goa, Daman and Diu, employment
growth rates in all Zones of the coun-
try were higher during 187172 than
in the precéding year. The Northern
Zome rocordedd the highest rate of
growth (8.5 per cent), followed by
North-Eastern Zone (4.9 per cent) and
Southern Zone (4.0 per cent). Even
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in the Western Zone, employment in.
créased during thé year under review,
although at a raté (1.6 per cent) lower
than in the earlier year (5.2 per cent).

(iv) State-wise analysis of employ-
ment irendg in the organised sector
during 1971-72 sowed that Himachal
Pradesit recorded the highest rate of
growth during the year (134 per
cent), followed by Haryana (9.1 per
cent) and the Union Territory of
Chandigarh (7.6 per cent). Pond:-
cherry also gamned substantially by
7.2 per cent. On the other hand,
Uttar Pradesh, Maharashtra and West
Bengal recorded an  employment
growth rate of 04 per cent, 0.7 per
cent and 0.9 per cent respectively.
Three other States, viz,, Bihar, Tarmul
Nadu and Delh; alsp recorded rates of
growth (1.2 per cent, 23 per cent and
2.4 per cent respectively) which were
Iower than the all India average. The
growth rates in the rema ning States
varied between 3.1 per cent (Tripura)
and 61 per cedt (Goa, Daman, and
Diu).

(v) In terms of Industry-wise per-
formance, Trade and Commerce in the
organised sector of the economy re-
corded the highest rate of employment
growth during 1971-72 (6.7 per cent).
followed by Construction (59 per cent
to the extent this sector could be
covered) and Electnaty Ga, and
Sanitary Services (57 per cent)
Mining and Quarrying which register-
ed a fall in employment to the extent
of 2.5 per cent during 1870-71 made a
recovery by showing rise in employ-
ment by 3.0 per cent during 1971-72
Manufacturing Division recorded a
growth rate of 18 per cent, which
was lower than the all-Industrv aver-
age of 2.8 per cent for the same year;
it was also lower than last vear's
growth rate in the same division,
which wag 2,1 per cent However. the
Services Divisions continued to grow
at a rate higher than the all-Industry
average, the rate of increase being 3.2
per cent as compared to 3.0 per cent
during the preceding year (1870-T1).

SRAVANA 4, 1808 (SAKA)
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Settiement of Property Clums of Re-
patristes from Uganda

701 SHRI PRABHUDAS PATEL-
SHRI P. M. MEHTA,

Will the Mimster of EXTERNAL
AFFAIRS be pleased to state.

(a) whether the property claims of _
the repartriates from Uganda have
been settled with Ugandan Govern-
ment; and

(b) if not, the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). I am sorry to say that in-
spite of our vigorous efforts for the
equitable settlement of assets left be-
hind by Indian expelled from Uganda,
the Government of Uganda have not
even enunciated yet theiwr policy In
this regard In a telegram seni to the
President of USA. 1n April 1973, the
President of Uganda reiterated some
general assurances agamst confiscation
in the following terms

“The business as of non-citizen
Asians, British ang the Israeh Hrms,
which have been taken over by my
Government will be compensated
according to the financal resources
of Uganda and after valuation and
assessment This exercise, ds you
will appreciate will not be done at
once "

Qur efforts with the Uganda authori-
fies 1n this matier are continuing.

Gujarat Scheme for Repatriates from
Uganda

702 SHRI PRABHUDAS PATEL:
SHRI P M MEHTA

Will the Minister of LABOUR AND
RHABILITATION be pleased to state

(a) whether Gujarat Government
have prepared a scheme for the re-
patriates from Uganda who have desir-
ed to settle in that Btate, and
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(b) what asistance will be provided
to the State for its implementation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The Govern-
ment of Gujarat had made certain
suggestions in this regard and these
suggestions were considered while
framing the general scheme for re-
habihitation of the repatriates from
Uganda holding Indian passports. The
scheme has gince been sanctioned by
the Government of India and 1t is to
be implemented through the State
{s0vernments

Necessary financial assistance for
the Jmplementation of the scheme
will be provided to the State Govern-
ments concerned by the Government
{ India

Diversification of Factory Producing
Bhaktiman Trucks

703 SHRI PRABHUDAS PATEL
SHRI P A SAVIINATHAN

Will the Minister of DEFENCE be
pleased to state

(a) whether defence factory manu-
facturing Shaktiman vehicles 15 likely
to be diversified and expanded to pro-
duce commercial trucks,

(b) if so. the reasons for ithe same,
and

(¢) whether this will harm and
weaken the defence preparation?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHR]
VIDYA CHARAN SBHUKLA) (a) and
(b). Govearnment are examining a
proposal for expanding the capacity
of the Vehicle Factory at Jabalpur
now progucing Shaktiman and Nissan
vehicles The expansion 1» being con-
templated with a view to meeting the
large additlona] requirements of com-

JULY 26, 1073
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marcial vehjcles during the Fifth Plan
period in addition to meeting the re-
quirements of Defence.

(c) No, Sir.

fomaferrm e et

704. WY WAWIE WEM
wt waforw wwww gUeT

wr felw welt g s € P
w7 fe
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et wdawrTd , O
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Payment of 833 per cent Bonus for
1972

706 SHRI S M BANERJEE
SHRI P M MEHTA

Will the Minister of LABOUR AND

REHABILITATION be npleawe: to
state
(a) whether Government has re-

quested the privale emplovers to pay
838 per cent bonus for 1972, and

(b) whether this orc«
Public Undertakings also”

includes the

THE DEPUTY MINISTER IN THE
MINISTRY OF IABOUR AND RE-
HABILITATION (SHRI G VENKAT-

Writiten Answers 122
SWAMY) (a) The employers’ orga-
msations have been asked to advise
thewr affihates that they should pay
minimum bonus at a rate not lower
than 8-1/3 per cent for the accounting
year commencing on any day in the
year 1972,

(b) The public sector establish-
ments covered by the Act have also
been advised on stmilar hnes.

Special Alloy Steel Plant under De-
fence Ministry in Kaupur

707 SHRI S M BANERJEE Will
the Minister of DEFENCE be pleased
to state

(a) whether Planning Commission
has taken a decision not to have
special Alloy Steel Plant under De-
fence Ministry in Kanpur,

(b) whether nearly 80 lakhs of
rupees have already been spent on
this Plant at Kanpur,

(c) if so the reasons for not having
this project in Kanpur, and

(d) whether several representations
have been received from Kanpur De-
fence Umits to have this project in
Kanpur botn for Defence needs and
to provide employment to thousands
of uremploved jouths registered in
the Employment Exchange in Kanpur?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) (a) No Sr

(b) Yes Sir

(¢} No decision has been taken to
shift thus Project from Kanpur

(d) Yes, Sir, representations have
been received from All India Defence
Emplovees Federation, Kanpur, COD
Mazdoor Union Kanpur and Karam-
char1 Sangh, Small Arms Factory,
Kanpur
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. (@) whether. the All-Indis Defence
. Employees Federation, at its Working
{Committee. meeting held in Debra Bun
on 27th and 28th May, 1973, had de-
cided for a country-wide strike in all

. the Refence installations in case Gov-

- ernment refuges to start bilateral talks
with the leaders of the All India De-
fence Employees Federation regarding
Pay Commission Report on the issues
.confronting all Government employees;
and

(b) if so, whether a Resolution has
“"been sent to him and, if se, his reac-
tion and the steps taken by Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) and (b). A copy of
the Resolution passed by the Execu-
tive Committee of the All-India De-
fence Employees Federation in its
‘meeting held in Dehra Dun on 27th &
28th May, 1973 has been received by
Government. According to the Reso-
lution, a strike ballot was {0 be taken
in the week ending 22nd July 1973 on
the demands, contained in the Reso-
lution, including inter alic bilateral
talks with Government regarding the
Pay Commission’s recommendations.
The. Federation is also represented on
the National Council of the Joint
Consultative Machinery for Central
Government employees, and the re-
presentatives of the Staff Side of the
Council have given a Note.containing
their objections to certain recommen-
dations of the Third Pay Commission.
They have also met the Group of
Ministers on 6fh July, 1978 and ex-
plained thelr. vl-w-nnln! which
is under examination. .

T, u,gm"'

Will the Minister of mmml-
AFFAIRS be pleased to_ state:

(-)mmemmtmmm
of the huge pilling up. of armaments
by Iran;

(b) if so, the -estimated annual
military expenditure of Iran 'in the
last three years:

(c) whether Government have heard
Npom about the deployment of Iran-
ian forces in Baluchistan; and

(d) if so, the diplomatic and other
steps taken by Government io protect
the country’s interests?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BURENDRA PAL SINGH): (a)
Government are aware of Iran's re-
ported plans for large-scale purchases
of armaments.

{b) The allocations for defence in
the Iranian budgets for 1971-72, 1872-
73 and 1973-74 were approximately
for US $ 1.1 billion, 1.4 billion and"
1.85 blllion respectively.

{c) Government have seen Press re-
ports about the presence of some
Iranian officers in  ihe Baluchistan
Province of Pakistan.

(d) Government have itaken every
opportunity to explain to Iran their
desire to have friendly relations with
not only !run, with which India has
no clash of - mumsu:mm
Pakistan. Government are fully con-
scidus of thelr responsibility to pro
Mlhamuhrsnmity\mdinhr-
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Steps (o mect shoriage of Rigs in the
Country

710. BHRI MADHU LIMAYE Wil
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether Government are aware
that there is an acute shortage of rigs
in the country, which hampers the
development of irrigation as well as
provision of drinking water to the
rural areag and urban centres;

(b) 1f so, whether Government pro-
pose to explore the advisability of
converting and retoolng the heavy
Engineering plants both Public sector

and private to produce rigs on large
scale; and

(c) it not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD): (a)
to (c). Adequate capacity has been set
up in the country for the manufac-
ture of various types of rigs for dril-
ling of wells for drinking water as
well as for irrigation purposes. Most
of them, the capacity remains under-
utilised for want of orders for drilling
rigs on the indigenous manufacturers.
Hence it cannot be salqd that there is
scute shortage of drilling rigs or of
capacity to manufacture them.

Go'vemmenl do not consider it
mnecessary to convert the existing
capacity fin the heavy engineering
plants, whether in the public or pri-
vate sector, to produce drilling rigs on
& Jarge scale. Such a step can only
result in further addition to installed
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capacity for the manufacture of dril-
ling rigs that remain idle during a
major part of the year.

Ingrease, in prices of coal in Blhar as

a result of resirictions on the sale of

inferior coal angd certain varieties of
soft coke

711. SHRI MADHU LIMAYE:
SHRI HARI KISHORE SINGH:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have issu-
ed any directive that mterior. coal or
certain varieties of soft coke are not
to be sold in Bihar as a result of which
prices of coal have short up in that
State; and

(b) if so, the reasons for 1ssuing
this order?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No.
Sir, the Central Government have not
issued any such directive.

(b) Does not arise.

Production of coking and mom-coking
coa) before and after take-over of
Coal Mines

712. SHRI MADHU LIMAYE: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) the monthly figures of produc-
tion of coking coa! in the period after
the take-over ofsthe coking mines and
the corresponding monthly figures in
the previous year when these mines
were in private hands: and
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(b) the monthly figures of the pro- THE DEPUTY MINISTER IN THE

duction of non-coking coal in the
period after the take over of the non-
coking coal mines and the correspond-
ing figures last year when these mines
were in private hands?

MINIETRY OF STEEL AND MINES
(BHRI SUBODH HANSDA). (a) The
monthly production of coking coal
since the take-over of these mines as
compared to the production in the
corrésponding month of the previous
year is given below:

October, 1971
November, 1971 :
December, 1971
January, 1972
February, 1972
March, 1972
Apnl 1972
May, 1972
June, 1972

July, 1972
August, 1972
September, 1972

—_— —_— e

(figures of production in thowsand tonnes)
During the month Dunng m
provious year
737 820
Bss 888
931 946
R66 927
845 By4
902 887
850 928
862 918
798 888
Borx 850
823 847
860 782

Production fijgures are available
only for one year before 'take-over’ of
coking coal mines

(b) Monthly figures of produclion
of non-coking coal mines since the
take-over as compared to the produc-
tion in corresponding month of last
year as follows ’

rFigures in ten thousand tonnes)

e g ite e peSrr A S— ———

Pro{uction after Productron pnos

toke-over 1o take-over
1973 1972
February 149 101
March 159 124
Apri 248 31
May 349 328

—— e e i iy

New Migrant Camps in Tripura

713 SHRI BIREN DUTTA Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state

(a) whether New migrant camps are
still existing in Tripura,

(b) the amount of rehel miven per
famly, and

(¢) the time by which these camps
are expected to be closed”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G VENKAT-
SWAMY) (a) Yes, Sir

{b) The quantum and scale of re-
llet assistance admissible to the new
migrants from former East Pakistan
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admitisd to the »selief camps/transit
cenires is indicated in the Btatement
laid on the Table of the House.

gl]nnd in Lidbrary. See No, LT-5196/

{c) Every effort i3 being made for
fhe early rehabilitation of the new
migrant famlies in camps. As soon
as the famulies are dispersed to re-
habilitation mtes/work centres, the
camps will be closed. However, no
time bound programme can be laid
down mm view of several uncertain
factors such as mnon-availability of
agricultural lands etc

Noa-Observance of Labour Laws by
O.N.G.C. Management in Tripura

714, SHRI BIREN DUTTA Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state

(a) whether the Oil and Natural
Gas Commission management at Tri-
pura does not observe labour rules and
laws 1n respect of their workers;

(b) whetber about one hundred con-
tingent labourers have been thrown
out of employment without any cons-
deration cf legal aspect of the matter,

(c) f s0, the steps Government
propose to take to protect the interests
of 011 and Natural Gas Commission’s
workers in Tripura”

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI G VEN-
KATSWAMY) (a) to (¢) The nfor-
matlon 1z being collected.

Inclugion of Salesmen and Ageats of
Drug Oempanies én the category of
Workmen

715. SHRI BIREN DUTTA: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state

(a) whether a demand has  been
made by the Salesmen and Agenis of
1168 1S5,
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Drug Compamies to include them in
the category of Workmen;

(b) whether they are deprived of
the benefit of Central Labour Laws at
present; and

(c) if so, the steps Government pro-
pose to take to protect the interests
of the salesmen and agents of Drug
Companies?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VEN-
KATSWAMY). (a) to (c). Demands
have been made, from time to tume, to
bring the medical and sales represen-
tatives within the purview of ‘“‘work-
man" defined under the Industrial Dis-
putes Act, 1947 as they are not at
present treated as workmen. The pro-
posal 18 under Government's conside-
rataon.

Rise in Educated Unemploymeat in
Tripura

716 SHRI BIREN DUTTA: Wil
the Mimster of LABOUR AND RE-
HABILITATION be pleased to state:

\a) whether the number of educated
unemplcyed in Tripura has risen dur-
ing the last three years;

(b) if so, the percentage of such
rise, and

(c) the steps Government  propose
to curb this rise?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VEN-
KATSWAMY): (a) and (b). Precise in-
formation about the number of edu-
cated unemployed is not  available.
Tue number of educated (Matricu-
latesa and above) job-deekers (all of
whom are not necessarfly unemployed)
on the live register of the Employ-
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Year Number Percentage
(at the end of) rise over
the prece-
ding year
1970 11,967 226
1971 15,065 259
1972 17991 19 4

(c) The Government of India have
initiated Special Employment Schemes,
besides normal Plan programmes to
deal directly and effectively with the
problem of the educated unemployed
in the country For this purpose, Spe-
cial Employment  Schemes for the
educated unemployed were started in
1971-72 and have since been continu-

ng

Further, in 1972-73, a Special Emp-
loyment Programme has started 1n
all the States and Union Territories
with a Budget Provision of Rs 27
crores, which also has been continued
m 1973-74 In addition a half-a-ml-
hion jobs programme has been taken
up m 1873-74 with a Budget Provision
of Rs 100 rrores An allocation of
Rs. 62 lakhs has been made to the
State of Tripura for the year 1973-74
under these three Schemes

Opening of Second Mine in Neyvell

717 SHRI M K KRISHNAN Will
the Mimster of STEEL AND MINES

be pleased to state

(a) whether Government are having
any proposal for the opening of second
mine in Neyvell;

(b) i so, the main features therefor”
and

(¢) i not, the remsons therefor?
HE DEPUTY MINISTER IN THE

MINISTRY OF STEEL AND MINES
(SHR! SUBODH HANBDA) (a) Yes,
Sir
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(¢) Does not grise

Naval Boys Centre in Orissa

718 SHRI ARJUN SETHI Will the
Minister of DEFENCE be pleased 10
state

4) what are the difficulties to fin-
alise the site fer the proposed Naval
Boys' Centre at an early date 1i1»
Orissa and

(b) how soon the project 1t likely
to be finalised”

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (@) Th»
site imtially sele.ted for location of
the Boys Traimng Establishment on
the shores ¢f Chilka Lake had to be
reconsidereq on the grounds of 1its
likely impact on the ecology of the
area This 1ssue has since been re-
solved and the establishment has been
accepted for being set up at Chilka,
subject to certain conditions for safe-
guarding the lo~al ecology

{b) A detaileq planning on the pro-
ject is being undertaken.

Production of Rourkels Steel Plant

719 SHRI ARJUN SETHI.
SHRI RAM PRAKASH

Will the Minister of STEEL AND
MINES be pleased to state- '

(a) whether the production of Rour
kela Steel Plant has again been effec-

hd\m.nd
) it so, the reamons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHERY SUBODH HANSDA): (a) Yes,
Sir, As agamnst a target of production
of 318,000 tonnes of steel ingots and
215,600 tonnes off saleable steel n
the first quarter (April-June) of this
year 1n the Rourkela Steei Plant, the
actual production was 270,830 tonnes
cf steel ingots and 181,347 tonnes of
saleable steel representing 86 per cent
and 78 per cent respe:tively of the
target.

(b)" As a result of power crisis, the
production and washing of coking coal
was adversely affected and this in turn
afferted the adequate supply of coal
to all the plants including Rourkela.
Ag a result, production of ingot steel
was affected Shortfalls 1n the frequ-
ency ang quantum of power supplied
to the plant directly affect~d the rolling
of steel The inadequacy of coal also
meant a shortfall in the production
c¢f coke oven gad® which also affe~ted
the roling Labour trouble in the plant
during April-May, 1973, was an add-
tiona] factor that affected production
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:;dm war ravaged North Vietnam,

(b) if so, the nature and extent of
aid proposed to be given to North
Vietnam?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) Yes Sir

(b) The Indian assistance 18 lhkely
to be m fields hke agriculture, animal
husbanary and industry and in allo-
cation of scholarships for students
The Government of India have before
it a number 0. requests fiom the
DRVN Government and these are being
examned

Proposa]l to move Security Council for
control over Arms Supplies to South
Africa

726 SHRI H N MUKERJEE
Will the Mimnister of EXTERNAL AF-
FAIRS be pleased to state

(a) whether a military bwild-up 1s
gowng on in while Africa an] particu
larly in South Africa

{(b) whether this military build-up
has been made possible through the
help of Western countries which con-
tinued to supply military hardware to
the racist regime defymngz a U N
Security Couneill embarg) on such
supplies and

(¢) 1f so whether India proposes to
raise this issue in the Securily Council
with a view to stop such military
help to South Africa forthwith?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) and (b) Yes, Sir

(c) Whenever this 1ssue has come
up 1n the Security Coynal and else-
where India has repeatedly called
for the stoppage of such military as-
gistance India will continue to de-
mand the effective implementation of
the arms embargo against South Afriea

JULY 38, 1973
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m the Becurity Council as well a3
other organg of the United Nations

Implementation of Tri-Partite Accord
in Sikkim

727 SHRI H N MUKERJEE Will
the Minister of EXTERNAL AFFAIRS
be pleased to state

(a) whether any steps have been
taken to implement the three-party ac-
cord signed on th 8th May, 1973 by
India the Chogyal and the politizal
parties of Sikkim, and

(b) if not, the reasons for delay In
implementing the accord?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
() Yes Sir The appointment of
Chiet Executive as envisaged under
the Tripartite Agreement of May 8
1973 has been made and he 1s dis
charging his duties and functions as
provided under 1t The Government
of India undertook to restore law and
order c¢ommunal harmony and good
administration in Sikkim The Govern-
ment have achieved a good measure
of success in these obje~tives

The Agreement also contemplates
that the prople swill enjoy the right
of elcction on the basis ot adult suf-
frage lo give effec’ 1o the principle
of one-man-one-vole The Election
Commussion of India which has been
entrusted with the responsibihty to
holg free and fair elechions 1n Sikkim
1s already m the pro ess of making
various studies 1in preparation for the
elections to be held in due course

(b) Does not arise

Explanation of gome Gazetted Officers
in Department of Rehabilitation for
Alleged Irregularities

728 SHRI B K DASCHOW-
DHURY  Will the Mmmster of LA-
BOUR AND RE4YABILITATION be
pleased to refer to the reply given to
Unstarred Question No 5824 on the
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1ith May, 1972 regarding the expla-
nation of some Gazetted Officers in
the Department of Rehabilitation for
alleged irregularities/lapses/ommis-
siong and state:

(a) whether the explanation have
been studied and the decisions taken
in the matter;

(b) whether the officials have been
penalised; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VEN-
KATSWAMY): (a) Yes, Sir, except
in respect of one case wherein the
Central Vigilance Commission have
desired {0 see some records for giving
iheir advice.

(b) and (c). In accordance with
the advice of the Central Vigilance
Commission, regular Departmental
proceedings arc being initiated against
iwo officers and the questicn of im-
posing & penalty will depend on the
outcome of the Departmental proceed-
ings. In one case a warning is being
issued through the concerned Ministry
fo which the official has been transfer-
red. In. the remaining three cases
ng action is called for,

Setting up of Base in Ceylon by China

720. SHRI BB K. DASCHOW-
DHURY: Will the Minister of EX-
TERNAL AFFAIRS be  pleased to
state -

(a) whether China has decided to
set up a base in Ceylon; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
{a) Government have np such infer-
mation.

(b) Does not arise. .
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Report of Bonus Review Commitiee

730. SHRI B. K.
DHURY:

DR. RANEN SEN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Bonus Review Commit-
tee has submitted its report;

(b) if so, the main recommendations
made by it; and

{c) the decisions taken thereon?

DASCHOW-

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VEN-
KATSWAMY): (a) No Sir.

(b) and (¢). Do not arise

Quantum of Steel produced by Mini
Steel Plant

731. DR. RANEN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) how many mini steel plants have
been set up during the last one and
a half years and how much steel is
being produced by them; and i

(b) how many more licences have
been issued for setting up of mim steel
plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Since January 1, 1972, 13 indus-
trial licences/letters of intent have
been granteq for establighing electric
furnace/continuous casting units for
the manufacture of stee] ingots/billets
from scrap. Besides, 48 electric fur-
nace units have been registered under
the liberalised industrial licensing
policy by the Iron and Steel Controller.

Out of the above, 14 units are re-
poried to have commenced produc-
tion. Total production by these units
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has been reported to ,pe sround 1484
lakh tonnes during the period January,
18072 to March, 1073.

Further, three ore such schemes
for an aggregate annual capacity of
150,000 tormes for the production of
steel imgot/billets have recently been
approved for the grant of letters of
intent.

Bonus for 1873

732. DR RANEN BSEN: Wil the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Government have ad-
vised the employers to give 8.33 per
cent bonus to employees in the cur-
rent year as wag done in last year;
and

(b) whether Government are aware
that in the absence of statutory back-
ing to this advice, most employers
are likely to ignore it?

THE DEPUTY MINISTER IN THE
MINISTRY Or LABOUR AND RAHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) In respect of the
acvounting year commencing on any
day in the 1872, the employers’ organi-
sations have been asked to advice their
affiliates to pay the minimum bonus
at a rate not lower than 8-1/3 per
cent.

(b) Government expect that the
employers would abide by their
advice. However, the question of
undertaking legislation on the subject
is under consideration.

Provision of ful} Medical care to
Workers under ESLS,

733. DR. RANEN SEN: Wil the
Ministey of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether there is amy propesal
to provide full medical care including
hospitalisation to families of those
covered by the Employees' State In-
surance Schefne;

JULY 26, 1973
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(b) if g0, the salient features
thereot; and

{c) the time by which the proposal
is likely to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G, VENKAT-
SWAMY): The Employees State In-
surance Corporation have furnished the
following information:—

(a) and (b). The Employees’ State
Insurance Corporation hag decided to
extend full medical care, including
hospitalisation facilities, to familieg of
insured persons in gall centres where
either separate hospital beds have
been constructed or adequate number
of beds can be reserved In Govern-
ment, Municipal or other hospitals.
11.45 lakhs insured persons family
unity have already been provided full
medical care including hospitalisation.
The ceiling on the expenditure on full
medical care has been enhanced from
Rs. 70/- to Rs. 80/- w.el. 1st April
1978 to encourage the State Govern-
ments to provide full medical care.

(c) Provision of medical care under
the Employees' State Insurance Scheme
being the responsibility of State Gov-
ernments, it is difficult to indicate the
time by which all families of insured
persons would be receiving full medi-
cal care.

Normalisation of Relation with China

734. SHRI SAMAR GUHA: Will the
Minister of EIXTERNAL AFFAIRS be
pleased to state:

(a) whether the Prime IMinister
during her recent visit to Canada
told the press there that India had
given ‘'various feelers to China for
normalisation of relations” betwein
the two countries ang if so, the facts
about guch ‘“feelers to China”;
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tions between India and China and i
50, the reaction of Government there-
to;

(¢) whether the Indian doctor who
was a Member of the former Indian
Medical Migsion to China in thirtees,
now visiting China wag properly
briefed to communicate to Chinese
people the message of friendship and
goadwill of Indian people; and

(d) whether Government have re-
ceived any kind of feeler from Gov-
ernment of China for developing
mutual understanding and friendship?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir; the Prime
Minister said that “we are trying %
take initiatives and throwing our
feelers whenever we possibly can”.
We have made certain concrete pro-
posals anj are awaiting a Chinese
response.

(b) Yes Sir, the Government have
seen press reports of a statement by
the Sri Lanka High Commissioner to
India making thig suggestion. India
and China have diplomatic represen-
tation in each others capitals and
there is therefore no need for third
country mediation.

(c) Dr. Basu, who visited China
recently was on a private visit,

(d) There have been certain indi-
cationg that the Chinese Government
are considering the question of im-
provement of bilateral relations.

Armg Aid to Pakistan by vwarious
Countrieg

735. SHRI SAMAR GUHA:
SHRI JAGANNATH MISHRA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Pakistan recently re-
ceived various arms from China, USA,
Iran, Turkey and other countries and
it so, the facts thereabout;
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(b) whether Pakistan has, after
Indo-Pak war, ralsed mnew Armed
Forces and succeeded to increase its
air-force and any navy if so, latest
facts thereabout;

(c) whether Pakistan ig trying to
build up Teharan-Pindi-Peking mil-
tary axis against India; if go, the
extent of success achieved by Pakistan
in this regard; and

(d) whether during Defence Minis-
ter's recent visit to Russia jingoist
policy and hostile activities of Pakis-
tan towards India was discussed with
the Russian Government and if so, the

reaction of the Russian Government
thereabout?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Government are aware that
Pakistan, by mesns of new raisings
and acquisition of arms, has substan-
tially increased her air, land and, naval
strength. Pakistan has received help
in this regard from a number of
countries. It will, however, not be in
public interest to disclose the details
available with Government.

(¢) ‘Government are aware that

Pakistan is maintaining close rela-
tion with Iran and China.

(d) The Raksha Mantri’s talky with
the Soviet authorities jn Moscow were
of a general nature relating to matters

of mutual interest, including security
of the sub-continent.

Proposals for Sonth Asian Conferemes
to create a Zone of Peace in Indian
Ocean

736. SHRI SAMAR GUHA: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether any new effort has
been made to pursuade the big powers
ukOU-B-Aqm and Ching fo
accept the Indian Ocean ay a Peace-
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{b) it so0, the broad outlineg there-
of; and

(c) whether a South Asian Confe-
rence of the Countries around the
Indian Ocean is proposed to be held
to create a powerful pressure on the
big powers to make Indlan Ocean free
from eonfict and presence of rival

navies?

THE MINISTER OP STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SBINGH): (a)
ang (b). The UN General Assembly
Resolution No. 2832(XXVI) of Decem-
ber, 1971, “calls upon the great powers,
in conmformity with this Declaration,
to enter into immediate consultations
with the littoral Stateg of the Indian
Ocean wih a view to (a) halting the
turther escalation and expansion of
their military presence in the Indian
Ocean; (b) eliminating from the Indian
Ocean all bases, military installations,
logistic supply facilities, the disposi-
tion of manifestation of great power
military presence in the Indian Ocean
concelved 1n the coniext of great
power rivalry”. China supported this
Resolution while France, U.XK., US.A.
and U.S.S.R., amongst others, abstained
At the last (27th) Session, the General
Asgembly adopted another Resolution
No, 2092(XXVII) appointing an Ad
Hoc Commiitee of not more that 15
countries, of which India is a member,
to study the implicationg of the peace
zone proposal. India has alsp partieci-
pated in the deliberations of the
littoral and hinterlang States in April
and in the meetings of the Ad Hor
Committee in April, May and June in
New York this year. The ad hoe
Committee is required to report to
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the General Assembly at its 28th
Session.

{c) No such proposal has come to
the notice of the Government,
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Production of Ooal in~ Nasionslised
-Coal Mines

737. SHRI SAMAR GUHA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether re-organisation of the
management of nationaliseq coal mines

has been completed;

(b) whether production of coal de-
creased after nationaligation coal
mines;

(¢) whether unrecorded accumulated
coal at pit heads created an artificial
figure of increased productlon of coal
soon after nationalisation of mines;
and

(d) the comparative figures of pro-
duction of coal before and affer natlo-
nelisation?

THE DRPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
8Sir. The reorganisation of the mana-
gement is in, progress.

(b) No, Bir.
(¢) No, Sir

(d) The «coal production in the
mineg the management of which was
taken over after 30th January, 1973
and in the industry as a whole during
1973 as compared to the production
during the same period last year has
been as follows:—

— —

Coals Mines taken  Coal Industry as
over after 30-1-73 whole
1973 1 197 1972

{Mm?lz: Tonnes) 3 o7
February 349 3-01 663 5'93
March 3'59 3'2% 6'69 621
Aprl 348 3'31 695 6-20
Msay . 349 a.;s, 646 624
ToraL 14' 0§ 12°84 2673 2458
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Increase production of Conl and Redue-
tion in price

738. SHRI SAMAR GUHA:

SHRI HUKAM CHAND KACH-
WAIL

Will the Minister of STEEL AND
MINES be pleased to state;

(a) whether due to shortfall in coal
production in recently nationalised
mines, price of coal for common con-
sumers has sharply increased and
coal supplies to metallurgical indus-

tries and power plantg have decreased;
and

(b) 1f so, the steps taken or pro-
posed to be taken by Government t°
increase production of coal and 1ts
supplies and bring down price of coal,
particularly for common consumers?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINIES
(SHRI SUBODH HANSDA): (a) No,
Sir. There has been no decrease in the
production of coal. The production in
the taken-over mines has actually been
better this year than in the corres-
ponding period of the last year.

(b) D%s not arise,

Registered Unemployed Persons

739 SHRI C K. CHANDRAPPAN:
DR. LAXMINARAINAN PAN-
DEYA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state

(a) the latest figures of the regis-
tered unemployed, State-wise;

(b) how do these figures compare
with those of the last two years; and

(c) the number of people who were

given jobs during this period, State-
wise ?

THE DEPUTY MINISTER IN THE
MIHIB‘I:RY OF LABOUR AND REHA-
BILITATION (SHRI . VENKAT-
SWAMY): (a) to (c). The informa-
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tion is given in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-5197/73.]

Improvement in fanctioming of and
Safety in Nationalised Mines

740. SHRI C. K. CHANDRAPPAN:
Will ‘the Minister of STEEL AND
MINES be pleased to state:

(a) whether nationalised mines are
showing any sign of improvement 1n
their functioning now;

(b) whether their production
increased since their takeover; and

has

{c) what are the new facilities pro-
vided to improve the working condi-
tions and safey in mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (#) Yes.
Sir.

(b} Yes, Sir. The production has
increased as compared to the same
period of the last year

(c) New facilities in he shape of
additional machinery, rationalisation
of mines working, reorganisation of
mines and supply of safety equipment
lhike additional cap lamps. Timber,
Stone Dust, Gas Detectors etc., have
been and are being provided to bring
about improvement in the working
condition and safety in mines.

Setiing up of m Regional Passport
Office in Kerala

741. SHRI C. K. CHANDRAPPAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have
taken a final decision on setting up a

Regional Passport Office in Kerala;
and

(b) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFATRS
(SHRI SURENDRA FPAL SINGH):
(a) No, Sir,

{b) The man cause of delay has
been the increasing need for economy
in non-Plan expenditure and the cur-
rent ban on the creation of new posts.
However, a work-study team was re-
cently sent to the Regional Passport
Office, Madras, in which the passport
work relating to Kerala is handled at
present, to asgess the exact quantum
of additional staff required for setting
up of a separate passport office 1in
Kerala. The recommendations of the
work-study tesm are now in an ad-
vanced stage of consideration.

Proposal for Trial of top Pak Civilian
internees to counter threatened trial
of Bengalls in Pakistan

742 DR. H. P. SHARMA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Bangladesh Govern-
ment had lately proposed to hold a
trial of top Pakistani civilian internees
in India and Bangladesh to counter
Pakistan President's threatened trial
of Bengalis in Pakistan;

(b) it so, Government of India's re-
action to this proposal in the light of
the Indo-Bangladesh Joint Offer to
Pakistan in regard to repatriation of
POWs and internees; and

(c) the final decision taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Government is not aware of any
proposal to this effect by the Govern.
ment of Bangladesh,

(b) Does not arise,
{c) Does not arise.

JULY 28, 1978
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Stockpiling of spave parts lor Heavy
Units

744¢. SHRI RAM PRAKASH: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Chairman of HSL
has advocated stockpiling of spare
parts for heavy units; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
While inaugurating a seminar *+ on
maintenance engineering organised by
the National Productivity Council at
Calcuttta, the Chairman, Hindustan
Steel Ltd., referred, in the context of
under utilisation of equipment in
heavy capital-intensive industries and
in the interest of reduction of down-
time and good maintenance, to the
need for a judicious stock-piling of
critical spare parts after a ecareful
assessment of long-term requirements.

(b) Government policy is to give
every help in the securing of adequate
quantities of critical spare parts. As
regards the suggestion of stock-piling,
it would like to wait for specific pro-

posals.

Factories closed down in Delld owing
to nom-avallability of coal

745. SHRI RAM PRAKASH: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether a number of factories
have been closed down on account of
non-availability of coal in Delhi; and

(b) if so, the steps proposed to be
taken in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) Does not arise.



g3
Education snemployed

747. SHRI ISHAQUE SAMBHALL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the number of educated job
seekers according to the latest avail-
able figures of the Employment Ex-
changes; and

(b) the steps taken to solve the
growing unemployment among them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) 32,74,182 (Matriculates
and above) as on 31st December 1972

(b) The Government of India ini-
tiated Special Employment Schemcs
(apart from normal Plan programmes)
to deal directly and effectively with
the problem of the educated unemp-
loyed. For this purpose, Special Emp-
loyment Schemes for the educated un-
employed, started in 1971-72, have
since been continuing and an alloca-
tion of Rs. 62.B8 crores has been made
under these Schemes for 1973-74, Fur-
ther in 1872-73, a Special Employment
Programme was started in all the Sta-
tes and Union Territories with a Bud-
get Provision of Rs. 27 crores with a
matching contribution from the States.
In 1973-74 also a provision of Rs. 27
crores has been made for continua-
tion of this programme. In addition,
half-a.million jobs programme has
been taken up in 1973-74 with a Bud-
get provision of Rs. 100 crores,

Prime Minister’s visit abroad daring
May.June, 1973

748. SHRI R. V. SWAMINATHAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Prime Mimster
visited Sri Lanka. Canada and other
countries during May-June, 1978; and

(b) if so, the outcome of the visit?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). The Prime Minister visit-
ed Sri Lanka between April 27th and
20th, 1973. She visited Yugoslavia
from 15th to 17th June, 1973 and
Canada from 17th to 24th June, 1973.

Each of the visits provided an oppor-
tunity for the Prime Minister to have
discussions with the leaders concern-
ed, on bilateral relations as well as on
developments of common interests
in the international fleld The visits
served to strengthen further the ties
already existing between India and
these countries in the political, econo-
mic, cultural and other flelds, and led
to a better understanding abroad of
the situation on the Indian sub-
continent.

Acquiring Agricultural Land of Cha-
moli and Garhwal Districts for
Defence

749. SHRI PARIPOORNANAND
PAINULI: Will the Minister of DE-
FENCE be pleased to state:

(a) whether in the wake of the Chi.
nese aggression in 1962, the Defence
Ministry had acquired some agricul-
tural land belonging to the agricul-
turists of Chamoli and Garhwal Dis-
tricts for defence purposes; and

(b) if so, the facts thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) The following areas were ac-
quired in Garhwal area.

(1) Chamoli — ogr-34acres

(2) Utmr Kashi — 457 ,,

(3) Tehri . "3

() DPauri - 7°49
Total land acquired  —  104-§87 geres

-
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Fifth Plin Programme for Expansion
of Steel Industry

750. SHRI JAGANNATH MISHRA:
Will the Minister of STEEL. AND MI-
NES be pleased to state:

(a) whether the various aspects of
the expansion of steel industry during
the Fifth Plan period have been
finalised; and

(b) if so, the number of new steel
plants proposed to be set up in the pri-
vate/public sectors, the expansion pro-
posed to be allowed in the existing
capacity; the total amount involved in
the implementation of these program-
mes; the cxtent to which the gap
between the demand and supply is
likely to be reduced as a result there-

of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
various aspects of the steel develop-
ment programme during the Fifth
Plan period including outlays on indi-
vidual projects have not been finalised
so far, Draft proposals are under
consideration of Government,

(b) The draft proposals for the steel
development programme in the Fifth
Plan period envisage expansion of
Bhilai Steel Plant from 2.5 million in-
got tonnes to four million ingot ton-
nes, expansion of Bokaro Steel Plant
to 4.75 million ingot tonnes and conti.
nuing the work on the three new steel
plants at Salem, Vijayanagar and
Visakhapatnam. Proposals are also
under consideration for expansion of
the Jamshedpur warks of the Tata Iron
and Steel Company,

The programme has been so drawn
up as io ensure near self-sufficiency
in the matter of mild steel production
by the end of the Fifth Plan period.

JULY 26, 1978
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Decline in Output st Fharia-Raniganj
Collieries

751. SHRI JAGANNATH MISHRA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the output of coal at
Jharia-Raniganj collieries has declin-
ed; :

(b) if so, the reasons therefor; and

(c) the stei:s taken by Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) and (c). Do not arise.

¥

National wage policy

752. SHRI JAGANNATH MISHRA.

SHRI D. B, CHANDRA
GOWDA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether any decision in regard
to the National Wage Policy has since
been taken by Government; and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The matter is
still under consideratian.

Presentation of Credential to U.S. Pre-
sident by Indian Ambassador to
USA.

753. SHRI NAWAL KISHORE
SHARMA: Will the Minister of EX»
TERNAL AFFAIRS be pleased to
state:

(a) whether Shri T. N. Kaul,

Indian Ambassador designated to
U.S:A,, had to wait for full one month
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to present his credentials to the Pre-
sident of US.A,;

(b) whether Indian Ambassador
was received after one month by the
U.S. President alongwith other Amba-
ssadors of very small countries and
then too he was third on the waiting
list; and

(c) if so, the reaction of Govern-
ment to such an attitude of U.S. Gov-
ernment towards India?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):(a)
to (c). Protocol practice varies from
country to country. The presentation
of credentials by Shri T. N. Kaul took
place in accordance with the normal
practice followed by the U. S. Gov-
ernment in this regard.

Replacement of Piston Engines of
Automobiles by Rotary Wankel
Engines

754. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
HEAVY INDUSTRY be pleased to
state:

(a) whether there is a proposal
under the consideration of Govern.
mlent to replace the conventional
piston engines by Rotary Wankal
Engines in automobiles;

(b) if so, whether introduction of
SI:lch engines will lead to lessening of
air pollution and econamy: and

(c) if so, the salient features of the
proposals?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(2) to (c). Government, are aware of
the development of Wankel Rotary
engine for fitment on automobiles.
The commercial production and fit.
ment of Wankel engine is still of a
Very recent origin and limited to
small numbers by a few companies

in the world. The Rotary engine has
not so far been able to compete with
the conventional engine on production
economies because of the exacting
steel specifications and production
processes involved. Further the tech-
nology available within the country
is still not adequate to introduce the
Wankel engine readily. However,
Government would appropriately en-
courage eftorts by the indigenous
manufacturers for the development
and production of such engines in
India.

Discussion on Defence Plan with
Planning Commission

755. SHRI NAWAL KISHORE
SHARMA:- Will the Minister of
DEFENCE be pleased to state:

(a) whether for the first time, Gov-
ernment have discussed the defence
plan with the Planning Commuission;

(b) if so. whether there is also a
proposal under the consideration of
Government to merge all such plans
mto National Economic Plan; and

(¢) if so, the outline thereof?
THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): (a) No,
Sir. -

(b) and (c). Do not arise.

Reasons for strikes, Lock-outs and
Lay-offs

756. SHRI NAWAL  KISHORE
SHARMA: Will the Minister of LA-

(a) the main reasons for the strikes,
lock-outs and lay-offs during the last
three years; and

(b) the steps being taken by Gov-
ernment to put an end to the strikes
ete?
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KATSWAMY): (a) According to the available information. the number
of disputes during 1970, 1971 and 1972 classified by causes/resgons was as
follows:—
Number of disputes
Cause-Group
1970 1971 1972
. (Provisional)
Wages and allowances 1,055 935 835
Bonus . 300 384 210
Personnel 594 476 489
Retrenchment 134 149 147
Leave and Hours of work 61 39 36
Indiscipline & Violence 109 97 130
Others 590 643 877
Not kn wn . 46 29 188
ToTAL : 2,889 2,752 2,912
(b) The Industrial relations Machi- BILITATION (SHRI G. VENKAT-

nery continues to make efforts to
minimise work-stoppages due to stri-
kes and lock-outs through preliminary
discussions, conciliation and adjudica-
tion or arbitration as necessary under
the existing statute and voluntary
arrangements. Government have also
been holding discussions with the
interests concerned to evolve agreed
measures to secure improvements in
industrial relations.

Constitution of an Expert Cell to study
Problems of Agricultural Labour

757. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether Government have
decided to constitute an expert cell
to study the problems of agricultural
labour in the country; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-

SWAMY): (a) and (b). Yes, Sir. The
composition, functions and other relat-
ed matters concerning the proposed
cell are under consideration.

France to withdraw forces from Indian
Ocean

758. SHRI C. K. JAFFER SHA-
RIEF:

SHRI RANABAHADUR
SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether France has agreed to
withdraw its Forces from the Indian
Ocean; and

(b) if so, the names of the other
countries who have taken similar
steps and of those who are still bas-
ing their naval fleet in this Ocean?

THE MINISTER QF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.

(b) Does not arise.
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Steel Plants hit by coal shoriage and
Power cut

759. SHRI C. K. JAFFER SHARIEF:
SHRI R. V. SWAMINATHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

coal shortage and
Power cut had it all steel plants,
both 1in Public and Private Sectors
for the last three months and 1f so to
what extent; and

(a) whether

(b) the steps taken to improve pro-
duction?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Yes. Sir. Power cuts have affecled
production and washing of coal in the
last three months and this 1n turn had
an adverse effect on steel production
in all the gteel plants. Power cuts
have also directly aftected rolling op-
erations in all the steel plants excepl
Bhilai. The production of saleable
steel m the first quarter of the current
financial year ‘was ‘957,000 tonnes as
compared to 1,018,000 tonneg producec!
in the corresponding period ol last
year The target sel for the quarter
April to June this year was, however,
1250000 tonnes. The bulk of the
shortfall was due tg power cuts and
slso coal shortage, which was a direct
consequence of the power cuts.

(b)Y The concerned State Govern-
ments and the authorities of the
Damodar Valley Corporation were
specially asked to ensure the highest
priority for power supply to stecl
plants, collieries and coal washerics
With the on=et of the monsoon 1t 1s
hoped that hvdel power generation
would 1mprove substantially, which
in turn would help improve coking
coal raising and steel production.

Flying HS-748 Planes to U.K. for Test

760 SHRI H M. PATEL: Will the
Minister of DEFENCE be pleased to
state:

1105 LS—6.
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(a) whether HS-748 plane was re-
cently flown tp United Kingdom for
test by 1its prineipal manufacturer
Hawker Siddelay Aviation Limited;
and

(b) whether they have completed
the test and if so, the repért given by
the principal manufacturer in this re-
gard?

THE MINISTER OF STATE (DEF-

ENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir.

(b) The tests that are considered
necessary so far by the Principal
manufacturer have been completed
and his report i1s awaited.

Stoppage of Import of Tractors
761. SHRI H. M. PATEL:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of HEAVY IN-
DUSTRY be plecased to state:

(a) whether Government have de-
cided not to 1mport tractors any
more;

(b) the likely saving in foreign ex-
change which was earlier being allo=-
cated for import of tractors; and

te) whether 1t would help deve-
lopment of tractor industry in the
couniry?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR] SIDDHESHWAR PRASAD):
(a) In the context of demand and in-
digenous capability the Ministry of
Heavy Industry is of the view that
there is no need for import of trac-
tors

(b) No yearly allocation of foreign
exchange was made. Saving natural-
ly hag to be related to the number
and make of tractors imported and
the rates of deletion.

(¢) Yes, Sir.
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Propaganda againgt Feed Given to
P.OWs,

762. SHRI P, M, MEHTA:
SHRI R, V. SWAMINATHAN:

Will the Minister of DEFENCE be
pleased to gtate:

(a) whether Pakistan is making
propaganda that POWs are not being
given proper food; and

(b) whether India has challenged
this and has asked the {nternational
Committee of Red Crosg to verify the
fact?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) and (b). ™akis-
tan has been making propaganda that
prisoners of war are not being treated
in accordance with the Geneva Con-
vention. Government of India have
repudiated Government of Pakistan's
allegations in this regard. The Inter-
national Committee of Red Cross has
also in its visit reports to prisoners of
war camps testified to the ifact that
the prisoners of war are being treated
in accordance with the Geneva Con-
ventions,

Advance of Pay to POWs

763. SHRI P. M. MEHTA:
SHRI SHIV KUMAR SHASTRI:

Will the Minister of DEFENCE be
, bleased to state:

(a) whether under article 60 of the
Geneva Convention the prisoners of
war are paid an advance of pay
which is recoverable from Pakistan:
and

(b) if so, whether the amount has
been paid and how much has been re-
covered from Pakistan so far and if
not, the reasons therefor?

THE MINJSTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
8ir.,

JULY 2, 1878
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(b) The amount towards advance
of pay is being paid regularly every
month but ne recovery has go far been
made from Pakistan. The ‘questien of
recovery from Pakistan of such ex-
penditure as is admissible under the
Geneva Convention, will, however, be
taken up when the general repatriation
of prisoners of war 1s discussed.

Gujarat Programme for Labour
Reforms

764, SHRI P. M. MEHTA: Will the
Minister of LABOUR AND REHAB!-
LITATION be pleased to state:

(a) whether Gujarat Government
have started many programmesg for
labour reforms in the State;

(b) if so, the broad outlines of the
reforms made;

(¢) whether Union Government have
approved these reforms; and

(d) whether Union Government are
also considering to have such reforms
on all India basis, and if so, the time
by which action 1s lhikely to be imifiat-
ed mn this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) to (c). Legislative pro-
posalg had been received from the
State Government on varnous aspects
of industrial relations. These had
been examined and the considered
views of the Government of India
had been sent to the State Gevern-
ment.

(d) In the light of the recommenda-
tions of the National Commission om
Labour, it is proposed to bring forth

a comprehensive Law on industrial
relations.
Ugemployment Insurance in Indus-

tries

765. SHR]1 P, M. MEHTA: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Unemployment Insur-
ance in some Industries hag been
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urged by the Expert Committee on
Unempléyment in its reports;

(by whether the Committee has
specified the industries in which the
scheme should be introduced;

(c) if so, whether Government have
accepted this suggestion; and

(d) ¥ not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-

BILITATION (8HRI G. VENKAT-
SWAMY): (a) Yes, Sir.
(b) No, Sir.

(c) and (d). An Inter-Ministerial
Working Group has already been con-
stituted by the Planning Commission
to study the recommendations made
in the Report and make proposals to
Government,

Number of Pakhtooms, Baluchs,
Punjabis and Sindhis amongst P.0.Ws
repatriated from India

766. SHRI SHASHI BHUSHAN;
Will she Minister of DEFENCE  be
pleased to state the number of Pakh-
toon, Baluch, Punjabi. Sindhi and
other Pak nationals who have go far
gone from India amongst the Paki-
stani Prisoners of War under deten-
tion in India®

THE MINISTER OF DEFENCE
¢6HRI JAGJIVAN RAM): 1643 Paki-
stami prisoners of war have so far
been repatriated to Pakistan. The
details of such prisoners of war hail-
ing from different regions in Paki-
stan, are not available,

Extension of road in Kashmir beyond
Baluchistan upto Iran by Pakistan

767. SHRI SHASHI BHUSHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
that the road beyond Sinkiang and
Gilgit in Kashmir is being extended
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beyond Baluchistan
Pakistan;

(b) the reaction of
thereto; and

{c) the purpose for which, it is ex-
pected to be used?

upto Iran by

Government

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Government are not
aware of the construction of any ex-
fension of the Sinkiang-Gilgit road
connecting it with the Highway being
constructed between Quetta and Zahi-
dan.

(b) and (¢). Do not arise,
Non-payment of the coutribution to
EP.F. by M/s. Kores India Ltd.

768. DR. LAXMINARAIN PAN-
DEYA: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether M/s. Kores
Limited are not paying their share
regularly towards Employees Provi-
dent Fund of those working in their
factories;

India

(b) if so, the actual amount in
arrear upto 31st March, 1973; and

(c) the steps being taken to recover
the arrears and the action taken for
default in payment thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): The Provident Fund Autho-
rities have reported as under:

(a) M/s. Kores India Limited,
Bombay, an establishment covered
under the Employees’ Provident Funde
and Family Pension Act, 1952, has
been granted exemption under Sec-
tion 17(1)(a) thereof. It is transfer-
ring provident fund contributions to
the Board of Trustess regularly every
month on or before the due date.

(b) and (c). Do not arise.
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Break in Service of Temporary
employees of Kores India Limited

768 DR LAXMINARAIN PAN
DEYA Will the Minister ot LABOUR1
AND REHABILITATION be pleased
to state

(a) whether a large number of
employees 1n the factories and offices
of M/s Kores India Limited are bemg
kept temporary for a long time and
although they have been working
continuously for the last several
years yet their services are broken at
a fined interval and

(b) 1f so the steps being taken to
protect the interests of the employees
and

(c) the reasons for allowing
firm to do so?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G VENKAT
SWAMY) (a) to (¢) Information 1~
being collected

Import of Steel and Ferro-alloys from
East Europe

77 SHRI M M JOSEPH Will the
Minister of STEEL AND MINES be
pleased to state

(a) whelher Government are find-
ing 1t d.fficult to import steel and
ferro-alloys East European
countries constituling the rupee pay-
ment areas, and

from

(b) if so the reasons therefor and
the steps taken by Government to
meet the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

JULY 86, 1978
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(SHRI SUBODH HANSDA) (a) and
(b) Import of steel and ferro-alloys
1s made by the canalising agencies,
actual users, registered exporters and
their nominees and export houses In
importing, the availability of reguired
quality of malertal at reasonable
prices 18 a decyve factor Rupee
payment area countries have been
offering materials to the exteni posa-
ble Of late there appears to have
been a mse 1n domestic demand in
these countries This coupled with
the scarcly in availability which 1s
true all over the world including the<e
countries has resulted 1n imoorts not
reaching the levels anticipated

InZ1a Supply Mission, in Foreign
Countries

771 SHRI ¢ JANARDHANAN Wil
the Mimi<t r of SUPPLY bt pleased to
slate

(a) how many Supply Missions are
maintamei by Indwa 1n foreign toun
tries

(b) the annual value of purchases
made by these missions 1n the past

three years

(c) the total stafl st ength of each
of these mussions and

(d) the total annual expenditure 1n
curred for mawntamning the Missions®

THE MINISTER OF SUPPLY (8HRI
SHAH NAWAZ KHAN) (a) Two
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1970-71

1971~
Mo : 971-72 1972-73
1 India Supply Musion, Washington US Dollars US Dollars  US Dollars
09 21592 228 B6
2 India Supply Mission, | ondon 2 45 37 324
mulbon £ mmlhon £  mullion £
I1. Total Staff strength of the Misuions 1970-71 1971-72 1972-73
(Sancuoned strength)
1 ISM, Wa on 111
(a) Office of the Director General. o w
(by Office of the Chief Account 8
. Y 39 3 . 34
2 ISM, London 185 185 170
. (trom 1-6-72
mNov";z
after
I Totl | expend d f 2 -
. annual expenditure incurred for man- 1 - -
tning the Mrssions 7o T R
1 15 M. Washnngton
(a; Office of the DG US Dallars US Dallars US Dollars
83millon 75 mullon 65 mullion
) (b) Officcof the CAO US Dollars  US Dollars  US Dollars
i 2smlbon  23million 20 million
2 1SM, [ondon 39‘rrull.md 37 mulllon 37 milhon
4 ']
(Provisional)

Better Industrial Relations

772 SHRI C JANARDHANAN
Will the Minister of LABOUR AND
REHABILITATION be pleased to
slate

(a) the steps taken by Government
to ensure better industnal relations in
the country and

(b) the progres, so far achieved 1n
this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G  VENKATS-
WAMY) (a) and (b) Government

,have been endeavouring 1o promote
'‘petter industnal relations by preven-
tion and settlement of dispute through
enforcement of the cxisting statutory
and voluntary measures However, In
«the light of the recommendations of the
National Commission on Labour Go-
! yernment are considering certain pru-
posals to reform and streamline th~
existing procedure and practices A
,bill 1 thig regard 13 proposed to be
antroduced in Parliament as early as
* possible.
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Infra-red viewing device for Vijayanta
Tanks

777. SHRI VISHWANATH PRATAP
SINGH: Will the Minister of DEF-
ENCE be pleased to state:

(a) whether Vijayanta Tanks have
been fitted with Infra-red viewing de-
vice; and

(b) whether passive night viewing
devices are also being developed?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Vijayanta Tanks are being fitted with
such devices.

(b) Yes, Sir.

Regional Office of Labour Burean al
Ghaziahad

' 778. SHM VASANT SATHE: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether a Regional Office of
the Labour Bureau is functioning from
Ghaziabgd with Field staff of ~about
three memberg for the past five years
or so;

(b) the justification for hiring the
building for such a gkelton field staft
at Ghaziabad when they could have
been accommodated in the main build-
ing of the Ministry at New Delhi; and

‘(c) whether Government are con-
sidering winding up the Ragional Office
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at Ghaziabad and a&:ommodahng the
staff in the office at New Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY). (a) The Sub-Regional office
of Labour Bureau at Ghaziabad wes
started 1n January, 1871 with a
strength of one field officer only

{b) In view of ban on opening of
new offices in Delhi, the Sub-Regional
Office was located at Ghaziabad.

(c) The Sub-Regional office at
Ghaziabad hag since been wound up
from 1st July, 1973 and the only field
officer of that office has been transfer-
red to the Regional Office, Kanpur
under control of which he was func-
tioming even while posted at Ghazia-
bad

Ad hoc promotions to Ecopomic
Investigators Grade I in Department
of Labour

779 SHRI VASANT SATHE Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state

(a) the number of Economic Investi-
gators Grade I promoted on ad hoc
basis m the Department of Labour
during the last three vears,

(b) whether a large number of
Economic Investigator, Grade 1 who
have put in more than 4 years of
service lill continue to be ad hoc
every year a good number of posts
are, filled on ad hoc basis without
referring the posts to the Umion Ser-
vice Commussion, and

(c) the sleps taken or proposed to
‘be taken to regularise the Economie
Investigators Grade I who have put
in more than 3—5 vears of continuous
service”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) 14 (As on 30-8-73).
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(b) and (¢) 21 persons are holding
the posts of Investigator Grade I on
ad ho¢ basis for more than 4 years.

_Necessary steps are being taken to fill

up the vacancies according to the rele-
vant Recruitment Rules.

Nou-appointment of staff for propa-
gation of Hindl in Labour Bureau

780 SHRI VASANT SATHE- Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether maspite of clear out
instructions and guidelines from the
Ministry of Home Affairs to appount
appropriate staff for adoption of
Hindi as official language, no staff has
been appointed in the Labour Bureau
for this purpose so far,

(b) if so, the reasons thérefor, and

(c) the steps taken or proposed to
be taken to ensure increased use of
Hind:1 as official language in Labour
Burcau and other Departments of his
Minist1y?

THE DEPUTY MINISTER IN THE .
MINISTRY OF LABOUR AND RE-

HABILITATION (SHRI G VEN-
KATSWAMY). (a) Yes
(b) Staff requirements of the

Labour Bureau as a whole including
the staff for Hindi1 work s proposed
to be studied by the Staff Inspection
Unit of the Mmstry of Finance.
However, pending study by the S.1.U,,
the question of sanctioning a few
Hind: staff for the Labour Bureau 1s
being examined.

(c) A statement indicating the steps
taken to ensure increased use of
Hindi in the Labour Bureauy and
various offices under this Ministry is
attached.



. 177

Statement

" Nameof Office . " .
' Department of Rehabilitation .
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Steps taken to ensure increased use of Flindi

ments for Hindi staff to cope with the

esent work load of Hindi has been made in this
partment and its Subordinate Offices.

D.G.E.and T

Official Langua

ges Implementation Committes, has been

set up for this purpose,

\ Labour RBureau . . p

tions of Central QOfficial

Pending the appointment of specific staffl for Hindi Work
. efforts are being mad

e to implement the recommenda-
es Implementation

Committee by entrusting the work of translation of
the Bureau's reports etc. to private agencies on pay-

ment  and getung the work done

through Hindi

knowing staff members on honorarium basis, Let-

ters 1n Hindi received from the states where
is the official language, are being replied in Hindi.

Proposals tor

Chief Labour Contmsstoner (C)

Hindi

sanctioning addmtional staff for dealing

mn Hindi are under considcration. Pending the ap-

puintment of additional

Hindi staff, various steps

have been taken to ensure increased use of Hindli in
official work.

Director General of Pactory Advice
Service and Labour Insututes.

Official Lunguages Implementation Con.mittecs  to
look atter the work relati
up in all the offices u

to Hindi, have been set
er this Directorate. The

progress of use of Hindi for off cial  puiposes is beng
watched and piomoted by thewe con mittees,

Board of Arburanon (JCM)

Hindi 1s being used in dealing with the routine and ad-

ministrative  files.

Employee’s State Insurance Corporation A separate Hindi Cell to look after the progressive use

of Hindi has been sct up with
1» progressively being used in day-to-day work.

nsation.

necessary staff.  Hindi

Employes’s Provident Pund Orga- A few Hlindi staff has been sanctioned for setting up a

Coal Mines Provident Fund Orga-

msalion,

Report of the working group on plan
set up by Expert Committee on
Unemployment

781, SHRI VASANT SATHE: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the Working Group on
the Pian set up by the Bhagwati
Committee on Unemployment headed
by Shri Arjun Arora has submitted
its report;

1

(b) if so, the main observations of

. the group on the working of Central-

ly sponsored special programmes in
rural areas;

Hindi cell in this

uon,

The work relating to Hindi is being looked after by an
Assistant G i

oner.

(c) the main recommendations of
the Group for reorientation and res-
tructuring of the concerned agencies
to facilitate better planning and im-
plementation of the programmes; and

(d) the stage at which the considera-
tion of the recommendations at the
group stands at present? -

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) to (d). As an integral
part of the procedures of its work the
Committee on Unemployment had
constituted one Panel and five Work-
ing Groups (including one on the
Plan) composed of the Experts and
knowledgeable persons from various
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walks of hife, namely, the Central and
State Governments, organised in-
dustry, Universities and other local
bodies, etc, to make enquiries and
undertake a study in depth of the
various issues contamned in its Terms
of Reference, The studies and sug-
gestions made by the Panel/Working
Groups have been made use of by the
Commuttee ;n examining the various
issues and finalising its recommenda-
dions.

The final report of the Committee
was submitted to Government on
15th May, 1973, A Summary of mamn
conclusions and recommendations
made in the report was laid on the
“Table of the House on the same day

An inter-mimsterial Working Group
has already been constituted by the
Planming Commission on studv she
recommendations made 1n the Report
and make proposals to Government

Re-seitlement of Chhamb displaced
Persons

782. SHRI VASANT SATHE Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to siate.

(a) whether the attention of Gov-
ernment has been drawn to the news
appearing in the Times of India (City
Edition) dated the 28th June, 1873
under the caption “Chhamb Displaced
Persons worried about re-settlement”
and

(b) 1f so, the reaction of the Gov-
ernment on the poimnts hsted therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT.
SWAMY. (a) Yes, Sir

(b) The Government 1s taking every
possible step to solve the problems of
the displaced persons from Chhamb
A joint team consisting of officers of
the Central Government and the
State Government under the Chair-
manship of the Chief Secretary of the
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State ‘Government has been appoint-
ed to examine the problems of their
permanent resettlement and to suggest
interim measures necessary for the
relief and rehabilitation pending their
permanent settlement.

The displaced persons housed in
Purkhu Misriwala Camps have already
started moving to their original places.
About 988 families have already left
the camps. On return they will be
given the necessary rehabilitation
assistance according to prescribed
scales.

Tickets for Republic Day Parade

783 SHRI NAWAL KISHORE
SINHA-
SHRI HUKAM CHAND
KACHWAI-

Will the Minrister of DEFENCE be
pleased to state

(a) whether Government have
taken a decision to introduce ticket
system for,those who want to witness
the Republic Day Parade from the
year 1974,

{b) f so, the main features of the
proposal 1n this regard; and

(¢) whether pass facihties will also
be provided to certain class of people
and if so, the particulars thereof?

THE MINISTER OF DEFENGE
(SHRI JAGJIVAN RAM): (a) to (c),
Admission to the seating enclosures
for the Republic Day Parade, 1874
will be regulated pardly by priced
tickets. However, mmvitation and ad-
mit cards will ke issued to such cate-
gories as State Guests, persons in the
Warrant of Precedence (including
Members of Parliament), members of
press, defence and police personnel,
public servants of entitled categories,
organised groups of children, contin-
gents and personnel participating in
and asseciated with the Parade and
distinguished persons whom Govern-



ment may invite. Entry of all others
to the seating enclogures for the Re-
public Day Parade will be regulated
on the basis of priced tickets of #he
denominations of Rs. 2, Rs, 5, Rs, 10,
Rey 20 and Rs, 100, Invitation or admut
card holders and ticket holders will be
allowed to bring children below 2
years of age, free ot charge, who will
be seated on durries.

The existing facilities given to the
general public to witness the Republic
Day Parpde along the length of the
route of the Parade except the area
covered by invitation/admit card
Jholders and ticket holders, will con-
tinue

Setting up of a Sainik School at
Sujanpur Tira, HP,

784, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether Government has receiv-
ed any communications from the State
Government of Himachal Pradesh for
setting up a Sainik School at Sujan-
pur Tira, 1n Hamirpur District of
Himachal Pradesh;

(b) if so, whether the Government
of India has accepted 1ts recommen-
dation and decided to set up this
school at the said place; and

(c) the hkely date by which the
school would start functiomng?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) Yes, Sir

(b) and (c). The proposal 15 being
examined 1n consultation with State
Government, specially with reference
to availability of accommodation and
other facilities.

Committee's report on the working of
Sainik Schools

785. PROF NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Committee set up
by Government for examining the
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working of the Samik Schools has
submitted its report;

(b) if 80, the main recommendations
made by this Committee; and

(c) if not, the likely date by which
the Committee is expected to submit
its report?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
BATNAIK): (a) No, Sir.

(b) Does not arise.

(c) The Committee for re-appraisal
of Samik Schools Scheme was cons-
tituted on the 12th July 1973, It is ex-
pected to submit its Report within 6
months from the date of its first meet.
ing which is proposed to be held
during August, 1873,

Central Organisation for sponsoring
Defence based industries

786 PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether the proposal for seitl-
mng up a Central] Organisation for
sponsoring Defence based industries
has been finalised by Government; and

(b) 1f so, the main outlines of this
scheme and the date by whieh this
Organisation would start functioning?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) We
are not aware of any proposal for
setting up & Central Organisation for
sponsoring Defence based industries.

(b) Does not arise.

Completion of Manali-Leh Road

787. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Border Road Divi-
sion of the Ministry of Defence has
completed the Manali-Leh Road, pass-



189 Wnitten Answers

ing through Himachal Pradesh and
Ladakh, and

(b) 1f so the total cost of this road?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) Yes,
Sir

(b) Rs 17 crores, approximately

Army personnel re-employed in the
NCC

788 PROF NARAIN CHAND
PARASHAR Will the Minster of
DEFENCE be pleased to state

(a) whether such persons m the
Army who have attained the age of
superannuation are re employed 1n
the NCC, and

(b) if so the number of such per
sons from this category who have
been reemployed m the NCC
during the Calendar year 1972 and
the first half of 19737

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) Yes
Sir

(b) Ex-JCOs/NCOs re-employed 1n
the NCC during —

1972

JCos NCOS Total

73 9t 164
Upto 30 June 1973

cos NCOs Total

1z 33 44

Canadian Prime Minister not present
to receive Indian Prime Minister
during her wisit to Canada

789 SHRIG P YADAV
SHRI DHAN SHAH
PRADHAN

Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether the Prime Minister of
Canada id not come to receive the

JULY 28, 1078
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Prime Minister of India during her
recent visit to Canada, and

(b) if so, the reasons therefor and
the reaction of Government thereto?

THE MINISTER OF STATE IN*THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) and (b) In accordance with Cana-
dian Protocol, the Canadian Prime
Minister does not receive wvisiting
Heads of Government at the amrport

gnige yeare qam & Jsemfyan & afgay
wt frator fear wrr

790 S WA AT TIAH
ot fraT Wadt

41 TENA WY A7 AW IF AT
#F gqr ¥4 s

(v) wr goiye soamr @ @
Famizm & qfso g oo ¢

(@) w1 sa¥ famtor mraed)
AW &1 GHF I AT Fopam AT
LAEd

(m) glqx s AFE #7
wafgmr &t fawioremar &1 2
ot fowd @w awf & & wrEv fag
™ IE SF ARG QYU A F7A T
w1 oFw g7

LA ST WA FNHT § ITHAY
(st s gew) (%) o &y

(@) T B gy A
w0 ogEk G W R A
T XX WY aTOE W wwA & g
w1 T 97 |

(7) wemE s & 10 A
za w ¥ YW g QR Jfae
# eqrfed @waT 45,000 ¥ wirad



185 Written Answers

€t | wTT @A ¥ 16 AT
zq aifes wwar as  faeare Qroar
& gt 9 75,000 A wrad
a5 aor A af O aaf. fggema
& & ¥ ke ok
TnET A gra feg wr g
AEATHT F YA 7T T 58,000
¥ Ay T AAm § feoar
@uar WY WEY @war § 1 wider
® U OFG G A T AFT & S0
w4 I kW qegm (i) wiwe
N &w gearfear (i) ofgar oz
U ¥ W AW ATAT G KT FAT
(iii) wfow sfrma siwa fedama
g (iv) I9FT ¥ meE), &
FOT 20

e-wga ¥ whrgile wwal @ gw
¥ & gaeafoa & at § gader

wrgafe wr avvsy

791. St WrATAT T oA :
oft witfada wy :

s fadw waY ag vy ' FO
w4t i

(%) |1 15 94, 1973 #
s & wgafa & ardg g
dag Fgrar fr gy & wia-
offq aHETHT ®T g ®IA Fr foren-
Y W, IS W JATITH
@ &, W

(@) afc gr, &t &7 &k ¥
FopTe Y a1 Nfafwar 7

fagy WXWAT | TII-HFY
(sh gtxam fag) (%) srear
wAOer TETE A 14 7, 1973
N WEw TIgE & gAdqa
FreTc @ gu a8 T g feamar )

SRAVANA 4, 1895 (SAKA)

Written Answers 186

(@) wrez frwgas & aweq
¥ gyagRw  gEednt fexfa &
areafawar & aWE WA THA)
N gEER ¥ @A IR aoR
;N Agar afaafas gt &

CUAR[ CETTT 4w & AT WEw
wt sfea

702 =} HIAAT AAT TAW :
Tt FEwl AGE :

FT TEQIA WYCWIA HAT 98 &R
#F g fF

(%) ®7®sr TrIA A& F1 ¥
Jeqrew weq  faaifea fear war ar
HYT FAT T AET FT AoT T fRar
Tar g, W

(=) afz 78, a1 g% a1 Freor

a?

LT WIT WA HATHG § ITEET
(g gEa) (%) W
F1 9qw fanrdr (wia-a7) & fag
IR TEIA FITA F JeqraA
qEF 315000 29 T vy o
213,600 @A fa%y Teqr@ 97 |
@ wafy %1 arfds IsqrET 270,930
9 T foow w17 161,347 &
fa%a T 9T AT §&W FT FAq
86 S w7 76 Sfrww & sOwT
qr |

(w) fagy wwz & afrmaesy
FFHT FIAA & IJeqrEA qqr WA
qT wfags swra gur forad adft gormE



187 Written Answers

aqr W wafa ¥ v F W
TS % dwA 9 drey W 9w
e ugniear & s w0
wraw dw & graw ¥ o wy own€
TF T Wt IAF 9T AN
| witewE 1973 §  wrow™
sfey gt s & WX
¥ g7 fawd  IWER 97 INE
I

wa%

4

Self-sufficlency in Iron and Steel

793. SHRI RANABAHADUR
SINGH:

SHRI G. Y. KRISHNAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether self-sufficiency in 1ron
and steel has so far not been establish-
ed and yet more reliance 1s placed on
mini-steel plants equipped with elec-
tric furnaces to treat the scrap avail-
able; and

(b) if so, the steps Government
have taken to achieve self-suffictency
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Self-
sufficiency in iron and steel has not
been attained,

The reference to mini-steel plants is
perhaps to scrap-based electric are
furnaces with facilities for production
of ingots/billets. The role of such
units is complementary to that of the
main steel plants in that they utilise
scrap arisings in the country to pro-
duce ingots/billets needed by the re-
rolling units.
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(b) During the Fitth Plan, it is
proposed to raise the installed eapa-
city in integrated steel plants from 8.9
million ingot tonnes to 15.15 million
ingot tonnes. Measures are also being
taken to increase production from the
existing capacily. With these steps.
along with’the augmented production
from electric furnaces, it is expected
that, in terms of total tonnage, the
domestic requirement of mild steel
would be largely met by 1878-75.
There might, however, be shortages
in some catagories and surpluses in
the case of some other categories and
hence, some imports would be in-
escapable.

Liquor supplied to Defence personnel
by Khoday

794 SHRI K LAKKAPPA: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether large quantity of liquor
1s supplhied to Defence personpel by
Khoday (Brewaries):

(b) if so, the quantity of
supphied from 1972 to date; and

liguor

(c) whether there are reports of
sub_standard liquor supplied by Kho-
day’s; if so, what action is proposed?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). No liquor 1s purchased from
Khoday (Brewaries). However, M/s.
Khoday Industries (P) Ltd. and M/s.
Khoday Distilleries (P) Ltd. have
supplied liquor to Canteen Stores De-
partment (India). The quantity of
liquor purchased from these sources
during April 1972 to June 1973 is as
under:—

(i) Rum Hercules 8,60,300 doz. Bottles

(if) Rum Sea Pirate 93,950 doz. Bottles
iii) Whis| Red i 10,400 doz.
( Bml:.y Knight 10,4

(c) There was a complaint regard.
ing one batch of rum of 36,400 dozen
bottles of Hercules rum being sub-
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standard. Payment for this batch was
withheld. The suppliers agreed to
take back the consignment at their
cost and also te reimburse the Depart-
ment the amount of the excise duty
paid. The question of taking legal
action agamst M/s. Khoday fer sup-
plying sub-standard liquor is wunder
examination,

Betting up of Headquarters eof Steel
Anuthority og India Limited. New Delhi

795. SHRI RAJA KULKARNI: Will
the Minister of STEEL AND MINES
be pleased to state:

(8) whether the Headgquarters of
Steel Authomty of India Lamited have
been permanently set up in New
Delhij; and

(b) 1if s0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) Yes,
Sir.

(b) The headquarters of the Steel
Authority'of India Limited have been
located in New Delh1 as its activilies
require ciose and constant liison and
coordination with the Mnistry of
Steel and Mines and other ministries
and agencies of Govermment, esperially
as it is concerned with the entire sec-
tor of steel and assomated imput in-
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Unemployment among Workers of
Miea Mines In Giridih, Bihar

766. SHRI JAGADISH BHATTA-
CHARYYA: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) whether thousands of workers
in the Mica Mines in Giridih, Bihar
are without work; and

(b) if so, the reasons therefor and
the steps taken by Government for
their proper employment?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) Mica mines employing
about 325 workers have been closed
in Giridih.

(b) The matter is being looked into.

Steps to improve the working of Bhilal
and Rourkela Plants

797. SHRI JAGADISH BHATTA-
CHARYYA.: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Bhilai and Rourkela
plants of Hindustan Steel Lijmited are
in bad condition; v

¢
(b) if so, the reasons therefor; and

(¢) the steps taken to improve the
situation?

dustries. Besides, the Chairman,

Steel Authonty of India Limuted is THE DEPUTY MINISTER IN THE
also the Secretary, Department of MINISTRY OF STEEL AND MINES
Steel in the munistry of Steel and (SHRI SUBODH HANSDA): (a) No,
Mines, Sir. The production of 2108 million

(10c0T)

Ingot Steel Salesble steel

April-June April-June April-June April-June

) 1972 1973 1972 1973
Bhilai 466'3  452°1 3911 370 9
Rourkela” . , 239°8 270°9 133'5 161°3

J—
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tonnes of ingot steel and 1746 million
tonnes of saleable steel in the Bhula:
Steel Plant 1n 1972-78 wag the highest
ever Rourkela’s production of 1177
million tonnes of ingot steel 1n
1972-73 was also the highest ever
Bhilai's production in March was shght-
ly 1n excess of its monthly capacity
However  production 1n these two
plants during the guarter April to June
has been considerably lower than the
targets fixed for this period The
figures of production of ingot and
saleable steel 1n this quarter this
year and the production in the
corresponding gquarter last year 1n
these two plints are given below

(b) The production m the first
quarter this year would have been
much higher but for the fact that the
power crisis resulted in severely cur-
tailing colung coal mining operations
and the working of the coal washeries
which, in turn, affected the availabi-
Ity of adequate supplies of coal to
these and other steel plants Thus
low production of coa] owing to the
power crisis was mamly respon-ible
for lower production of ingot steel by
nearly 122,000 tonnes in these two
plants put together as compared to
the target m the first quarter of the
year The inadequate supply of conl
led to nadequate availability of coke
oven gas for rolling in both the plants
Fall in the frequency of power sup-
ply further affected the rolling of steel
mn the Rourkela Steel Plant The
total production of saleable steel 1n
the two plants put together was abcut
74 000 tonnes less than the target in
the first quarter

(c) The concerned State Govern-
ments and the authorities of the
Damodar Valley Cérporation  have
been specifically requested to ensure
the highest priority for power supply
to the steel plants, collieries and the
coal washeries With the onset of
the monsoon, it 1s hoped that hydel
power generation would improve
substantially which, in turn, would
help improve coal raisings and steel
production.
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798 SHRI JAGADISH BHATTA-
CHARYYA Wil the Mimster of
LABOUR AND REHABILITATION
be pleased to state

(a) the number of educated unemp-
loyed women in India, and

(b) the steps proposed to have all
ot them employed?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G VENKAT-
SWAMY) (a) Precise 1nformation
about the numbe:r of educated un-
employel women 1 not available
The number of educated (Matricultes
and above) women job seekers (all
of whom d4re not necessarily unemp-
loyed) on the hwve regisier of the
Employment Exchanges was 4 49 lakhs
4~ on ilst Decembher 1972

(b) For some time past the problem
of cdurated unemployed ncluding
women has been engaging the serious
attention of the Government Besules
norin il Plin programmeg the Govern
imrnt of India 1mitiated Soecial] Em-
ployment Schemes to deal diretily and
effectinely with the unemployment
pioilem ot the educaled For this pur
pose Spec al Lmployment  Schemes
for educated unemployed were start-
ed 1n 1971 72 which have <ince been
conttnuing In 197273 a  Special
Employment Scheme both for ¢ducat
ed and uneducaied persons 1n rural
as well as 1n urban areas was mnitiat
ed 1n the States and Union Territories
and the same 15 also continuing dur-

mng 1993-74 In addition, “a halfa
million jobs" programme has been
taken up 1n 197374 with a budget
provision of Rs 100 crores The edu-

cated unemployed women are expec-
ted to benefit from this programme
also The Fifth Five Year Plan is
also expected to provide a large num-
ber of employment opportunrties for
the educated, including women
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American Technical Enow-kow for
fabrication of Sicel Bolling Mills

799. SHRI RAMKANWAR: Will the
Minister of STEEL AND MINES he
pleased to state:

(a) whether attention of Govern-
ment hags beesn invited to a report in
the March of the Nation (weekly) of
the 12th May, 1973 about the utilisa-
tion of the contracted American tech-
nical know-how for the fabrication of
steel rolling mills; and

(b) 1f so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUBODH HANSDA) (a) The
report In question has come fo the
notice of Government

(b) Government do not agree with
the allegations/observations made 1n
the report.

Nationa] Plan to guarantee jobs

800. SHRI R. V. SWAMINATHAN
Will the Mimster of LABOUR AND
REHABILITATION be pleased to
state

(a) whether a National Plan to
guarantee jobs has been recommended
by the Special committee of experts;

(b) 1f so, whether Government have
accepted this recommendation, and

(cy the other recommendations
made by the Committee and the num-
ber of the recommendations accepted”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G VENKAT-
SWAMY)' (a) In its Report submitted
to Government on 15th May, 1973, the
Committee on Unemployment, to
which the Hon'ble Memher has pre-
sumably referred, has made a men-
tion of the scheme known as the
Rural Employment Guarantee Scheme
being implemented by the Mahara-
shira Government and has suggested
its extension to other States also.

1106 L8—T7.
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(b) and (c). An inter-ministerial
Working Group has already been oon-
~tituted by the Planning Commission
to study the recommendations made

in the Report and make provosals to
overnme ni

CORRECTION OF ANSWER TO USQ
NO 4379 DATED 14-12-1872 RE. STU-
DENTS IN MILITARY ACADEMIES

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): In part
(c) of the Unstarred Question No.
4379 tabled for answer on the l4th
December, 1972, the following infor-
mation was desired: —

*(c) the steps contemplated to
attract more student to jon these
institutions 1n the interests of coun-
try's defence®

In reply to the above, inadvertently
a mention was made by me about
“Engineering Graduates” instead ot
“more students”

J am taking this opportunity to cor-
rect the reply previously given and
to place on the Table of the House a
corrected reply as under:—

“(¢) The following steps have
already been taken to attract more
students to join these institutions:—-

(1) The imtial tenure of 5 yeair
of Short Service Commission
holders in the Army who
were not found fit for grant
of Permanent Commission 1
now extendible to 10 years at
their option.

(1) Holders of NCC ‘C’ Certificate
are made eligible for com-
missioning through a special
entry.

(1il) SSCOs are now to be grant-
ed P.C. on the basis of their
record of service during their
engagement and not on the
basis of a further selection
through SSBe as in the past.
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(iv) The National Service Act
has recently been passed
which contains a provision to
the effect that Graduate En-
gineers aged thirty years or
less shall have a liability to
be called up for National ser-
vice for a period of not more
than four years.

It is regretted that while giving an
answer to Unstarred Question No.
4379 on 14th December, 1972, in the
House, a mistake occurred in reply to
part (c¢) of the question that in place
of the words ‘more students’, the
words ‘Engineering Graduates' were
mentioned. When g similar Unstarred
Question No. 1665 came up for answer
in the Rajya Sabha on the 23rd
March, 1973, I had the occasion to
see the answer given to the earlier
question mentioned above and noticed
the error. Having detected the error.
I have come up to the House to cor-
rect if.

CORRECTION OF ANSWER TO

USQ NO. 5165 DATED 29-7-73 RE.

THE PURCHASE OF LIME STONE
FOR ROURKELA STEEL PLANT

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUBODH HANSDA): After
Unstarred Question No. 51656 was re-
plied to on 28-3-73 a communication
was received from the Rourkela Steel
FPlant stating that some 2,000 tonnes
of blast furnace grade limestone were
also being purchased by them from
private sources to take care of certain
operational eventualities when it
would be difficult to depend solely on
limestone moved by rail from captive
mines,

2. When a similar question was
asked in the Rajya Sabha 11th May,
1973 and the reply for it was being
prepared it came to the notice of the
Ministry that the plant had not given
all the relevant information in the
first instance in reply to that Lok
Sabha question of 29th March, 1973
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and the subsequent communication
received contained information about
the purchase of a small quantity of
2,000 tonnes from a private source.

3. Unfortunately, the above addi-
tional information was not communi-
cated through oversight to the Lok
Sabha Secretariat subsequently before
the end of the last session.

While answering a question in the
Rajya Sabha on 11th May, 1973 it was
found that the reply given to Lok
Sabha Unstarred Question No. 5165
of 20th March, 1978 was incomplete.
To complete reply, the following may
be added between the second and
third sentences of that reply:-—

“The Rourkela Steel Plant also pur-
chased a small quantity of 2,000 tonnes
per month of BF grade limestone
from private sources to take care of
certain operational eventualities, when
it would be difficult to depend solely
on limestone moved by rail from
captive sources.”

12.04 hrs,

RE. ALLEGED SUPPRESSION OF
CIVIL LIBERTIES IN HARYANA
AND WEST BENGAL
SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I gave an ad-

journment motion on West Bengal.

MR. SPEAKER: I have not allow-
ed it. I have called Prof, Madhu
Dandavate on the Calling Attention.

(Interruptions)

MR, SPEAKER: I cannot allow any
motion on a State matter. I request
you all not to compete with each
other in shouting.

(Interruptions)

MR. SPEAKER: No suggestion on

any matter which concerns States.
(Interruptions)
werw W@ g ¥ o

TO T § 99 &1 §IW TAAHE 9
wrr foredard § 7 a8 g T
& frqr Y 99 wr qgr #% amoar ?

(Interruptions)
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MR, SPEAKER: The courts are
there; you may go to the courts. Par-
liament is not sitting here to perform
judicial functions,

(Interruptions)

weow W . mTE gAY
AAFT@IE, P 452 qMH A a0
T QT & UL €A qET HY W @war
g7

(Interruptions)

SHRI PILOO MODY (Godhra):
We had a most unusual thing which
happened a few days ago. We have
had one of the two surviving Gandhi-
ans 1n thig country who spent their
whole lives in the pursuit of nonvio-
lence arrested on the ground that he
was likely to create violence.

MR. SPEAKER: Who arrested
them—Haryana Government or Cen-
tra] Government? I must be sure
whether you are raising a relevant
question.

ot wEw W awadt (arfaav):
weqe oY, "wAT ffr g ¥ qfaym
¥ SE  F wAATC gREa Agl
a9dY Y AT FATAG AW ATFAC TG
TT @W, ¥ wfau Ay gATET I
« wam oG arfema wmdwar
T gRTT FIY AWT STEAC )

Wy w0 ;. w faam
® gy QAT E W ard o rwAr
qa AT A AT F O T

ot wEw faget aoaat - aad
T wqwa A TE 2 )

MR. SPEAKER: We cannot take
up here each and every question.
Some arrests are being made by Har-
¥Yang Government and you are bring-
ing it in Parliament. How can 1
allow it? (Interruptions).

Haryana & West
Bengal
SHRI S. M. BANERJEE (Kanpur):
On a point of order. Sir, your con-
tention is that it is a Stale subject.
There are Central Government emplo-
yees 1n railways and posts and tele-
graphs department who are bound to
join this bandh ... (Interruptions).

MR, SPEAKER: There is no point
of order.... (interruptions).

198

SHRI SHYAMNANDAN MISHRA
(Begusarail: OQur country has adop-
ted a Constitution. We have taken
oath to uphold the Constitution. The
basic freedoms, the civil liberties are
very fundamental to the functioning
of democracy. If the civil liberties
are being suppressed in some parts of
the country, what is the duty of this
Parliament of India? Sir, you were
pleased to say that it 15 g State matter
and that it cannot be taken notice of
by Parliament. If that is your rul-
ing, then the Parliament of India can-
not function.. (Interruptions) I
am referring to both Bengal and
Haryana. Could there be a more
glaring proof of the suppression of
civil liberties than that a votary of
non-violence like Acharya Kripalani
was not allowed... (Interruptions).

MR. SPEAKER: There is no point
of order. If something happens in
Haryana and you launch a morcha,
how is the Central Government com-
ing into the picture? I cannot allow
it. If instead of arresting you the
Haryana Government had welcomed
you, you would not have come here.

SHRI ATAL BIHARI VAJPAYEE:
We were arrested.

MR. SPEAKER: That is what I
said. If you went to Haryana against
the policy or legal prohibition of the
Haryana Government, what had Par-
liament to do with that? (Interrup-
tions).

SHRI PILOO MODY: May I ask
you whether the Haryana Govern-
ment is competent fo stop us from
going to “Haryana? (Interruptions)
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[Shri Piloo Mody]
According to your explanation, the
Haryana Government is competent to
stop us from going to Haryana.

MR. SPEAKER: If they stop you
1llegally, if they arrest you illegally,
the courts are there, (Interruptions).

SHRI PILOO MODY: There 1s the
Muguintenance of Internal Secunty Act
which is being indiscriminately used.
(Interruptions).

MR. SPEAKER: Kindly sit down
1f Mr. Piloo Mody starts speaking,
you gay, “No. He should sit down
and allqw others to speak.” JIf ano-
ther Member starts speaking, you say,
he should st down and allow Mr
Piloo Mody to speak. You leave it to
me. Mr, Piloo Mody, what happened
there related to Haryana and not to
the Umion Government,

SHRI PILOO MODY: I am talking
about the Union Government. The
MISA is a Union law. The MISA is
applied by the Union Government and
it is utilised against political oppo-
nents. Innocent students are put 1n
jail under the MISA for having
thrown stones or broken a glass pane
when the Mimster in Parliament and
out of Parliament has given a catego-
rical assurance that the MISA will
only be used in extreme cases where
national security itself is threatened..

MR. SPEAKER: In this particular
case, it is used by the State Govern-
ment and not by the Central Govern-
ment,

SHRI PILOO MODY: Let me finish.
What I am saying is that these repres-
give measures either through the
agency of the State Government..

(Interruptions)

MR. SPEAKER: This House is not
the proper authority to decide about
the application of law by States....
(Interruptions). What the Haryana
Government has done cannot be rais-
ed here.
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SHRI SHYAMNANDAN MISHRA:
Recently, the CRP was sent to settle
a factional fight at Alipore Duar bet-
ween two sections of the ruling Con-
gress. .. (Interruptions).

SHRI JYOTIRMOY BOSU: Sir,
under Central advice and through the
planning by Central Intelligence (also
the Research and Analysis Wing) and
by making use of CRP the West Ben-
gal Government have decided to deny
the right to freedom as guaranteed
under article 19 (a) and (b) of the
Constitution in that the peaceful
“bandh call” on 27th July, 1973, given
by politica] organisationg opposed to
the ruling party to show their resent-
ment on Government policy on high
prices . (Interruptions), food scar-
eity, cut in ration and many other
things, is being obstructed in a plan-
ned and violent manner by the gov-
ernmental machinery as well as by
mobilisation under Government patro-
nage of violent and armed rowdy
people and also by arresting political
workerg and by raiding trade union
and other offices and beating up of
their cadre. They have done a simi-
lar thing mn Karnal. We do not agree
to what they were saying in Karnal
but we disagree violently that the
Government should take the law in
their hands. This 15 a matter which
should be debated. The whole par-
liamentary democracy is in rack and
ruin. ... (Interruptions). You will be
done away with; we shall be done
away with; this House will be done
away with and Shrimat:
Gandhi.... (Interruptions). The whole
parliamentary democracy is being
destroyed by Shrimati Indira Gandhi.
She iz a fascist; she is a dictator. We
want a debate on this; otherwise; the
House is not going to move ... (In-
terruptions).

SOME HON, MEMBERS rose—

MR. SPEAKER: You are getting
up over matters which are not before
me and about which I have not allow-
ed anybody. I am passing on to the
next item. Shri Madhu Dendavate.
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SHRI M, EKALYANASUNDARAM
(Tiruchirapalli): On a point of order,
Sir. You have not given a ruling on
Shri Bosu's submission.

MR, SPEAKER: 1 did not hold 1t
in order. I have already told him.

SHRI M. KALYANASUNDARAM.
But you permitted him to speak

MR. SPEAKER. Whatever hap-
pens in a State cannot come up here
1 am sorry, I do not allow it.

SHRI JYOTIRMOY BOSU: Shn-
mati Indira Gandhi 1s doing all these
things smtting here.

MR SPEAKER' It cannot be so
common that every day you bring
forward an adjournment motion

SHRI A P. SHARMA (Buxar)
Bengal Bandh is out and out a politi-
cal movement. All the workers are
not going to respond to it. Whatever
Shri Bosu has said regarding West
Bengal Government is not at all cor-
rect

SOME HAN MEMBERS rose—

MR. SPEAKER: I cannot allow
any Member (Interruption).

ot vy fe@i () wmaw
wgw, WaT goar F vy qH &3
3T 1 qEY Wdardy &Y T W&
@Y | & Faw 80 TFw WA |
g

waw afiew e v sqe d ?
& ®& FT 7P 3, NRAT 1W¥OAT F
fe g1 o wiaT W, Afew o
TN MR E AT wrEE

PROF. MADHU DANDAVATE
(Rajapur): Sir, I want to use my
power of persuasion and not my lung
power. .. . (Interruption).

Bengal

Nt vy fawd  worw Wy,
w17 & w19 B wewla ¥ § S0
agar g oA ®WT W qEE AT
w§, W aww a frme g dfag
7 e 9TF wET S Hfeg )

ofr qhame fag wiew (Jgew )
s A oF T g difee

SHRI BHOGENDRA JHA (Ja-
nagar). We want a peaceful bandh
tomorrow in West Bengal. Nothing

happen.

MR, SPEAKER: If anything hap-
pens, (Interruptions) the courts are
there (Interruptions),

st qiemr fog wifew #ag
FX FTWT AEar a1 fF g oW
@ Fam @ frene Py
(smarr )

wgw "I ;| ar A wg
(vawav) . .,

st Rftwme fag wfew 7
3 AW FEETET AW ¥ WG E OE
frzdt fadlt (wwmm) ...

fear

wow Wy WR oF fawe
FIw Y agq ¥ ey

SHRI JYOTIRMOY BOSU: Kindly
ask the Home Minister to make a
statement. Let him assure the House
that they would do thejr best to pre-
<erve peace.

iy Wl - & g
gaars! fr M7 v & e gEw W
feed} wwx % &% sw wdwm] ?
mfer 7@ ofeade ¢ w0 & o
w4 W% WM § 3w ¥ wb g
W AW T EOH § IT I AgH
| wft ¥ g @ g aw
g | W T Aty & ween §
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A T FW AL AW o &
TG 9T T OF §) AT BT GAT WIT
W ama geEr Wiy )

ot wew fagrd . wwadr s
st wferare fag wfes £ gv @9 )

or Afiendey wfew  # oo
FgrErar f wamr a9 ¥ &4 X
WOy AN WO Wi, ST
fezwm & @t & oF AT foar 9t )

SHRI BUTA SINGH (Rupar)
They tried to mislead the people and
falled. Now they want to mislead the
House.

SHRI MUKHTIAR SINGH MALIK:
1 want to know from your Secreta-
riat whether that letter was received
because 1t wag never acknowledged
by your Secretariat or by yourself I
was never produced before a Mags-
trate. I was detained in Ambala jail

jlegally  (Interruptions). ~&¥ faar
fr fet afaeie & afrg 3% afafs-
o7 30w ¥ arv 7 HiE a1 wg A g |

waw Qe feawsr @34
Far 9 ?

off Wfeware fay wfew  wo
ABRE I L

o wew fagrd aoedy : AW B
dar war & fs gfamar @
30 fazdr A1 Q% foar §, o og=d
T fear

SHRI MUKHTIAR SINGH MALIK:
That letter was despatched through
the jail authorities. It has been en-
tered in the despatch register of the
Ambala Jai] ag well, I want to know
whether that letter was ever received
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by you or by your Secretariat be-
cause it was never acknowledged.
Today civil liberties in Haryang are

being trampled upon. (:awwW ¥) ¥ wrq

¥ qur v g fe g v fafads
¢ 1 1 5 OF g efte wro ) fazdt
fordy w90 ®1 s o = faa
a1 gfamm weide fefaw fos-
Thwr w1 i v L, W ag g
femrramgsr gt o€ ¢ Fr ag W1 WY
Friar§ ¥ dto q@o ¥ B A W
L

ga qr ag & s gfaam & wav
qifarie & Wad ¥ amw g frew
o (oo )

o w2 fagrdr woed) : ag o
fregre fer w4, ag wrver St
A

SHRI MUKHTIAR SINGH MALIK:
I would insist that you make a tho-
rough inquiry into the matter whe-
ther this letter was ever despatched
by the Haryana Government or not

wegw W€ 4-6-73 F)
wT Y wive gfd, @ afew w o
oNT AT § | (sqEwA)

MR. SPEAKER: These are not
points of order....(Interruptions),
I am not allowing you.

(Interruptions)

MR, SPEAKER: Your arrest was
duly intimated to me. ‘The following
communicatien addressed to the Spea-
ker, Lok Sabha was received on 14th
June 1973".

ot Rferae fag afew - o &
somar ot fe g @z geiwe &)
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T ury wgd g e gfamm £ &
Ffar s ? wromwargk
mfearde  agr @7 oF  AnTEY A9
FT q5 7

waw after @t &z ge-
fafrzws ¥ @M & =3 agr @9
ST 7

SHRI MUKHTIAR SINGH MALIK:
I am talking of my letter to you
from Ambala Jail. It was entered
in the register I want to know whe-
ther it was received by you. I never
got any reply to that (w}

weqw wfraw - waT F oy sz
FI ESAT 3 g AT AWY EEE Iq T
miRs &7 & W ()

ot qfeaie fay wfew g
TF TG FT Aq7 gIfEET F2 Al
YH ¥ ®i¥ | ¥g TS W Amar
drg ¥ aguvew @St gy At {1
qg ¥4 T THEIGR w41
(s

weuw W@ qFE X T
@E Y IR R I AN A7
I® g WAT A Y ATG AT M-
T A @y wew g fevAree
oFET Wg &F  wanT |

st Jienne feg wfew  =iw
ared

MR SPEAKER Please sit down.
I am not allowing you You are speak-
g without my permission Shri1 Ma-
dhu Limaye.

{Interruptions)

MR. SPEAKER. I have called the
next Member, Shri Madhu Limaye.
After that, nothing will go on record.
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ot my famd weme AghT,
¥ 2y fare ¥ oew wem, Afea e d
a8 I& AE 1 e ® @ s
g fe gl & svqw & g @t
gZar® g% ¥ IT 9T I, W@E
&N 7 A ww ¥ uF q@ FEAT
sgar § f& gfmrmr & geedwex
S W% gfra § qgr o ag aaw
faar & & wwrelt &1 a@r qeaE
o Ffaq s, a@awd aw
2 1 @ | wrw W amfear
TFear T g7 wrw # fafedw-
frr oFgart g ? s awE
IRY ¥ &, qurer a8 & § O ®@r
T KT F AN WA TG
arr 7 D e § @ o omwe
I I OmAT & 1 WEET qredy A
¢ a® e s ¥ fau sogar
g A TR F 9§ AT W
AT O F ST AHEAT a9 7T
A smar agr AT ¥ g
7t fegfs gmw g ot @ A g9
a7 FI A & W7 A F7 A{GHL
g1 a@ ¥ wrd ot gfere ¥ o5 7w
fear & . (emerarr )
MR SPEAKER: I am not allow=

ng

SHRI VASANT SATHE (Akola):
They make irrelevant statements in
the House. Can Inspector General of
Police be quoted to make a rule rele-
vant here’

s wew faget, wodt  serw
wgrew, awwafaw T @A § @
qregaifas ZM 97 WM TH SN
¥ i wratwr A ? avw-
eifgw gar oow &1 faug @ gfwmn
= g s ¥ fgg ot fel
¥ werk wTEr wigd ¥t | W
W A arawEY A@ IS O A
ferg W faa} & wd Y amar
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and West Bengal

weauw  wEEw v &
aanT §ar g Af A
x| (fTeemw) . & wa
WY A% T & faqe avarg ?

SHRI M. KALYANASUNDARAM -
I rise on a point of order. I want
to know whether this is the way mn
which the majority party wants to
cvonduct the House. They are holding
the House to ransom.

MR, SPEAKER: They have
the cue from you all right.

taken

SHRI M. KALYANASUNDARAM
The Chair must protect us.

MR.
what?

SHRI M. KALYANASUNDARAM -
I have received a telephone message
from Mr. Indrajit Gupta who had
gone to Calcutta, This morning  he
haq a talk with me on the phone. He
said thai even peaceful assembly n
Calcutta and other areas is disturbed
by rowdies and CRP is an idle specta-
tor.

MR. SPEAKER: It has very often
been stated in the House that the
CRP acts under the direction of the
State Government. So. why does the
hon, Member raise it every time?

SPEAKER: Protection for

SHRI KALYANASUNDARAM: He
has asked me to ralse it on the
floor of the House and to demand a
statement from the Home Minister. I
would, therefore, request you to re-
quest the Home Minister to make a
statement before the House adjourns
today, that there will be no distur-
bance or bloodshed in Bengal.

SHRI JYOTIRMOY BOSU: Are you
golng to call the Home Minister to
make a statement or not?

MR. SPEAKER: It is up to the
Home Minister, 1 am not giving zny
directions, 1 do not issue directions on
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matters which are State subjects. It

is up to the hon, Minister. If he likes,

he can come forward and make a

stafement.

SHRI SAMAR MUKHERJEE (How-
rah): Under the Ccnstituion, it is a
fundamental right to strike....

MR. SPEAKER: He may have fun-
damental right to strike as he likes,
but thn action is taken by the State
Government concerned. Let him not
raise the issue of fundamenmtal rights
on anything and everything.

SHRI SAMAR MUKHERJEE: 1t
this is the attitude, them we walk out
in protest. ..

‘MR. SPEAKER It 15 becommng
daily phenomenon,

SHRI M. KALYANASUNDARAM:
In view of the failure of the Home
Minister to make a statement, I walk
out mn protest.

MR SPEAKER: Now, Prof. Madhu
Dandavate.

(Interruptions) **

(Shri  Samar Mukherjee, Shri
Jyotirmoy Bosu, Shri M. Kalyanasun-
daram and some other Members then
Ieft the House.)

MR. SPEAKER: When I allowed ths
hon. Member, hls observation was 1c-
corded, but when I have not allowed
him, 1t has not been recorded. 1
have already called Prof. Madhu Dan-
davate. 1 am not allowing any other
Members. They are just disturbing the
House.

12.49 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REDORTED MOVE BY INDIA TO BUY 45
MILLION TONNES OF WHEAT rrom USA
AT EXOREBITANT RATES

MADHU DANDAVATE
Under rule 193, I call the

PROF.
(Rajapur):

**Not recorded.
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attention of the Minister of Agricui-
ture to the following matter of urgent

public importance and request that
he may make a statement therenn:--

“The reporied move by Indin 1w
buy 4.5 million tonnes of wheat
from the USA at exorbitant price
of 115 dollars per tonne.”

THE MINISTER OF AGRICULTI /e
(SHRI F. A. AHMED): Having re-
gard to the need to replanish the
stocks of foodgrains available with
the public agencies, 1 addition to mn-
tensifying the prccurement within the
country, Government have decided to
import foodgrains from abroad fo
meet the essential requirement of
the public distribution system in the
coming months. It wculd be recal-
led that a decision was taken toward
the end of 1972 to import 2 milhun
tonnes of foodgrains. The entire quan-
tity has been contracted fuor and a
major part of the stocks have also
arrived. These purchases were made
at the prevailing market pri es —17s1-
ly in the USA, Canada and Argenfina

In the context of the present nced
to maintain the supply of foodgrains
through the public distributicn system
at a reasonable level, it has been de-
cided to purchase an additional guan-
tity of foodgrains from  abroad cn
commercial basis. The purchases have
been authorised to be made from
countries where foodgrains are ovail-
able for export, and deliveries and
shipments could be arranged consis-
tent ;| with the requirement of the
country. These purchases are  bewng
made in accordance with the establish-
ed procedure. All pcssible steps have
been taken to ensure that the purchase
and deliveries are organised to the
best advantage of the country.

PROF. MADHU DANDAVATE:
Before | seek clarifications from thq
hon. Minister, I want to bring to your
notice a certain violation of demo-
cratic conventions and procedure;
and the rights of our House. I had
tabled the emll attention notice yes-
terday. Already it was announced
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here on the Notice Board. This

S morning I find that there is a leakage

of the news item which is supposed
to be & news given out by the Cabi-

net's Economic Affairg Committee. On
the same subject matter of the call

attention notice, many, details have
been given, not officially, but probab-
ly there is some sort of leakage of
news from the Commitiee of the

Cabinet. 1 strongly object to this
procedure. In the past also, on some
occasions, it hag happened and it was
ruled that when the House was going
to discuss this issue and a member

was going to seek clarifications from
the hon. Minister, nobody should
allow this news to come out and
details should not be given outside

the House. Once you had given-
your ruling on g labour matter,
When the Lobour Minister made a
certain statement outside the House
when the matter was the subject of
a discussion inside the House, you

had warned the Minister concerned
that it was an undemocratic practice
and should be avoided in the future.
I hope the hon. Minister will take
note of this and see that in future
such wrong practices are not follow-
ed.

Yesterday we had a call attention
notice on newsprint. Today we are
having one on 1mport of foodgrains
from the USA. You will find there
1s a remarkable resemblance between
the two motions. There is also simi-
larity between the issues involved.
Both issues indicate the classic ins-
tance of our Government whipping
wrong policies which are delayed
policies, as a result of which the eco-
nomy of the country suffers.

i am surprised that in the written
statement read out by the Minister,
the very subject matter of the call
attention motion has been completely
avoided. I wish to draw his attention
to the fact that in the motion there
is reference to two specific figures,
purchase of 45 mullion tonnes of
wheat from the USA at the exorbi-



21  Purchase of

[Shri Madhu Dandavate]

tant price of § 115 per tonne
Throughout his long statement, there
is no reference to the exorbitant price
of § 115 per tonne, nor is there any
mention in it of the figure mentioned
in the report, to which | made a refe-
rence in the motion, whether 4.5
million tonnes of wheat are going to
be purchased by India from the
USA.

I would like to seek these clarifica-
tions. Is it not a fact that over the
last few months the prices of wheat
in the USA have been going up duc
to a variety of factors? For instance,
Soviet Russia and China have made
,massive purchases of wheat from the
USA. With all my differences on
some of the policies of Soviet Russia,
I may say that Soviet Russia has at
least shown farsighledeness in pur-
chasing their stock® in time. A news
had already appeared sometime back
that they purchased not omly for
current consumption but also for
building up a buffer stock in their
country, They have already made
purchases worth $ 1200 million.

As a result of these massive pur-
chases of foodgrains from the USA by
China ag well as Soviet Russia, prices
of wheat have gone up. Reports have
already appeared which indicate that
last year the price of wheat was § 50
a tonne, A few months back, it was
$ 80—85 a tonne and the current price
of wheat in the USA is $115 a tonne.

Sir, at this stage, the decision 13
taken that we will import 4.5 million
tonnes. 1 wish to pomnt out to you
that the Prime Minister of the coun-
try, the Food Minister of the country
and the Minister of State for Food
and Agriculture had made brave
statements sometime back that we
will never import any material from
the United States of America. One
would very much love our country to
become self-sufficient, but if we are
not to have self-sufficiancy, we do
not want our people to starve. If at
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all you are going to import food-
grains, tlraey must be imported at
such a point of time that on the one
side you will avoid starvation of the
people and at the other end, you must
be able to prevent extra burden on
the coffers of our Government.

Unfortunately, in December last,
when the picture of the country was
very clear, the picture of agriculture
was very clear, when the kharif crop
had completely failed, the Govern-
ment should have been conscious of
the inefficient procurement machinery;
not only the inefficient procurement
machinery but even the faulty poli-
cies of procurement, and should have
realised that without a price incen-
tive, procurement can never succeed.
In addition to that, so many loop-
holes were actually placed in the
agricultural policy, as a result of
which the small peasants suffered
and the rtich koloks on the one side
and the traders on ihe other had an
unholy alliance and they were trying
to fleece the consumer on the one
side and the small peasant on the
other With all these loopholes in
the policy of the Government, their
procurement policy was deemed to
failure and it has failed.

It is true that Punjab has given a
speclacular success, just as in times
of the aggression on our couniry it
was Punjab that came to the defence
of the country. I congratulate the
people of Punjab for having come to
the defence of the starving millions
in the country, but unfortunately in
the rest of the country the procure-
ment has not succeedsd. As a result
of that, we find that large imports
were to be made. Again, these im-
ports were not made in time. I say
that Soviet Russia had the foresight,
a farsighted policy of purchasing the
wheat in time. As a result of that,
we find that we are placed in difficul-
ties, and because we are placed in
difficulties, there will be a hcavy
pressure on the foreign exchange
position in our country.
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Asg for wheat, we were to pay that
much—as appeared in the press, 115
dollar per tonne, if we purchase 4.5
million tonnes. Even if we negotiate
the price, and instead of 115 dollars
even if we negotiate the price at 100
dollar per tonne, even then, for one
million tonnes purchased you will
have to pay more than Rs. 100 crores,
and therefore, there will be a heavy
expenditure.

I would like to know from the
Minister, did they mnot expect and
anticipate these fluctuations in
prices. A report had already appear-
ed that our Mission in Washington is
going to negotiate the price with pri-
vate brokers and if they succeed, in
that case, it is going to be a heavy
pressure on our exchequer and the
foreign exchange machinery is also
going to b& under pressure.

I would like to know from the
Government that as far as newsprint
is concerned, as far as wheat is con-
cerned and because there is a power
crisis in the country there will have
to be an import of oil from foreign
countries, and as a cumulative effect
of these imports if the foreignexchange
position is going to be difficult, what
is the machinery that the Governmenl
is going to build up in order to see
that the foreign exchange crisis in our
country is completely eliminated.

I know that the Minister of Agri-
culture will not be able to give the
replies to these problems, and as I
said in the past, when Calling Atten-
tion Notices are there in which a
number of ministries are involved,
not only the Minister of Agriculture
but the Minister of Finance also
should be present in the House be-
cause there are certain problems
connected with the Finance Ministry
in these matters, and only they will
be able to give the necessary answer.

In this connection, I would like to
know whether they will take con-
crete steps in order to see that cer-
tain leakages of foreign exchange are
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completely plugged. Concrete ins-
tances have been brought to the notice
of this House time and again where
we have demonstrated as to what 1s
the quantum and the extent of
foreign exchange leakage in this
country. If all that is done, then only
it will be possible for us to purchase
this wheat.

In the end, I would like to ask a
categorical question. Since we have
been forced by circumstances to im-
port and purchase wheat from the
United States of America at such u
high price, at some stage, shall we
not reorient our agricultural econo-
my? We depend upon rains wargaries
because we laid less emplasis on
irrigation. As a result of that we
are required to look to imports when
there is shortfall due to absence of
rains. Will you take a new orienta-
tion and have a new look at our eco-
nomy, so that we may not have to
depend upon such large imports
which ultimately create a great
burden on our foreign exchange re-
serves, lead to more deficit financing
and inflationary pressures and rising
prices in addition to starvation by
people.

13 hrs.

Therc is onc more question. As a
result of the huge imports, will the
issue price of grains in our country
also be increased? I would like to
know.

SHRI F. AL AHMED: The hon.
Member started by saying that some
news had been leaked out to the
Press. May I inform him that so far
as I am concerned, so far as the
members of the Government are
concerned, they have not released
any news at all. I do not know how
this news was published in the news-
paper....

AN HON. MEMBER: Even the
All India Radio gave the news.
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SHRI F. A. AHMED: The bon.:
Member's grievance was that whed
this matter was pending for Teply
before the House, such a news ought
not to have been given by the mem-
bers of the Government; no member
of the Cabinet has given out this
news. There is no justification for

that grievance.

The hon. Member nstead of confin-
ing himself to matters relevant t.
the call attention motion, made seve-
ral observations. We are making
strenuous efforts to increase produc-
tion in our country, particularly agri-
cultural production. It is true that
the less we depend upon the vagaries
of the weather, the better for us.

PROF. MADHU DANDAVATE: ,
Which points are irrelevant?

SHRI F. A. AHMED: Even the
most advanced countries with ali
science and technology at theiwr dis-
posal have to a great extent depend
upon the vagaries of weather and
climatic conditions. The hon. Mem-
ber himself pointed out that the
Soviet Union had to import last yeo:
a very big quantity of foodgrains from
outside, While we have to depend
upon weather to some extent, cer-
tamly we have to take action so that
our agricultural production increases
from year to year. We have taken
steps thig year too in order to in-
creage the irrigation facilities, We
have done so, so far as minor irriga-
tion is concerned. We hope that with
a |good monsoon we are likely to
achieve the target which we have
fixed for the kharif season and also
the target for the rabi season.

So far as increase in price i1s con-
cerned, the hon. Member is referring

to what happened last year. In
July and August last year,
our position was not so bad

We had a stock of over 9 million
tonnes and we did not anticipate that
the weather during the kharif period
will be s0 bad that there will be a
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huge reduction in the kharif porduc-
tion. So, in July or Augusi, we
could not antigipate this and go in
 for purchase of foodgrains for our

requirements. It is about that time
that the Soviet Unidn and China

it, prices shot up and when we took
the decision after knowing the con-
dition of th# kharif crop, it was too
late. We had to make purchases in
December, January and gso on. We
decided to import about 2 million
tonnes. We were sble to purchase
till the end of May about 1.7 mullion
tonnes not only from USA but also
from Argentine and that included
wheat and milo.

Regardng the observations made by
the Prime Minster, myself and my
colleague that we shall not purchase
foodgrains from outside, there is a
certain misconception. What we said
at that time was, now our pesition 1s
such that we are not going to take
any foodgrain on concessional basis
from any foreign country. We did
not rule out our making commercial
purchases from oqutside whenever it
became necessary to meet our obliga-
tion for feeding our people.

My hon. friend is not correct in
saying that we have purchased the
entire quantity of 45 milhon tonnes
Some purchases have been made. I
have not till now received the state-
ment showing the prices at which
they have been purchased.

But I know that the corvect proce-
dure hag been resorted to. When we
get the statement, we shall be able
to find out the prices. If the hon
Member is interested in knowing the
price in a particular month, I can
certainly tell him the prevailing
prices in USA and other countries
For instance, in June, the prevailing,
price of wheat in the USA was from
10896 to 115 dollars or something
like that In July, it is 102 to 123
dollars. Tn Canada, it is 90 to 113
dollars. We have decided to purchase
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not only from the USA but from
Canada, Argentina and Australia. So
far as Canada is concerned, they are
just about to harvest their wheat and
it will be avilable from next month

or September.

So for as Australia 1s concerned, 1t
will be some time in the beginning of
next year. They generally barvest in
the end of December or beginning of
January. So far ag Argentina is con-
cerned, 1 am told their crop is very
bad this year. So, there cannot be
any possibility of getting foodgrains
from there. It has to be remembered
that the world shortage of foodgrains.
particularly of wheat, is in the vic-
nity of about 8 million tonnes. In the
context of these things, we have to
make arrangements to get our neces-
sary requrements for distribution
through our public distribution svs-
tem so that it may be possible for
us to provide to our people food in
the coming months.

PROF. MADHU DANDAVATE:
Will these imports make any !mpact
on the 1ssue price? BSecondly, the
North American ports are very busy
shipping the purchases made by the
Soviet Union. In view of that, will
it be possible for our imports to be
completed by the end of this financial
year?

SHRI F. A. AHMED: So far as the
last question is concerned, the pur-
chases which we have made recently
have been booked for July or 1s
likely to be booked fqr August. They
will reach us within about five or six
weeks from the time of their ship-
ping from the United States. So far
as the issue price is concerned, no
decision has been taken in the matter.

1312 hrs.
PAPERS LAID ON THE TABLE

STATEMENT CORRECTING BREPLY GIVEN
DURING DISCUSSION ON APPRENTICES
(AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-

1895 (SAKA) Papers laid 218
HABILITATION (SHRI G. VENKAT-
ASWAMY): On behalf of Shri Ragh-
unatha Reddy, I beg to lay on the
Table a statement(Hindi and Eng-
lish versions) correcting the reply
given by him on the 15th May, 1973
to a question by Shri Indrajit Gupta
during the discussion on the Appren-
tices (Amendment) Bill, 1872
[Placed in Library. See No. LT-5188/
731.

NOTIFICATION UNDER DASSPORTS
Act, 1967

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFA-
IRS (SHRI SURENDRA PAL
SINGH): I beg to lay on the Table
a copy each of the following Notifi-
cations (Hind: and English versions)
under sub-section (3) of section 24
of the Passports Act, 1967:—

(i) G.S.R. 287 (E), published in
Gazette of India dated the
31st May, 1973 making certa-
in amendmentg to Notifica-
tion No. G.S.R. 398(E). dated
the 30th August, 1972

The Passports (Amendment)
Rules, 1973 published m No-
tification No. G.S.R. 310(E),
in Gazette of India dated the

(h)

12th June, 1973, [Placed in
Library. See No. LT-5180/
73].

REVIEW AND ANNUAL OF NATIONAL CoAL
DeVELOPMENT CORPORATION LID. FOR
WT1-T2

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg
to lay on the Table a copy each of the
following papers (Hindi and English
versions) under sub-section (1) of

secion 160A of the Companies Act,
1956—

(i) Review by the Government
on fthe werking of the Na-
tional { Coal Development
Corporation Limited, Ranchi,
for the year 1971-72;
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(i1) Annua] Report of the Na-
tional Coal Developmeht
Corporation Lamited, Ranchi,
for the year 1871-72 along

with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon. [Placed in
Library. See No. LT-5180/
73]

NAvy (PRESCRIBED OFFICERS) (AMEND-

MENT) REGULATIONS, 1978 AND ANNUAL

ReroRT OF PRACA ToOOLs LTp, SECUN-
DERABAD FOR 1871-72

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (Shri J.
B. PATNAIK): (1) I beg to re-lay
on the Table a copy of the Navy (Pre-
scribed Officers) (Amendment) Re-
gulations, 1978 (Hind: and English)
versions) published 1n Notification
No, SRO 80 in Gazette of India dated
the 14th April, 1973, under section
185 of the Navy Act, 1957 [Placed n
Labrary, See No. LT-4947/73].

(2) I beg to lay on the Table a
copy of the Annual Report (Hinda
and English versions) of the Praga
Tools Limited, Secunderabad, for the
year 1971-72 along with the Audited
Accounts and the comimnents of the
Comptroller and Auditor (General
thereon, under sub-section (1) of
section 619A of the Companies Act,
1956, [Placed in Labrary. See No
LT-5191/73].

NoTrFrcaTIONS TUNDER (CoOAL MINES
ProviDENT Funp FAMILY PENSION AND
Bonusg ScHEMEs AcT, 1948

SHRI G, VENKATASWAMY: I beg
to lay on the Table a copy each of
the following Notifications (Hindl
and Enghsh versions) under section
7A of the Coal Mines Provident
Fund, Family Pension and Bonus
Schemes Act, 1048: —

(1) The Coal Mineg Provident
Fund (Second Amendment)
Scheme, 1973 published in
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Notification No. G.S.R. 548
in Gazette of India dated
the 26th May, 1979,

(2) The Andhra Pradesh Coal
Mines Provident Fund (Sec-
ond Amendment) Scheme,
1973, published in Notifica-
tion No. G.S.R. 540 in Gaz-
ette of India dated the 26th
May, 1078,

(3) The Rajasthan Coal Mines
Provident Fund (Second
Amendment) Scheme, 1878,
published in Notification No.
G.SR. 551 in Gazette of In-
dia dated the 26th May, 1973.

(4) The Neyvel: Coal Mines Pro-
vident Fund (Second Amend-
ment) Scheme, 1973, publish-
ed in Notification No. G.S.R
551 1n Gazette of India dated
the 26th May, 1978, [Placed
in Library. See No. LT-5182/
73]

1313 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, 1 have to report
the following message received from
the Secretary of Rajya Sabha;—

“In accordance with the provi-
sions of rule III of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclese a copy of the Homoeo-
pathy Central Bill, 1873, which has
been passed by the Rajya Sabha
at its sitting held on the 23rd July,
1978,

HOMOEOPATHY CENTRAL COUN-
CIL BILL

AB PASSED BY RAJYA SABHA

SECRETARY: Sir, I lay on the
Table of the House the Homoeopathy
Cenrtal Council Bill, 1873 as passed
by Rajya Sabha.
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PRESIDENTIAL AND VICE-PRESI-
DENTIAL ELECTIONS (AMEND-
MENT) BILL

ExXTENSION OF TIME FOR PRESENTATION
OF REPORT OF JOINT COMMITTEE

SHR]I NAWAL KISHORE SINHA
(Muzaffarpur): I beg to move:

“That this House do further ex-
tend upto the last day of the next
session, the time for the presenta-
tion of the Report of the Joint
Committee on the Bill to amend the
Presidential Elections Act, 1952."

MR. SPEAKER: The Question is:

“That this House do further ex-
tend upto the last day of the next
scssion, the time for the presenta-
tion of the Report of the Joint
Commitiee on the Bill to amend

the Presidential and Vice-Presi-
dential Election Act, 1952."

The motion was adopted,

13.14 hrs.

RELEASED FROM DETENTION
AND IMPRISONMENT OF MEMBER

(Shri Jambuwant Dhote)

MR. SPEAKER: I have to inform
the House that I have received the
following two telegrams, dated the
25th July, 1973, from the Home De-
partment, Government of Maharash-
tra, Bombay and the Superintendent,
Central Prison, Bombay, respectively:

(1) “This Government hag this
day issued orders revoking with
immediate effect the detention or-
der passed against Shri Jambuwant
Dhote, Member, Lok Sabha, by
the Commissioner of Police, Nag-
pur, under section 3(1) (A) (II) of
the Maintenance of Internal Secu-
rity Act, 1971

(2) “Detention Order No. ST.1/
19738 (666) dated the 24th April
1973, made by the Commissioner of
Police, Nagpur, in respect of Shri
Jambuwant Dhote, Member, Lok
Sabha, has been revoked by Maha-
rashtra Government vide order No.
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Report
SB II/ISA/0273/1/12/275, dated the
25th July, 1973. Shri Dhote has
been realesed from detention on the
25th July, 1973 but kept in prison
to undergo sentence of one month
and five days in lieu of total pay-
ment of fine of Rs, 550 only.”

13.15 hrs.

RE. REPORT OF THE PAY COM-
MISSION

SHRI S. M. BANERJEE (Kanpur):
Sir, I am grateful to you for permit-
ting me to raise this mest important
issue. As you know, nearly 23 lakh
Central Government| employlees be-
longing to the railways, defence and
other establishments have already
taken a strike ballot to go on strike
aganst the most reactionary and
anti-working class recommendations
of the Pay Commission, The repre-
sentatives of the Central Govern-
ment employees had a meeting with
the Cabinet Sub-Committee, where
the Finance Minister, Shri Jagjivan
Ram and all other Ministers ‘were
there, on the 6th July, 1873. No
doubt, they gave us a patient hearing
for 90 minutes but nobody commitied
anything, with the result that ano-
ther meeting might or might not take
place. The Finance Minister is go-
ing abroad and our apprehension is
that after he has gone abroad Gov-
ernment might take a decision and
implement it without any modifica-
tion. The employees' representatives
have made it amply clear that they
want the recommendations of the Pay
Commission to be modified after bila-
tferal talks.

This 15 the first time that the Pay
Commission has quantified a need-
based minimum wage as Rs. 314 and
we have demanded that to be imple-
mented. Then, DA should be linked
automatically with the cost of living
to protact the workers from further
erosion of their wages. Point-to-
point fixation should be done after
adding 20 per cent and not 5 per cent
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of pay Then, we want the imple-
mentation of the report from Ist
March, 1970, because if thus 15 not
done those people, who have retired
between 1870 and 1973, will not be
getting any benefit out of it

Not only the Central Government
employees but nearly 18 or 20 lakh-
of personnel belonging to the three
wings of the armed forces are fuming
and foaming with anger and frustra-
tion 1 would request the hon Minis-
ter to agsure ug in this House that no
decision will be taken by Govern-
ment unlesa these recommendations
are properly di cussed with the em
ployees repiesentatives It 15 a Ula-
gedy that, though a meeting of the
highest forum for Central Govern-
ment employees, the Joint Consulta-
tive Machinery at the national level
has been convened by the Cabinet
Secretary for 23rd August, the items
about wages and bonus for Central
Government employees are not or
the 4agenda

I am happy, Shri Ganesh 13 here 1
would hike that he assures this House
that unless 1t 1s propeily discussed in
this House and with the Central Gov-
ernment employees’ representatives,
1t will not be implemented, otherwise
I shall be gonstrained to believe that
they are not serioug about i1t and
those people, who have taken the
strike decision mght repeat  19th
September, 1888 1 would reguest you
to ask Shr1 Gan 1 to make a state-
ment before the Finance Minister
leaves or assure this House that thesc
recommendations will not be imple-
mented unless they are properly dis-
cussed

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R GANESH) The hon Member
1g aware that the employees’ repre-
sentatives In the JCM had met the
group of Ministers

SHRI S M BANERJEE We were
heard buil no reply came
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SHRI K R GANESH The views
that they have expressed and the
pointg that they have made are under
consideration of Government Gov-
ernment will welcome a discussion
and debate in this House, because 1f
the House expresses ifs opinion the
views of the House will also be avail-
able to Government at the pomnt of
time when the Cabinet takes a deci-
sjion

The hon Member has expressed a
fear that the Finance Minster 1s
leaving for Washington He ig leav
mg only for seven days and he will
be here after that But even before
that, 1if hon Member wants, we are
ready to have a discussion m the
House

As to the demand that employees’
representatives should be heard
again, this also 1s under considera-
tien of Government

—— .

1320 hrs

RE REPORTED MOVE FOR
TRANSFER OF PROCUREMENT
FUNCTION FROM FCI TO PRI-
VATE AGENCIES

SHRI SAMAR GUHA (Conta)
Sir, 1 have received a few telegrams
from the Secretary of the All India
Food Corporation and also from thelr
zonal offices These concern the Food

Miustry [ wani to read out this
telegram It reads —
“FOOD CORPORATION ACT

1964 AND ITS SOCIAL PURPOSE
CONTENT NOT BEING FAITH-
FULLY IMPLEMENTED BY FOOD
CORPORATION MANAGEMENT
SOLEMN ASSURANCES OF MI-
NISTERS ON FLOOR PARLIA-
MENT BEING FLOUTED PAR-
LIAMENT DECISION NATIONA-
LISATION WHOLESALE FOOD-
GRAINS TRADE BEING IGNORED
BYPASSED PROCUREMENT
MACHINERY BEING WOUND UP
WHEN NECESSITY IS FOR CON-
TINUING PERMANENT MACHI-
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proper procurement of food grains

NERY. PROCUREMENT PROG-
RAMMES MADE TO FAIL, FCI
FUNCTIONS BEING TRASFER-
RED TO PRIVATE AGENCIES
VIOLATING SECTION 13 FCI ACT
1964. PRAY USE YOUR GOOD
OFFICES FOR PROTECTING
SANCTITY OF ACTS SOLEMN
ASSURANCES DECISION IN PAR-
LIAMENT BEING WANT ONLY
FLOUTED VIOLATED.

ASRU BOSE SECRETARY”

This is the telegram received from
Shri Asru Bose, Secretary, All-India
Food Corporation’ Employees Associ-
ation. I have recieved all these tele-
grams,

I have shown these telegrams today
morning to the Prime Minister when
we were having a meeting with the
Prime Minister. I have shown them
to the Minister of Agriculture, Shri
Fakhruddin Ali Ammed. A very im-
portant part is that the FCI function
that jis, the procurement function, is
being transferred to private agencies.
This is a very serious charge. Pro-
curement is becoming a very vital
issue for the whole country. Most of
the discussion today was about pro-
curement, Unfortunately, the hon.
Minister did not reply to that on
the floor of the House.

1 would request the Government,
through you, Sir, to find out whether
it is a fact that the procurement
rhachinery of the F.CI. 18 being
wound up and is being transferred to
private agencies. This is the telegram
sent by the Secretary of the All-India
Food Corporation’ Employees Associ-
ation, This 15 a wvery important
matter.

* MR. SPEAKER: The Minister of
P¥fliamentary Affairs will convey it
to the Minister toncerned.

Now. Shri P. K. Deo is to continue
his speech, He may do it after lunch.
13.22 hrs

The Lok Sabha Adjourned for
Lunch .till fifteen  minutes pm
jourteen of the Clock.
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The Lok Sabha re-assembled after

Lunch gt seven minutes past fourteen
of the Clock.

[MR. DEPUTY~-SPEAKER in the Chair]

DEMANDS FOR GRANTS
1973-74—cont?

(Orissa),

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir I have written
to Speaker to raise a matter under
rule 377. This is an article in the
Hindustan Times on running of bro-
thels in Delhi where a Minister....

MR. DEPUTY-SPEAKER : Y
have written to the Speaker. Let him
convey his decision. Because you have
written to him, it does not mean that
you can raise it. I am told that Spea-
ker has disallowed it. (Interrup-
tions) Order please. I think, every
Member reads the papers. Every-
body has read this item of news. I
would request you not to abuse this
opportunity. You had written to the
Speaker, and I am told that he has
disallowed it. . (Interruptibns) Ori-r
please, You cannot just compel .ne
to do something which is irregular.
Mr. P. K. Deo.

SHRI JYOTIRMOY BOSU: What
I say 1s that the Government should
make a statement on this that orga-
nized brothels are being run which
are being patronised by the Mmisters
and civil mvants

MR. DEPUTY-SPEAKER: You
want the Government to make a

statement. The vernment has
heard you and it is for them.
SHRI P. K. DEO (Kalahandi):

While 1 wae speaking on the Orissa
Demands for Grants, Shri Jaganatha
Rao, my distinguished colleague, rais-
ed a point and I certainly concede
that, that every citizen has got a
right to write anything he likes to the



227 D.G, (Orissa),

(Shri P. K. Deo]

Governor of Orissa, including the
PCC Chief, He or she may write
any nonsense to the Governor and [
do not mind. But I take strong ex-
ception to the very fact that the
Governor takes cognizance of this
letter and acts on that letter. How
the Governor was a party interfering
in the free and fair municipal elec-
tions is borne out by this fact. I am
reading a letter, This is from the
Government of Orissa, Urban Deve-
lopment Department Letter No.
Ele, 7/78/UD, dated Bhubneswar, the
16th June 1973-from Shri K.C. Maha-
patra, Director of Municipal Admi-
nistration. ..

SHRI JYOTIRMOY BOSU: Where
is he quoting from?

SHRI PK. DEO: I am quoting

from a Government letter. It has
come into my possession.
SHRI JYOTIRMOY BOSU: He

may lay it on the Table of the House.

SHRI P.K. DEO: T will lay it after
I conclude my speech.

“To the District Magistrate,
Bolangir,
Subject: Allegation against declara-
tion of election result in
Ward No. IX of Bolangir
Municipality.
Sir,

Ilmdirmdtomdl.mwotthe
letter dated Tth June, 1878 from
Nandini Satpathy, along with itz
closureg in the above subject and

w&

may please be sent immedidtely by
return of post,

This should be given top-priority.
Yours faithfully,

8d/-
Directed of Municipal Administration.

JULY 26, 1073
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Memo No, lme'D dated the
June 1873.

Copy along with copy of enclosures
referred to above forwarded to Elec-

tion Officer, Bolangir Municipality
and Executive officer, Bolangir Muni-
cipality for immediate necessary
action
Sd/-
16878
Director of Municipal Administra-

tion,”

In this regrd I would like to point
out that there is the specific Munici-
pal election law and there is a speci-
fic provision that if there 1s any ille-
gality or irregularity committed in
the course of the elections, there is a
procedure to take 1t to the Tribunal
or to the Court, Instead of directing
the usual process to follow, the Go-
vernor gteps in and tries to interfere
by an executive flat. The Governor’s
action is highly irregular and highly
parachial and highly partisan and
through you, I like to convey it to
the Election Commission that if in
a minor election like the Municipal
Election the Governor uses hig position
and goes to the extent of exercising
his executive power in interfering in
municipal elections, how can we have
free and fair elections if there is a mid-
term poll or general elections
(Interruptions). From here it s
clear that the Governor thag been
dancing to the tune of the P.C.C, Chief,
Shrimati Nandini Satpathy and he has
been acting in the way that the en-
tire Orissa has been witnessing a
puppet being pulled by strings by
the PCC Chief.

As there is a demand that I should
lay these papers om the Table, I haye
authenticated them and I lay* them
on the Table of the Sabha,

SHRI K. P. UNNIKRISHNAN
(Badagara): Have you allowed him,
Str?

*Placed in Lib, See No. LT-8217/78,
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MR. DEPUTY SPEAKER: This
matter was mentioned by you yester-
day also and I am told that the Spea-
ker has communicated his permission
for you to lay the papers on the
Table. So, under the circumstances.
I allow him.... (Interruptions). Kind-
ly sit down, 1 have been infor-
med by the officers at the Table that
the Speaker has communicated his
permission to him to lay these parti-
cular papers on the Table.

SHRI P, K. DEO: This morning in
the Prime Minister's meeting there
was a lot of talk regarding austcrity
and cutting down all wasteful expen-
diture.

But I would like to point out that
so far as Orissa 1s concerned, deliber-
ately money is being wasted from the
exchequer. Poor people’s money has
been wasted in this manner, to per-
petuate the party in power. In the
Kendu leat Enquiry Commuission,
briefless lawyers, who are communist
and congress card-holders, are being
engaged. They are being paid Rs.
100 per day. The Advocate General,
in previous commissions, used to be
paid Rs, 300 per day Now he is paid
at the rate of Rs. 50/ per day. This
aspect has to be gone into.

About land reforms we are all for
land reforms but there will have to
be a pragmatic approach to it. The
other day in the Consultative Com-
mittee we came to know that only a
la¥h of acres of land, surplus land,
will be available for distribution to
the landless if these land reform
measures are taken., But, Sir, I find
as many as 81 lakh acres of cultivable
land is in possession of Government,
that is Government land which could
be easily converted into cultivatle
land. This is to the tune of B8} acres.
And, the Government is sleeping over
the matter, The previous Government
the Swatantra led Government, the
Swatantra led Government, wused
to give 5 acres for every landless
adivasi and Harijan. But since the
so-called progressive Government sat
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on the Chair of the Orissa administ-
ration they reduced 5 acres to 2 acres.
This is the present position

Lastly, I demand that there should
be an end of this colonial rule and
His Excellency Basappa Dasappa
Jatti should be recalled; we will give
him a fitting farewell. There should
be tarly election and there should
be restoration of popular Government
in the State of Orissa.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): Let us discuss matters
dispassionately on principles. With
reference to the Government, why
should he say ‘colonial rule’? What
does he mean by saying ‘colomal
rule’?

SHRI PILOO MODY (Godhra):
Colonial rule means colonial rule.
Please look up the dictionary and
refer to it.

SHR] K. R. GANESH: It does not
indicate anything..

SHRI PILOO MODY: It is repres-
sive rule, it is worse than colonial
rule.

SHRI K. LAKKAPPA (Tumkur):
They are indulging in maligning; they
are using all sorts of language. It
should be expunged, Sir.

SHRI PILOO MODY: 1t is prefect-
ly permissible language——colonial.

SHRI K. R. GANESH: He says,
the State Government is imperialist.
You are a very learned person
Don't try to confuse the issue No-
body uses such language, except you.

SHRI PILOO MODY: That is, turn-
ing States into colonies of the Centre.

MR. DEFUTY-SPEAKER: Every-
thing is there on the record. What-
ever he said has gone on .record.
Mr. Mody, there should be an end to
it. Now, we have practically ex-
hausted the time, namely, two hours
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allotted for this Debate. But I find.
(Interruptions.) Order please, There
should not be any cross-talk.

SHRI K LAKKAPPA: He is mak-
ing wild allegations which are un-
warranted.

MR. DEPUTY-SPEAKER: He has
used a certain expression which is
provocative and you have had your
say on that. Everything has gone on
the record and you may draw your
own conclusions and inferences, So
far as I am concerned, nothing un-
parhiamentary or undignified has been
said and therefore, this forms part of
ihe record

SHRI VASANT SATHE (Akola):
After all, a lakey of imperialists is
entitled to call somebody clse a colo-
nialist.

MR. DEPUTY-SPEAKER: We have
practically c«xhausted the tirffe of 2
hours which have been allotted I
find that there are B more speakers
frem the Congress Benches (Inter-
ruptions).

Why does the hon. Member not
allow me to finish what I am going
to say? It 1s in his own interest and
n the interest of the House, I find
that there are about ten more to
speak, excluding the Minister. So, I
think we have to extend the time
But I would like to know up to what
time we should extend it,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): By one hour.

MR. DEPUTY-SPEAKER: I do not
mind, but then there are eight more
Members from the Congress Party to
speak.

SHRI K. RAGHU RAMAIAH: Let
us have one more hour and then we
shall see.

MR. DEPUTY-SPEAKER: We shall
extend this by one hour more.
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SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): I firmly dispute
the unhealthy insinuation made by
my hon, friend Shri P, K. Deo. I
have a feeling that clean Governor's
rule in Orissa has been a death-knell
for the reactionaries who now think
that they will never be returned to
power in Orissa in February, 1974

While I support the Demands for
Grants, 1 have in my vision the sad
plight of 2 crores of people of Orissa
who have sunk into sullen silence of
despair because of the economic
crisis which is pervading the whole
State from pne and to the other.
More than this, there have been star-
vation deaths, although the Governor
has disputed it. The Deputy Chair-
man of the Planning Board, Shri
S. N Dwivedy, who was here once
as the leader of the PSP and who is
now in the :Congress, has almost
agreed that there have bcen malnu-
trition deaths which tantamount to
starvation deaths, in the districi of
Keonjhar in Orissa. It 15 a sad point-
er to the fact that there should be
more grants from the Government of
India in the shape of relief to help
the people who want more employ-
ment, Nobody is a beggar in Orissa,
and nobody wants free food Shri S, N,
Dwivedy, of course, in his statement
said in a very peculiar and fantastic
way thal two per cent of Orissa's po-
pulation mostly in hills and in the
cyclone-affected areas should be given
Iree food for five years, and the en-
tire costs should be borne by the
Centre. Although I do not agree
with him, I firmly believe that the
Government to India should now
come forward with more and more
help to help the people of Orissa who
since 1967 wup till now have been
ravaged by either floods or cyclone or
drought.

SHRI K. P. UNNIKRISHNAN:
Ravaged by Swataptra rule.

SHRI SHYAM SUNDER MOHA-
PATRA: The responsibility lies squ-
arely on the Centre,

In my speech last time on the
Orissa budget, I had sald kere when
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~we talked about starvation deaths,
the Ministers tried to dispute it.
Shri Shinde said on August 28, 1872
that there had been no starvation
deaths during 1870-71 and 1972, 1
have repeatedly Tequested him to
<change the famimne code. Unless we
<hange the famine code, we cannot
give relief to the people, bcause the
doctors will come and say that the
death has been caused due to this
disease or that disease which is in-
curable, or it wag due to malnutri-
tion, this, that and the other, and it
will be difficult then for Government
to help the people. So, the famine
code has to be changed. Although the
hon. Minister said that he would do
something in that direction, I do not
think that he has proceeded in the
matter at all,

During the last 10 years, the loss
in Orissa due to cyclone, flood and
drought has been of the order of Rs.
1,000 crores, a very fabulous and
unbelievable sum, There have been
20,000 deaths and the deaths of 30
lakhs cattle. The figure is too much.
One shudders to think that this has
hapened during the last ten vears.

During the Fourth Plan Period
Government decided that they would
have model villages to the extent of
4585 and model towns 1o the extent
of 197 with help from the Govern-
ment of India, to save the people from
the ravages of flood and drought.
So, the people of Orissa have a
claim to say that as far as help to
such model towns or villages is con-
cerned, they should have their due
share,

Recently, there had been a great
flood in four districts of the State.
Every ‘year we come to the Lok
Sabha 1o argue out our case, and
every year, the Government puts
forward the plea that such and help
had ‘been given, dams would be cons-
tructed, barrages would be constru-
cted, candls would be constructed and
the people would be saved from that
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misery. But I do not know whether
all that hag gone in vain. The people
of Cuttack district have a claim to
say that they are no longer prepared
to hear hyperboles in this matter,
and the hon. Minister of Irrigation
and Power, Dr. K. L. Rao, has to give
us a plain reply, and the target has
to be fixed saying that within such
and such year, the dams or barra-
ges would be constructed and there
would be no floods.

A little rain causes flood and the
Government comes forward with all
help during the relief period.

I remember in 1857 the State
Mnisters of Irrigation and Power
were called to Delhi for a con-
ference. The object was to pro-
ceed “ forthwith with the prepara-
tion of State plang for the river
systems to enable the River Commis-
sion to draw up integrated mast~r
plans’. What has happened to that?

After the 1971 cyclone and floods,
Dr. K. L. Rao, visited Orissa. He
said that out of Rs. 23.23 crorecs
sanctioned by the Government of
India, Rs. 3.90 crores would go for
construction immediately of dams
and barrages to check flood. What
has happened to this amount? There
has been no mention of it in the
budget.

When a cyclone is forecast, pec-
ple get very panicky. When it comes
out in the newspapers that a cyclone,
even a mild one. is about to break,
people start shuddering. I want to
know why a raddar has not et
been installed at Paradeep and whv
a meteorological observatory has not
been established at Bhubaneswar.
The Minister will kindly answer
these points.

Dr. Rao had promised that for
checking floods in the river Subar-
narekha, there would be some em-
bankments and barrages constructed
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to prevent recurrence of floods.
During my discussion with him three
months, ago, he said an experli com-
mittee was going into the matter and
by the end of August it would sub-
mit its report and Government would
then come forward to do something.

A long time has elapsed between
1952 and 1972. People have waited
for twenty years in Balasore to
see that the ravages of Baitarani,
Budabalanga and Subarnarekha
would come to a stop. Unless this 1s
attended to imediately, I think peo-
ple will become restive and they will
not be satisfied with false hopes and
promises.

Orissa needs more industries,
Without having findustrial develop-
ment, we cannot give economic relief
to the people. Orissa has only one
steel plant at Rourekela, two cement
factories at Rajgangpur and Bargarh.
one alumimum factory at ,Hirakud.
a paper mill at Brajrajnagar, Chouda-
ar and Raigara, fertihser at Talcher,
an iron mull at Barbil, ferro-manga-
nese at Raigara, a ferro silicon plant
at Korapul, a glass works at Barang
textile mill at Choudar etc. A
state with two crores of population
cannot certainly be satisfied with
this industrialisation. We have to
have industries in every district. That
was the ideag of four planners, that
poverty has to be removed from
every district and every panchayat.

1 remember the Congress Govern-
ment many years ago in the State had
decided that in every panchayat there
would be one industry, but when the
reactionary government came, every-
thing was scrapped. Planning has
to be in such a way asg to implement
this scheme. I draw the attention
of the Minister of Finance and the
Minister of Planning to this. In
every district, there should be an
industry, small, medium or big to
give employment to the people.
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Of the total industrial production
in India, Orissa’s production jn 1950-
51 was 026 per cent; in 1060-62 it
was 2 per cent and in 1965-88, it
was 2.5 per cent. Now it is hardly
4 per cent, This is the figure in
terms of the All India
Naturally, the people of Orissa have
a claim to a much larger share in
the industrial map of India.

Orissa has mo jute mill. Out of
64 such mills in the country, the
the share of W. Bengal is 54 I am
happy they have got such a big
share. Now I think Orissa produces
4 lakh bales of jute, out of which
the share of Cuttack district is 3
lakhs. T do not understand why

Orissa cannot have at least two jute
mills.

AN HON. MEMBER. What about
Paradeep port?

SHRI SHYAM SUNDER MOHA-
PATRA: The question of the deve
lopment of Paradeep has been caus-
Ing stress and strain in our munds,
1 hope the Minister who 1s here has
a soft corner for this and he will
give due consideration to pghis as-
pect

The tnibal districts of Orissa have
been totally meglected. The tribals
constitute 36 per cent of the popu-
lation of the State, This sigment of
the population goes without proper
attention, proper industrial develop-
ment. We have all our sympathy
for the tribals and schedule castes.
I can tell you that 9 districts of
Orissa are mostly populated by tri-
bals and scheduled castes and we
have not paid due attention to them.

So, I bring to your kind attention
the fact that fhe Government of Tndia
should from now on attach more im-
portance to the tribal people to see
that they are satisfled. I ask, how
many of the tribals and the Scheduled
Caste People are in the administra-
tive services, such as the IAS, IFS
and the IPS. Probably very few.
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We have not given them English
edpcation. We shifted to basic edu-
cation and ashram schools and kan-
yashram schools in the triba] areas,
and when they found that they were
not in a position to compare their
intellect or merit with the students
who had English education they
could not compete. So, we should
given them English education right
from the beginning. But we have
neglected it. Therefore, I submit be-
fore you that we should now attach
more importance to this aspect.

I now wish to bring to your kind
notice a very sordid thing. Many
hon. Members complained aboui the

procurement. There is new a tussle
between the Supply Department
employees and the officers of
the Food Corporation of India.

During my last speech here I said
that in the district of Balasore, six
million bags of foodgrains wcorth
Rs. 28 Mmkhs vanished, and there is a
mild enquiry into it, and nobody has
been suspended or dismissed till
now. This does not speak well ol
our administrative system., In Uttar
Pradesh, they are now making a list
of corrupt officers as to who should
be dispensed with. Why not the
Government of Orissa, now under
President’s rule, decide who are the
officers that are most compeient to
deliver the goods and who are the
officers who are the bottlenecks in
the acceleration of our socialist tran=-
formation so that we can tell the
latter, “Get out of the country; we
do not want you."?

SHRI C. M. SINHA (Mayurbhanj):
Mr. Deputy-Speaker, Sir, it is most
‘unfortunate that President’s rule has
been enforced in Orissa when there
was a majority in the opposition
eamps.

Many points about Orissa, so far as
the budget of Orissa is concerned,
bave been mentioned by many of the
previoug speakers. ] shall ohly point
et one fhing, and that is, about the

SRAVANA 4, 1885 (SAKA)

1978-74 238

provisions or the non-provision for
the scheduled areas in the State of
QOrissa. From the lists, you will
kindly find that there is no provision
for the administration of the sche-
duled aress in Orissa. It is a known
fact that Orissa has got two scheduled .
districts, districts which have been
declared under the Constitution as
scheduled areas; two district and a
part of another district, have been
declared as scheduled areas. But
from the budget provisions, it will be
seen that there is no provision for the
administration of the scheduled aveas
though the Governor has special
powers for the administration of the
scheduled areas.

You will be surprised to know that
the condition in these scheduled areas
15 very precarious. So far as the
scheduled areas of the Mayurbhanj
district are concerned, there are many
villages in which the tribal peoplc
have abandoned their houses and
have gone in search of jobs elsewhere.
For the last two or three years, there
has been drought in that district, and
the mines, metals, and non-metals—
have closed down, and the oeople
have no employment there. As =
result of this, there has been a wide-
spread uprooting of the tribal people
in the Mayurbhanj district. Apart
from that, there has been disposses-
sion, for nobody up till now has
though over, or nobody up till now
has been worried, over the huge un-
employmept of Adivasis in the dis-
trict. After the closure of the mines
which the Tatas had, about 15,000 to
20,000 persons were unemployed.

No relief was possible from any
quarters; nobody ever spoke for them
for any kind of relief. If the Gov-
ernmeént of India or the railway
authorities were kind enough to look
into this problem, probably those
unfortunate people would have found
some emblment. These mines had

been leased toprivatgownm
who are not ab tot:'mportore
from that sres Hecsuse raffway faci-
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lities are not being given, It i said
that Box wagons cannot ply on that
route. But loaded Box wagons are
sent to different stations of that
area, they are being unloaded and
re-loaded with different materials.
The steel factories and the MMTC
want the Box wagons to ply in that
route. If that is allowed the mines
could be re-opened by the private
employers and thousands of people
can get employment in that area.

It is said that there is a difference
in the rates given by the MMTC for
iron ore.” In Badampahar areas the
rate given by the MMTC is Rs. 3
less than the Bodvil area for the
mines which are situated in Mayur-
banj district. If the MMTC could
give equal facilities or equal conside-
ration these mines can be opcrated
and people can get emplioyment.
Many things are being said about the
welfare of Adivasis and we often hear
of the facilities existing for the wel-
fare of Adviasis. Under the Presi-
dent's rule the welfare of Adivasis
can be considered and action can be
taken. In a school for Adivasi girls,
Class VIII was opened last year. Stu-
dents were there but no teacher was

provided till the last summer. It is
a pathetic state of affair.
It is a district which has been

declared as backward. But not a
single industry has come up there. It
was heard that a ferro-venadium
factory would be set up but nothing
has been done so far. It is said that
the Government of India are not
givirig clearance; if that is so, the
needed clearance should be given.

The difficulty about food supply has
already been mentioned. A person
who wants to deal in wheat, et¢, has
to obtain a licence by depositing
Rs. 200; that is the procedure. It is
the same fee for the wholesaler and
the retailer. A wholesaler deals in
thousands of quintals; a_retailer may
deal 1n jest balf a quinfal or. cne

JULY as,m; '

T1973-74 'z'q.a'
quintal; the dtpodt s the um

Thatbwhypeanhhnemt comme

‘forward from the rural aress, as they
are not able to give the (deposits;

that is why licences are not issued ,in

the rural areas. There is widespread
dmiculty in the supply of food.

The Govemment have declared it as
their policy to take care of the wel-
fare of the tribal people. But the
proper administrative machinery is
not there to take care of them. After
independence, in this scheduled dis-
trict of Mayurbhanj, not a new Jingle
irrigation project hag come up.
There is a proposal to construct a
medium irrigation project on the
Khadkei for the last two or three
years, Though some officers have been
placed there, they are sitting idle.
They say that the clearance for the
project has not come from the Gov-
ernment of India. I suggest that if
they want to take care of the welfare
of the schedule tribes people, a sepa-
rate machinery like a special develop-
ment board should be created for the
welfare of the adivasis. Otherwise,
there will be no improvement in their
condition.

SHRI BANAMALI PATNAIK
(Puri): Sir, I rise to support the
Orissa Budget and while doing 8o,
I mention g few points for the serious
consideration of the Finance Minister.
Looking at the budget, it is a very
meagre amount for any planned de-
velopment. The resources are very
little. Orissa is very much burdened
with a huge amount of loans for
which they have to pay an inte-
rest of Rs. 20.9 crores every year.
Out™of this, they have to pay Rs. 21
crores to the Government of India
alone, ' In addition, they have taken
a special loan from the Government
of India whi¢h they have not been
able to clear. . Before the Finance
Commission = was ' established, the
Hirakud -Dam ‘project was taken wp
by the CWINC. The = Minister of

.. Irrigation and Power, Dr. K. L. Rao,
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was then Su g Engineer in
Hiraxud Project. “He knows it how-
an agreement was arrived at between
the Government of India and the Gov-
ernment of Orissa. After completion,
a portion of the lJoan will be taken
over by the Government of India.
On Hirakud Stage I, Rs. 82.8 trores
have been spent and we have been
paying interest on it. By the end of
the century. I think the interest
would have amounted to double the
Jprincipal.

In the agreement containing hnan-
cial arrangements between the Cen-
tre and the State in respect of Hira-

kud, it was clearly laid down as
follows.

SRAVANA 4,

“The enfire financial prospecis ot
the projePt Should be finally re-
viewed about 5 years afler its
completfon, when the question of
any financial assistance from the
Centre whether in the shape of an
outright grant or a concession in the
rate of interest on a part of the
capital or otherwise, should be dealt
in the light of the allocation of
revenue resources between the
Centre and the Provinces under the
new Constitution, the financial rela-
tiong between the Centre and the
Orissa Government at the time and
other relevant considerations.”

This provisional agreement has not
been taken into consideration at all.
The Government of India decided

that the cost of Hirakud Dam will be =

allocated® as folows. Flood control
33.4 per cent, irrigation 30.3 per cent
and power 33.3 per cent. According
to that the flood control amount
should be debited to the Government
of India from the relief aid. But il
hag not been debited so far and the
Government of Orissa is paying in-
terest of that also. So unlesg Orissa’s
case is considered sympathetically,
this heavy burden of interest on loans
will crush the State.

Shri Raj Bahadur and his prede-
cessof, Dr., V. K R. V. Reo, who
was in charge of Shipping and Trans-
part are sitting here. Both of them
know more about Paradip port
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Paradip port was taken up by the
Government of Orissa under miscel-
laneous loans. Thcy incurred : luan
of Rs. 15.69 crores. A part of the Ex-
press highway, a transport system to
the Paradip was taken over by the
Governmeni of India, the liabilitv of
both these loans and interest have
fallen on the Government of Orissa.
After the Government of India have
taken over the assets it is in the fitness
of things that they should pay back
the loans as also the interests accruing
on these loans. Otherwise, the entire
burden will have to be borne bv the
State Government and they cannot

find resources to take up other deve-
lopment projects.

Similarly, after the Paradip port
came into being the State Government
constructed a highway of 143 km con-
necting Paradip with the hinterland.
Only last year 73 km. of that highway
has been declared a natjonal high-
way. After its declaration as na-
tional highway the State Government
cannot impose any toll. So, they
cannot get any revenue from the ex-
press highways. During the heavy
floods the railway line is cut off and
the transport system does not work.
So, you can appreciate the justifica~
tion for an express highways. In
order to keep up the export commit-
ment, Paradip port must be connected
by road transport for carrying ore to
the port. The Government of Orlssa
have incurred a heavy expenditue of
over Rs. 15 crores out of their re-
venue account for this project. 1
would request that this entire high-
way should be taken over by the

Government of India and the
expenditure incurred as also
the interest on the loan re-

couped to the State Government.
Now they have taken up only 73 km
as national highways. I would say that
the entire road must be taken up as
national highways and the mainte-
nance snd upkeep of that should be
the responsibility of the Government
of India‘'go that the port is properly
connected and there is no difficulty
in the transport to the port. It will
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also help the Omssa Government
to divert their resources to develop-
mental activities

If you look at the Plan allocation
an the budget 1t 1s only Rs 3787
crores whereas the interest charges
alone come to about Rs 29 crores
What 15 left behind 1s a very small
amount Further, land revenue was
abolished a few years ago  There
was a proposal to have a graded sys-
tem of taxation and the Government
of Orissa requested Dr B N Gangul,
the then Vice-Chancellor of the Dellm
University and a prominent econo-
mist to prepare a scheme so that the
graded system of taxation could be
introduced Now, of course, the
K N Raj Committer has said that
the agricultural sector can be taxed
There 1s a draft Bill prepared by the
Government of Orissa on the sub-
ject Of course, during Presidents
Rule 1t may be very difficult to 1m-
pose a very unpopular measure of
taxation Even when the land 1e-
venue was m existence even though
the normal assessment was Rs 9
crores every year the collection was
only Rs 3 to 4 crores or so because
there was remission of revenue al-
most every vear hecause of either
drought or flood

1 would suggest that the land re-
venue or tax should be graded in
such a manner that those who hold
below the basic holdings do not pay
and only those who have land above
the basic holding have to pay land
tax Unless some source 1s there
for the State to collect taxes 1t will
be very difficult for the State to main-
tain the admumstration, not to speak
of taking up further development
projects Moreover, 40 per cent of
the population are tribals and people
belonging to Scheduled Castes and
Tribes They have no purchasing
capatity or paying capacity So, we
cannot raise any resources from them.

Orisga capnot be compared with

other States In Orwsa even the land-
ed aristocracy did pot exist. A few
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minutes back the Mahargja of Kala-
handi was speaking about land ree
formms I there ig any excess land
it 1s only with these Rajas Whatever
lard 19 seen beyond hig palace belongs
to the Maharaja and to nobody else
Before freedom we were speaking of
the colonial rule of the Britishers
But these Rajas perpetuated colonial
rule They did not allow anybody to
be even educated

I would lhke to tell you a wvery
interesting story The Maharaja was
educated,in the Revenshah College
When his father was the ruler, he
found that one of his teachers who
had passed matriculation was bril-
liant He sent him for teachers’ train-
ing He stood first m Bihar and
Orissa because then Orissa was part
of Bithar The old Maharaja thought
‘Ramaswami 15 a very briliant boy
who has stood first in Bihar and
Orissa  let him continue his study
for intermediate So he sent hum
to the college 'The young Maha-
rajir  also studied 1n the same
collecge While the Maharaja had
three tutors Ramaswami had none
When the result came while
Ramaswam passed in the first divi-
sion the Maharaja passed in the third
division The Maharaja sent him to
the Patna College Ramaswaml con-
{inued his studies took up English
honours as his subject and was
second in the University Then he
studied for BEd, and MgEd and
all throughout he obtamned first
clags Afte; the completion of his
MEd he was appointed in the
Educationa} Department When the
father of the Maharaja died and
he succeeded to the throne, Shri
P K Deo appointed him as the Palace
Superintendent, from education he
was shifted gs Palace Superintendent
Then again, when the state was mer-
ged the Chief Exscutive Admimstra-
tor throught that a person who

hes got first class consistently in
his academic ecareer know
aB lhfrigues 80 he shift-

ed from the post of Palace Superin-
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tendent and appointed as non-
gazetted tehsildar. Fortunately or
unfortunately, he was my senior in
the college and he knew me well,
He wrote to me a letter saying “I
want to be a teacher and you know
whatever treatment I got from Kala-
handi, I am not getting from the
Muharaja of Orissa also” I
wrote to the then Education Minis-
ter, Shri Lingaraj Misra, and he im-
mediately appointed him a lecturer.
Then he went to the Government of
India as Deputy Education Adviser
and retired as Deputy Secretary,
Education. Then, he decided that he
would never go to Kalahandi even
after the merger.

15 hrs.

Everybody knows how they were
treating the educated people. The
present Vice Chancellor of Sambalpur
University, Dr. Bhubaneshwar Beheta,
was a very brilliant student, but
the Maharaja never allowed him to
prosper his State. This ig the woy
they were treating and they are saying
that we are in the colonia] rule now!
They never allowed educated people
to enter their States,

Sir, Orissa has a heavy burden of
backward areas and half the area
has been imposed on the other areas.
Their entire development programme
has been imposed on the State, Be-
fore the merger of the State, there
was only one High School in Kala-
handi State and a few primary
schools, Today, after the merger of
Btates, after the States have been
integrated into the national life, there
are sixty High Schools and there is
a primary school in every village.
‘Where from does the revenue come
for all this? They forget what has
come about to national life.  They
are thinking in a different way., He
isuothereanditisnouseteﬂingall
these things.

SHRI MADHU LIMAYE: I will
convey it to him.

SRAVANA 4, 1895 (SAKA)

1078-74 246

SHRI BANAMALI PATNAIK:
Many things have been told about the
tribal population. May I point ou:
to the Hon. Minister that even in the
education budget here only rupees
four crores have been provided.
These additional four crores of rupees
will be spent for additional dearness
allowance and increased salaries.
Additional dearness allowance is a
problem which many States cannot
face, Once as a a result of the Pay
Commission’s report, there is increase
in the Centre, the States are bound
to increase the D.A. of their em-
ployees, The Orissa Government is
paying dearness allowance at Central
rates. They have no resources. How
can they manage? In the tribal areas,
ihere are schools where there are
only three students with four tea-
chers. We have to provide for that.
Parents had to be paid to send their
children to schools. That has been
withdrawn, because there are no ce-
sources. Children hag to be paid be-

cause they have to stay in hostels, but
there is no money.

In the district of Koraput, with a
population of nineteen lakhs, there
are only forty High Schools, but in
the Balasore district, with a popu-
lation of thirteen lakhs, there are
three hundred High Schools. Car you
conceive of it? This kind of disparity
cannot continue for long. 8o, whe-
ther it is the Planning Commission or
the Finance Commission, it is their
duty to see that the entire area comes
on par; otherwise planning and de-
velopment have no meaning. From
that point of view, we have to see
how our resources are mobilised and
how assistance has to be given. Un-
less the Centre comes to our rescue

it is not ©possible to develop the
State.

ot we, femd (aiwr): U
wgrw, ST & frotw & at ¥ W
ot W a § 4wl o e

e W IR w ey e g
T & wok e f8 ©
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wr fe sfer & ¥ 6,000
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frer & ard & matew farg o qgw mar
qI—%A ST qaaEe wr fiew
frer-frsar §—s9 ™7 ) @
feafr ¥ &7 fedt Wit fgmgrart =
v g@ AT & 1 & e qF qwr
T ¥ wgar wew g e oz
FTAN ¥ Fqrx g, safee wd A
T = AEAT ¥ ag fyaer & ¥
¥4t ga & fag, ar @1 SR B
Fream qaa & faq, F7 F94T 2,
@ FArarfer | AT ENA K FO-
qT W FAT g qTAT @ 7 T4y
QYSTAT 7 qTHET FIAT HIT TTEY Gt
¥ 5 T —T a7 a7 & % 77 |
94 1A & 77 Y INET X gEA F
FITATAT FAAr | (WARAR) TH FIT
T EI T AT AR & | BF AR
T Sad, 6T oY 77 A I ) s
g& St &1 Fare wF fzar s,
ArzAd AT E )

MR DEPUTY-SPEAKER. There
are six more speakers from the Con-
gress party I am told by the Chief
Whip that they have mutually agreed
to take only flve minutes each Thev
can, therefore, make only certain
submissions and suggestions,

SHRI GIRIDHAR GOMANGO
(Koraput) Sir, ] rise to support the
Demands for Grants in respect of the
Budget for the State of Orissa for
1973-74 1 thought I would get more
time Anyway, within five mnutee
I will submit some of the problems
which are being faced there oday.
I will confine myself only to two or
three problems.

At first, there 15 the difference
between the plains and the mil and
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tribal areas. Due to the negeligence
of the developmental administration,
the socio-economic development of
the hill and tribal areas remsins in
a backward stage. The backward
area dewelopment schemecs are yet to
be implemented in Orissa. Here, the
Government of Orissa have sanction-
ed a scheme for advance action for
special area developmeni programme,
they have given Rs. 1.04 lakhs. This
15 a new scheme and I think that
this amount s 1nsufficient for deve-
lopment There are so0 many areas
which are called ‘pocket areas’ still,
which are in the stage of pre-deve-
lopment. It would have been better
for the development of these back-
ward areas if they had sanctioned
something between Rs. 5§ and 10
crores, There are about 3,000 sq
miles to be connected. I mean to say
main roads which are connecting the
State Capital to the District Head-
quarters and which we call all-
weather roads, they are really fair-
weather roads. Our people who use
the roads live in the interior part of
the State and their villages have not
yet been connected with the market
places and though the Government
of India have sanctioned money,
most of the money has been sent on
the big roads and not on the artery
roads that conneet the villages. The
development programmes, the woli-
cies of the District Planning and dis-
tribution of money within the State—
we are all talking about these.
But there is great digscriminaton in
the development within the State it-
self, You will be surprised that
there are many neglected areas which
are yet to be seen by the people and
1 will submit to you that in the
Koraput District in the Bonda Hill
which is 3500 feet high, the people
there, I am ashamed to say, are in
sub-human condition in education,
and employment. They are exploited
most. By exploitation I mean the
exploitation of natural resources.
‘On the scheme for advance action in
education they have spent Rs. 1.96
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lakbs They opened a few Ashram
schools in tribal areas. These will
pot solve our problem. More and
more schocls in towns should be
opened and tribal students should be
given stipends, Otherwise the tribal
students can not get a modern out-
look for lack of opportunity to ex-
change their views with others. So,
my humble submission to the Cen-
tral Government and Government of
Onmssa is that they should open more
and more hostels in the State Cap:tal
and the District headquarters where
there are good high schoolg and
colleges

Lastly, the Scheduled Castes and
the Scheduled Tribes Commuissioner’s
report has said that the develop-
ment of irrigation 1n the tribal areas
ig less than 1 per cent and that it will
be increased to 8 per cent m the Fifth
Five Year Plan. In my Mstrict there
are so many irrigation projecis—
major, medium and minor. One pro-
ject which is in my constituency took
10 years for investigation and 1s yet
to be implemented. They have in-
formed me that they will include it
in the Fifth Plan. I do not know its
exact position. I hope they will in-
clude it in the Fifth Plan, It will
help the people of the backward
areas.

I have a lot of points to say t_mt
as my time is short, I cannot mention
them. I conclude with the request
that within the short time, the Go-
vernment should do something for
Orissa

*SHRI S. D. SOMASUNDARAM
(Thanjavur); Mr, Deputy-Speaker,
Sir, we are discussing today the bud-
get for Orissa for the year 1973-74.
For the past two days the House
has been discussing the budgets ot
other States. It is not with snhy
feeling of happiness that the House
discusseg the budgets of the States
for it is the State Legislatures which
ought to discuss such matlers, When
you see the phenamenon of the Par-
liament taking over the domain of the
State Legislatures of more than three

*The original speech was delivered in Ttmll: "
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feeling that all is not well with our
democracy. It cannot be the con-
terition of anyone that this is the
way to preserve and foster democ-
racy in a country.

Sir, I would briefly refer to the
circumstances under which Presi-
dent’s Rule has been imposcd on the
unfortunate State of Orissa. The
‘Chief Minister of Orissa finding her-
self in a minority in the State As-
sembly submitted her resignation
to the Governor of the State and at
the same time recommended the
dissolution of the State Assembly
The Governor with great alacrity
accepted the recommendation of the
outgoing Chief Minister and quickly
recommended President’s Rule for the
State. The Governor did not think
it fit to find out whether any alter-
native Government could be formed
by the opposition parties which
claimed to command the majority in
the State Assembly. It is unfortu-
nate that the Governor should have
acted in the interests of the ruling
‘Congress party ignoring the welfare
of the people of the State. This kind
of politics has got to be deplored.
Apprehension arises in the minds
of people of the country as (o
whether the country is moving on
the path of democracy or has taken
the opposite direction. There can
be no doubt that if this ten-
dency continues to our country
it witl bode Il to democracy and
indeed to the existence of this
country.

Bir, it is not new that the Congress
party imposes President’s rule on the
‘States whenever the interests of that
party are to be served. For instance,
in the composite Madras State the
‘Congress party which had a strength
of 138 MLAs in an Assembly of 350
MLAs was called upon by the Go-
vernor to from the Government.
This happened as early as in 1952
The Governor was fully aware of
the Congress party did not have
mujorfty asnd yet since he had to
suppbrt the interests of the Congress
Party he decided to call the Con-
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gress vparty to form the Govern-
ment, This only shows that Gov-
ernors are made use of by the Con-
gress party to further the interests
of that party, It is no wonder there-
fore that more and more States are
ccming under the President’s rule.

Sir, the people of a country want
a Government to look after their well
being. The Government is for ‘he
people and not people for Govern-
ment. The political parties are 1o
work for the betterment of the peo-
ple: the people are not meant for the
political parties. It is the interest
of the people that should receive the
prime consideration and it should be
placed prior to the interest of the
political parties. In fact. in anv nr-
ganised society the political parties
take their birth so that the interests
of the people might be looked after.

Sir, the political parties come to
power by promising the welfare of
the people and it will be indeed a
tragedy if after coming to power ‘he
parties in power fail to redeem the
pledges given to the people
Democracy will be doomed if the

political parties place their party
interests over the interests of the
people.

Sir, as I said earlier it is unfor-
tunate that there is no assembly in
Orissa to discuss the budget of the
State and get remedies to the various
problems that are confronting the
State. Many members who have
participated in this discussion have
brought out in detail the backward-
ness of the State of Orissa. Agri-
cultural development is at a very
slow pace and there are no adequate
irrigation facilities for proper and ex-
tensive cultivation in the State of
Orissa. Compared to other States
the number of tubewells and pumps
sets is negligible. Ip the field of
education neither there has been any
progress, In fact, the hon. member
of Orissa have pointed out that there
are inadequate number of schools
and even in the existing schools the
number of teachers is not suffient.
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[Sbr1 S. D. Somasundaram]

S, Onssa 15 a land of adivasis as
well. The conditions of adivasis have
remained the same and thewr lot 1
indeed pitiable,

Sir, the time has come that there
should be a 1epresentative Govern-
ment of the people which 15 fully
alive to the needs and hops of the
people and has the necessary enthu-
siasm to discharge duties towards the
people Such a Government 1s pos-
sible only if the elections are held at
an early date and the political paitie.
gwve up their self interest and come
fornard to serve the interests of the
people  With these words T conclude

SHRI DEVENDRA SATPATHY
(Dhenkanal) Some three years back
1 read an article entitled—Madhu,
the Man—written by Mis  Madhu
Limaye I had not scen him  Fiom
that article I had some impression
about him, hut today I have a diif-
ercnt opinion sbout him I am con-
vmce d that he 13 the least knowled
gable person about the history of the
politcal movement of Orissa

It needs no mention at all that
Orissa 14 a nech State inhabited by
velry poor people The per capila
income 15 very low, T think it 15 the
Jowest there 75 per tent of the
people live  below poverty.line
Flood, drought and cyclone and ail
the naotural calamities have been fre-
quent wisitors to this State 1 nced
not mention these things within the
short period that I have But 1
must go into the history of Orissa
fluring the last quarter century.

I was told by the late Raja of
Dhenkanal who had signed the nst-
rument of accession before Shr1 Sar-
dar Patel that he was travelling by
the side of another young Maharaja
of Orissa, and the Raja of Dhenkanal
told me that, that Mahargja tried to
jump from the train twice, nd he
told me about Mr P, K. Deo....

SHRI P K DEO: It is false
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SHRI DEVENDRA BATPATRY:
He tried to jump from the train twice
and the Raja of Dhenkanal had tried
to rescue him.

AN HON MEMBER: Why did he
try to jump?

SHRI DEVENDRA SATPATHY.

Because they had signed the instru-
ment of accession

That Maharaja i1s now tellng wus
that Orissa has been under colonial
rule The reaction which was creat-
ed 1in the minds of the rajas gave
115e to the State political party called
the GGanatantra Parishad From that
day, the reactionary forces started
organising themselves, and some of
ug 1n the Congress tried to compro-
mise with them, but ultimately we
haie failed

MR DEPUTY-SPEAKER he
goes 1nto all this history, how can
he conclude 1in five minutes?

SHRI DEVENDRA SATPATHY
I am telling you the reasons

MR DEPUTY-SPEAKER 1 am
pointing out hte time-imit He h.d
agreed to speak within five munutes

SHRI DEVENDRA SATPATHY
1 am trying to coooerate with you
In case I cannot co-operate, T request
you to kindly to cooperate with me

SHRI P K DEO I submut that
Mr Nandiv: Swatpathy may be asked
to be relevant to the point, I beg
your pardon, Shri Devendra Satpathy
may be asked to be relevant to the
point

wtny foms @ e o
g faar we s e A feam
25 ®WT ¥ wE fed e fer
W s feak @ fewr P o
SHR! DEVENDRA SATPATHY:

1 did pot mention the party, bt 1
only referred to reactionary forces,
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ot vy femd * ew w1 wAew 2
u W Tw o owmA &

SHRI DEVENDRA SATPATHY
They have been dominating Orissa
for the last 25 years. Today, the
condition of the poor people that we
see is the result of that rule of 25
years or rather misrule of the re-
actionary forces.

The Maharaja of Kalahandi who i+
here, whenever he speaks here 'n
Orissa, always makes a political

speech, and he atitributes many things
to our party.

SHRI P. K. DEO: On a point of
order, The Maharajis dead. He ha.
gone to the dust-bin of Indian history.
Shri P. K Deo is still living. T# "=
wants to refer to me, let him call
me P K. Deo.

MR. DEPUTY-SPEAKER: Will
the hon. Member correct himself “nd
call him Mr P. K. Deo or Shri ® K
Deo?

SHRI DEVENDRA SATPATHY:
Yes, I am thankful to you Shri
P. K. Deo has been all the time cri-
tical of the Prime Minister in his
speeches. This is a picture which
shows how with the help of the
Prime Minister, Shrimati Indra
Gandhi, Shri Deo has come to Parlia-
ment securing votes. This is a pic-
ture in which Shri P K. Deo is mov-
ing along with the Prime Minister
with the Swatantra Party flag and
Rajaji’s photo at the top. This was
printed to misguide the people.

You
nther

MR. DEPUTY-SPEAKER:
can send it to the Library;
memberg can see.

SHRI DEVENDRA SATPATHY:
This iz how some degenerate politi-
cians have behaved and this is why
there is poverty in Orissa.

1105 L&—9,
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o Wy femT . sungw wEEw,
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SHRI DEVENDRA SATPATHY: 1
will not go into the details of the
projects and other things within the
five minuteg allotted to me.

MR DEPUTY-SPEAKER: You
had better withdraw that picture I
thmk it 1s creating more interest than
your speech. For Xhe time being,
take it back. Nobody is listening to
you. You are diverting all the in-
terest from yourself to the picture.

SHRI DEVENDRA SATPATHY:
Because Orissa is under President’s
rule, people really cxpect something
very much. It is good that the Min-
istry of Agriculture has been doing
a lot of things, taking a lot of inte-
rest in the development of agricul-
ture 1n Orissa. I want to pomnt out
to the Minister that the employees of
the Food Corporation of India there
have gone on strike. I talked to him
yesterday. The entire staff in the
eastern zone have gone on strike and
many centres are remaining vacant
at this time. If some scttlement {s
not arrived at, it will create a diffl-
cult situation for the State,

To bring Orissa up to the level of
other States, something more has to
be done With the money being ale
lotted to Orissa, the State cannot
develop because for the last many
many years there has been progres-
sive neghgence of the development
of Orissa.

I had gone to Shri P. K, Deo's
constituency in 1966 when there was
drought and famine there. I was
there for about a month; we were
working in the Bharat Sevak Samaj
to help the people. If people from
Declhi see those people in that area,
1t will be impossible for them to be-
lieve that they are human beings.
All the same, Shri Deo has been the

%
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[Shr1 Devendra Satpathy]
Raja there and he has been gelting
votes (Interruptions). Whether we
call him a Raja or not, he is known
as Reja in his constituency.

The students of the Medical Col-
iege i Orissa approached some of
as. They want that the number of
seats in the medical colleges should
not be reduced. They have demand-
ed 100 seats. Now that we need more
doctors, and the boys are not gett-
ing seats in other colleges in the
country, there should not be any cut
in the number of seats in the Medical
College.

MR. DEPUTY-SPEAKER: Your
time is up.

SHRI DEVENDRA SATPATHY:
1 wag prepared for a long speech.

Sir, industrialisation in Orissa is
very necessary. For the last three
or four years, there has been only
one industry. When Mr P K Deo’s
party was ruling there, during the
period of about four years, there
was only one industry and that was
the Coca Cola industry. Now, about
10 industries have been given the
letters of intent. In 1970 and 1971,
letters of intent huve been itsuel.
But nothing has come up yet 8o, I
request the Minister to kindly look
anto this

There is just one more point You
know the kendu leaf enquiry 1s go-
g on 1n Orissa. 1 was told, and to
some extent 1t 15 true, that the officers
are not co-operating in the enguiry.
They are mot supplying the informa-
tion and the files and all that. Dur-
ing the President's rule, if the Go-
vernment of India does not become
alert about it and it does not see
that these things do not happen, then
the whole thing will be defeated. I
wrequest the Minister over here to
inform the Home Ministry to kindly
see that these things do not happen
and that all the materials are supp-
lied by the officers.
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MR. DEPUTY-SPEARER: It is for
the enquiry commission to gee to it

SHRI DEVENDRA SATPATHY:
That is8 what I want to inform the
Minigter, With these words, I sup-
port the Demands for Grants.

SHRI R. V. BADE (Khargone):
The pictare showing the Maheavaeja
with the Prime Minister ghould be
placed on the Table.

MR. DEPUTY-SPEAKER: The
Table cannot be used for any of these
things 1 have advised him that he
could send it over to the Librery.
Members can go and see it in the
Library.

SHRI MADHU LIMAYE: The pre-
sent Prime Minister’s coalition with
the Maharajah— it is very interest-
ing.

MR DBPUTY-SPEAKER. Order,
please Shr1 A, C Das

o wafy wT@ W (S16YF)
IIAR WERA W7 BN TEAT A
vHITHAY F, A1 B 437 9V TR A
& Ax famx av @ww & ywdar 9y
afe gfr et 7@ 8, sofar gw
) ¥aw A 9z fey oy g AW
¥ g I dwe qH F WA )
w7 o & (wg wivs gwg &1 SEr
@ 77 uw fegrdde o a@W 1 T
a1 i /x4 aw 3z ET oY fafwm
AHETHT §1 ACHT & AWA @ GRS
g 1 & s g fF tam ww @
Ay I A R

wy WAy § 6 Sder o faegw
frwer gom wen §, fore o 2/5 wvamdy
g ok wfeanit § 1w e ¥
gt ok wifemfedt & senor
¥ fag w07 v 0T W@y o 7
& 1 7 v ey Y § W 4§ & Qoo
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wqE TG, PET TAA AW WK
dwom@r w aeng O aR oA
A for gfol Wi wfearfagi w7
Far wegqror g ¢ & femiw fafret
ag" ¥ W FEw fw ase
# &Y dur <@ T g, I Fw a6y,
wwiMe o 99 1 39 |

v wx € sdm § g,
Fg AT gEFEm w5 oW fam &y
AT TE —TT T AFT AW V@
2 @ qEr R g W TN g,
FfeT = A 7w W
T GRIAT LT g, ATE AW ST
¥HG 9T AZEAT TGEATE ST oWE 7
AROT,  FETOn W w Rar afea
% ag mE B, 7faw = N7 F agiq
waw Ag 35 wd € | YA yrae
o Wmgr geiw A & fwrer
wraaz ¥ fon oA il &= 7 gwiaT
T &y wf g, Afww a7 oA 75 ¥ fr g
SFE FE AT G ENE | AT
F wrwr 38 A osafa Ry
T §, A TG TAIHZIA  ATAAH
Ft = el QI FTT T 96T
F7 |

ARTAT, TN A mTEED
¥ W1 was Ag WL g, IF % 1fwm-
WET AN =@ ey T 7 fav oay
g wga 7w w7 @ § A agA
FIQ@E G ™ § | A qF TAHH
o warare faer g f amy 97 v o
o mai & 43 g €, W&l § A F§
AT o7 AT WY T ATEL F AW
agt g &% § ) faq www F @
WAFT QIEFAN, 1§ WK qQ@r ;T
T e @ 8, 39 & faw ow
WY wEAEw A ArgT | SheE
* faogaT w1 g2 ¥ faw T wew
R S g !
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3dar & gicius ® s sTH
T &, greife Tt # @i wd & |
agi g A R A W w1
W W W@ W e & g
ot % # qF go & | 98% eeE 0
FR A AR, R Ewm I wm@
i fadew ¢ fo srawew &1 w1
e G199 &, 3T B @ e
ofs wfm & efm T sEer
LA

owqt FAAE Aeer A I F
T 79 (e W o F a2 §
T & 1 1964 § AY 9T q9mEA
e & e frar moar oo
TGt 97 7w ¥ W &) gfe T %
18 @ oF Ife F N8 oF AN
¥ qrF A % BT SOET AT g |
39 gfrem #1 frama s77 & aga
¥ wrafaar &t w1y fa=r s 1 39
TG ORI SRl 7
T A X A AT WY AT OAIATA
THT O AT | A MF FWT
ST E1 FAT °@Y, Ffe IT FT /K
&1% oA g femr mar § ) w9 0w
3T AEAL WY TF AFRE FA
fsia # awarg o7 @F gar gar § |
I5 T ¥ BEaT g g 7 3ar =9
@ Am w1 ¥ fgaar g a0 oflFewe
#1 %1 w@eT g\ ¢ ! iAo
T fAaaw g fr qwma SRS
#1 fraveq foar wimg ot 97 & famg
3w nAE fET S

e # frew e A
Wl Tga AW g | g agl g
7ga & 1 oraw, fagre, gofte Wk
qurd wifE # g A @R aw
Tt W1 frvw RN @a ww
) W ¢ & wl ok
foorwr o€ ®Y s W ¥ A
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[sfr werefe wew Tvw]

devat W fog ¥ ag ¥ A wY
%% wiw faw @&

qe fend F X & oft gary
wwrgF wfafa & o gur, S oW
oot ¥ ot @A ¥ ®q X
SLCTETE I 1 G B I 0
framd & &8 smemg wier & fam
e dr & fog wfms & amm
¥ far o wrddw ¥ forg ag o 2
I® Nt @n fray s wik g TE
(oM &1 57t & 9t T & =9
q A FC 3 W fwRAr G

w A w3z @ 5 fradue
W AT W% %gger ®1e
TEAIIFE  FIESH  N4HAE FFATEN
T AT | T, ¥ FIX Y AV
F qT T AHAT AW & A¢ & AT
f?ﬁgﬁﬂ'ﬂtﬂﬁ‘a‘@mglu’gmﬂ
9T g1 AFAT AT A1 wrfgarEr AT
oA amamsr g e T T ¥0
amre fasm

El WezT ¥ Arq & 3w fewie
® FWET FIOOE |

SHRI KUMAR MAJHI (Keonjhar)
Sir, I mse to support the Orissa
Budget At the same time, ] am sur-
prised how this httle amount can
meet the present situation in the
State The State has been visited by
cyclone drought and flood. It 1%
unfortunate that in my district of
Keonjhar—I said it, in the Consulta-
tive Commuttee for Orssa that large
scale <tarvation deaths are taking
place in Udaipur panchayat, Bhapr
and Juyangpir My information 18
that no effective measures have heen
taken in that area I am also sur-
prised that though the foundation
stone was laid by the then Revenue
and Irrigation Minister Shn Bry
Mohan Mohanty for the Ananlpur
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Barrage—I presided over that fune-
tion but uptil now the project hag not
been 1mplemented

BHRI P K DEQO 'That was the
second foundation stone The orgi-
nal foundation stone was laid by the
Swatantra Minister

SHR] KUMAR MAJHI This has
not been implemented because of
some controversy among the techm-
cians engineers and the CWPC Last
yvear, Mr Shahnawaz Khan, the then
Steel Mimister, laxd the foundation
stone at Malangtali and Sukhinda
for a nickel plant but i1t has not been
mmplemented When I wrote to Mr
Kumaramangalam about 1t I 1ecerved
a letter from him saying “Nothing
doing 1mmediately” I also wrote to
the Railway Minister” Shm L N
Mishia for the construction of the
Jakhapura-Banspamu railway line
He has also wiitten to me saying,
nothing dommg 1mmediately 1
should hke to know from the Minis-
ters whv the progress 13 so slow m
my State I should say something
about the seven member leader of
the Swatantia Party, the Maharaja
of Kalahandi Shr1 P K Deo In
the last week of May he was 1n
Keonjhar district and he held seven
o1 eight meetings At that time a
large number of starvation dcaths
took place m my district

SHRI P K DEO But the Mins-
ter does not admut starvation deaths

SHRI KUMAR MAJHI When he
came there so many starving people
met Shri P K Deo and requested
him to visit some of the areas But
he did not go to the areas In Keonj-
har which 1s mv district headquarter,
he held a meeting He found that
only five or seven people attended
it So, he told the starving people
“] cannot visit your area because
you did not come to my meeting”
He had gone to Keonihar with the
mala fide intention He had coliected
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‘about Rs. 65,000 from the mine
‘owners contractors and businessmen.
When this is the attitude of the
leader of the Swatantra Party, how
can we expect our State and the
tribal area there to improve’ In
1966 when there was drought in
Kalahandi district 7 went there for
relief work and worked for four
months serving the people. But Tam
sorry to say that when 1 came to
my district, even though starvalion
deaths were taking place, he was
collecting money {rom the people.

In the end, I would request Gov-
ernment to expedile the work on the
Anantapur Barrage, Malantudi Iron
Ore project and Sukinda Nickel
Plant project.

SHRI ARJUN SETHI (Bhadrak):
Sir, at the outset I would like to
pin-point some of the problems of my
State, particulurly the problems of
my constituency. at the short timc at
my disposal. As several hon. Mem-
bers have correctedly stated, unfor-
tunately Orissa is one of the States of
the Indian Union where people are
livine below the poverty line. The
average per cupite monthly expendi-
ture in the rural areas in Orissa is
Rs. 22.60 as compared with the all
India average of Rs, 44.57. This
shows the gravity of the problem m
Ori~sa. This problem is accentuated
by the dependence of the people on
agriculture. In Orissa 76 per cent of
th~ noople depend on agriculture and
agriculture in Orissa depends mostly
on ‘he vagaries of the monsoon.

There is no vear in which there is
no flood, drought or cyclone in Orissa.
To control the vagaries of momsoon
the State Government of Orissa has
sv"mitted a nuwnber of proposals re-
garding construction of dams but mo
concrete steps have been taken to
ev-~od‘ta these nroircts. I only men-
tion one project. the Anandpur Bar-
rare Project, referred to by mv hon.
‘friend, Shri Krmar Majhi. Four to

" gix months back the Planning Com-
‘mission and the CWPC accepted and
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tleared the project for implementa-
tion. But I am very much distressed
to know that, though this project has
been accepted and cleared, it is still
under the examination of the CWPC.
I do not know what kind of clear-
ance they have given to this pruject
when they are still examining it. I
am  told, there is some controversy
about the design floog discharge
which is under examination in the
Hydrology Directorate. Although
this project has been cleared loug
ago, again they are examining the
project, this shows utter callousness
on the part of the department. That
means, they do not want the exetu-
tion of the

project immediately,
That is why there is so much of
delay.

1 am told there is some kind of
wrong data about the maximum
flood discharge which they have
accepted and that is why they are
going lo cxamine it again. Someone
in the rank of Superintending Engi-
neer told me that this delay has
been created wunnecessarily because
the maximum design flood discharge
for Salandi spillway is 2,08 lakh
cusecg and moderated flood discharge
ic 1.50 lakh cusecs, while that of
Bidyadharpur Barrage is 1.15 lakh
cusecs, which is about 76 per cent.
When CWPC accepted 6.75 lakh
cusecs a: design flood discharge for
Anandapur Barrage, after a series of
correspondence for acceptance of the
Barrage Report without consideration
for Bhimkund, it is not known how
they are again considering 9.5 lakh
cusecs for the same barrage at pre-
sent. Therefore when Orissa is in the
grip of flood, cyclone and drought, I
request the hon. Minister, Shri
Ganesh and also the Irrigation Minis-
ter, Dr. K. L. Rao, that they should
expedite this project immediately so
that they can control up to some
extent the floods in the River Bai-
tarni and irrigate nearabout 2.5 lakh
acres of land in Bsalasore Distriet and
also some parts of Keonphar District.
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(Sbri Arjun Sethi]
Similarly, in the case of Bhimkund

Dam Project, there 15 & tug of war

between two Chief Engineers, Shri

Janardan Tripathi, who is a member

of CWPC, and Shri Suresh Tripathi,

who is Chief Engineer for the Pro-
ject. Each one of them wants to
establish his own claim, prestige and
ideas. That 1s why there is unneces-
sary confusion and the project is
going to be delayed for ten years or
more. I may only remind you that
the State Government of Orissa ori-
ginally submitted the Bhimkund
project to the Central Government in
the year 1958 and, since 198568, this
project is being delayed unnecessari-
ly on some pretext or other. That is
why I request the Minister concerned
that they should expedite the project
so that they can control the floods in
the Baitarm1 river and irrigate the
land in the district of Keonjhar.

Balasore, Mayurbhun) and Cuttack

and save the people,

With these words, I have done

16 hrs.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] K
R GANESH): Mr. Deputy-Speaker,
Sir, I am grateful to the hon. Mem-
bers who have taken part in this de-
baie on the second stage of Orissa
Budget. The debate has revealed
that hon. Members from all sides of
the House have focussed attention on
the chronic problem of development
of Orissa which, though a very rich
State in natural resources, is econo-
mucally backward and will require a
very massive outlay for its develop-
ment and for being put on the same
footing as some of the other develop-
ment States of the country.

Sir, all the points that have been
made by the hon. Members zan be
divided into two parts. The one part
is relating to immediate difficulties,
the delays in various projeets which
have alfvady been taken up and the
tmmedists distress that the people of

JULY 26, 1978

1973-74 268
Orissa are facing ag a result of suc-
cessive cyclone and droughts which
this State seems to "be perennially
affected with. The other part is
about the perspective of future de-
velopment of a State which in terms
of per capita income and in terms of
other statistical indices is backward
from many points of view.

Before I go into some of the speci~
fic paints which the hon. Members
have raised and for which I have
some information, it will be necessary
to answer g few points which have
been raised by some of the hon. Mem-
bers. During the course of his very
condemnatory speech which the hon.
Member, Shri P, K. Deo, made, he
made certain political formulations.
One expected the virulence of it be-
cause of his political position in that
State. One cannot quarrel with him.
He hag his own political position and
because of that political position, cer-
tain political formulations have been
made by him.

Therc are iwo or three points that
I would hike to mention He said
ihat Orissa has given a lead to what
he thinks in starting a chain of poli-
11cal developments that have taken
place in the country. It is one way
of looking at development of Orissa.
There is the other way also of look-
ing at devclopment of Orissa and
other parts of the country. Yet it is
correct that Orissa has been first to
fire the shot that iz brought about
ihe consohdation of various ‘forces
against which we on this side of
the House and other democratic ele-
ments have fought in the last two or
three years. He also said that, like
a proph~t, Orissa may show the way
for the rest of the country. It may
be that Orissa may show the way to
the rest of the country when the
trial of stremgth comes,

The hon. Member has, ir his anger,
in accusing th ‘Governor, has dald

on the Teble‘of ‘the House some do-
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cument, a letter which the former
Chjef Minigter of Orissa and now
the President of the PCC wrote to
the Governor. It is a very simple
letter. It is a letter complaining
about some municipal election mal-
practices, as she thought so, and
agking the Governor of Orissa to
inguire into these. Any citizen of
the country can write to the Gover-
nor, and a person holding the posi-
tion of President of the PCC, when
informed of certain malpractices in
elections, hag got the right to write
to the Governor. That is exactly
what she has done and the Governor
has agked for a report from the dis-
trict election authorities. To make a
big gimmick of the whole thing and
to place that document on the Table
as if a huge revolution has been
made, shows the extent of demorali-
sation, the extent of frustration, that
the hon. Member has got.

The hon. Member has mentioned
about the Planning Board. The Vice
Chairman of the Planning Board
of Orissa happens to be a former vet-
eran of the Parliament. One may or
may not agree with him in his pre-
sent political position—We did not
agree with him in his political posi-
tion when he was here-but he is a
person with certain political standing,
with certain public standing, with
certajn integrity. The hon. Member
should have welcomed that the Plan-
ning Board of Orissa is being deputy-
chaired by no less a person than Shri
Surepdranath Dwivedy, whose expe-
riences, whose political knowledge and
whose integrity could be used for the
good of the people of Orissa, instead
of castigating him and saying that he
has been rehabilitated, he should
have been sent to Timbaktu.

There is one more point which I
would like to answer before I got to
the specific points that have been
raised. Our friend, Shri Madhu Li-
mase, & veteran parliamentarian, a
man of very strong views, has expre-
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ssed some views on the position of
certain personalities of Orissa. It is
not my intention to go jnto these
things, but since he mentioned that
in this House, it is necessary for me
to correct the record. In the present
situation in India and what was exist-
ing three years back, is not a que-
stion of who sends them to the Rajya
Sabha or Lok Sabha, it is a quastion
of what part an individual, a person-
ality, played in the whole process of
development that has taken place dur-
ing the last three years and that is
continuing to take place in spite of
all the difficulties which are there, in
spite of all the shortages that may
be there, in spite of the very diffi-
culf conditions that are there. In
these three or four years of political
changes that have taken place, the
former Chiéf Minister of Orissa did
play a very important role in the
whole process of development.

With these few words on this par-
ticular position, I will now try to re-
ply to some ot the specific pointg which
the hon. Member raised. As I have
already mentioned, in the debate, the
hon. members have, in a very glaring
way, 1n a passionate way, brought out
the economic backwardness of Oris-
sa, even though nature has endowed
Orissa with all the vast natural res-
ources that the State has. They have
also brought out the distresses of
the people, apart from all other dis-
tresses which the rest of the country
is facing like shortages-of food and
various other economic malaises.
The people of Orissa have hardiy got
rid of the drought, they are now
facing heavy floods; particularly in
the hon. Member’s district there have
been hcavy floods.

All these points that have been
raised, it will not be possible for me
to answer but about some of the
major points T will try to supply them
as much information as I have got.

One of the points raised wag about
the budgetary position of Orissa. The
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budgetary position of Orissa along
with the rest of the States is now
engaging the attention of the Fin-
ance Commission. What should be
the Central share in the debt of Cri-
ssa, what should be the various devo-
lution of taxes as far as the State
of Orissa and other States are con-
cerned and what should be the finan-
cial arrangement between the Centre
and the States—all these are now
engaging the attention of the Finance
Commission and I hope the new awa-
reness that is there in the States and
some of the specific problems the hon.
Members have mentioned will be
taken note of by the Finance Cem-
mission and probably some solution
will be found.

Another point I just wish to men-
tion. I am quite conscious of the
fact that a very massive investment
‘will have necessarily to be given to
a backward State like Orissa. The
only other point is that in the Cen-
tral share in the central sector Ori-
ssa’s position is significantly better
than many other States because in
the total value in terms of croresg it
woccupies the fourth position and in
the per capita it is almost on the
ttop. These figures may not mean
much because of the fact that it may
be the Rourkela Steel plant or it may
two or three other prestigious in-
dustries in which thig investment has
been there, but in terms of statisties
it is ncessary to make this point clear
though I agree with the hon. Member
that it does not in any significant
manner meet the real problem of
the backwardness of Orissa or the
development of Orissa.

It may also be necessary to stress
here that before the last Government
resigned, the land reforms Act was
passed by the State legislature. In
the State of Orissa which has been
plauged by successive governments of
a particular political eomplexion
which are not interested in passing
land re.l‘:om};‘. and the Land Reforms
Act, it goes to the credit of the last
Government that it passed the Land

Act which was passed by the State
Legislature was discussed in the Con-
sultative Committee on Orissa which
was held very recently and many
suggestions have been made and I
hope that these suggestions will bhe
discussed and finalised and the Act
will be implemented.... (Interrup-
tions).

SHRI D. K. PANDA (Bhajanagar):
There is a departure from the origi-
nal Bill which was introduced by
Shrimati Nandini Satpathy, the then
Chief Minister. 10, 15, 20 or 30—that
was the maximum. Now it has gone
upto 81 acres.

SHRI K. R. GANESH: I will con-
vey your wish to the Home Minister.
I am not in a position to state any-
thing at the moment.

It is also necessary to state here
that the Kendu leaves trade which as
the House knows was g factor in
pushing the politics of Orissa this way
or that way, was also brought under
State central and nationalised and
certain steps were taken to see that
this wealth of the people of Orissa
was used for the develépment of
Orissa and for giving a fair price to
these who produce it.

Some reference was made about
the Cancer Institute. I may inform
to hon, Members that a Cancer
Assessment Committee was set up
Yy the Government of India in 1971
under the Chairmanship of Prof Wahi,
Director-General of Indian Council ef
Medical Research and various other
medical luminaries. This committee
visited the S. C. Medical College,
Cuttak., This hospital has z cancer
fving and as a result of its assessment i
it has been decided that a regional
centre consisting of various disciplines
of cancer disease may be established
in the Thospital. The estimated re-
guirement wall be [Rs. 44 lakhs for
buildings and equipments and Rs, 6.20

lakhs for laboratories. A Regional
Cancer Registry should also he or-
ganised as part of the Centre fo~
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which there is provision of Rs. 1 lakh.
This matter is now with {he Health
Ministry. They have 10 prov.de neces-
sary finance for this, In March 1972
a techno-economic feasibility rcpori
was prepared and examined by the
Fertilizer Corporation of India, envi-
saging the setting up of Fertilizer unit
al Paradeep utilising about 100,000
tonnes per year of imported ammo.-
nia. Now, there was some difficully
about the question of import of um-
monia and therefore the feasibility
1eport was revised. Now the position
is, the letter of intent has been giv-
en to Industrial Development Cor-
poration of Orissa for setting up
soda ash plant at Paradeep. The
Fertilizer project at Paradeep is
one of the public sector Fertilizes Pro-
jects 10 be efterted during the Fifth
Five-year Plan. Of course, it has taken
some lime. hut now this is engapging
ithe attention of the Government.

And, so far as the stecl plant is con-
cerned, as the hon. Members arc
aware, this matter was dwiscassed in
this House, The people uf Orissa have
cxpressed their views in the matter. Il
is engaging the attention of the Prime
Mimser. The matter 'was raised also
before the former Steel Minister, he
was very much interested in it. In
fact, the whole queslion is now ecrgag-
ing the attention of the Steel Ministry.
But, as hon, Members are aware, 1n
the present economic situation in which
we are placed, with various constraints
on our resources, it will have to be put
in the proper perspective,

SHRI D. K. PANDA: As it is, this
will come only after the Sixth Five
Year Plan. But the promise given to
us was 1hat the processing work
will start during the Fourth Five-year
Plan. We want some assurance....

SHRI K. R. GANESH: He knows I
cannot give an assurance. I have to
base myself here on certain facts
which are given by the concerned
Ministries. The Steel Ministry has
given certain reports. As I have al-
ready said, this matter is engaging the
attention of Government. The people
©of Orissa with one voice have put
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their point of view before the Gov-
ernment. I don't think the Govern-
ment is going to disregard the claims
of the people of Orissa, Only, it has
got to be takep into account with-
in the various economic constraints

which we face and the econo-
mic situation in which we are
placed at the moment. We are in

difficult position at the moment,

Regarding Berhampur-Raipur Road,
this is at present a State road. This
road is to e included by the Govern-
ment of Orissa in the proposed National
Highway System, The  propos-
ed National Highway System in the
Fiith Plan s being considered. There
1., no gquestion of a%andonment of
development of this road n the
National Highway.

The State has sel up a Pay Com-
mitiee for going mto the g e<'ion of
pay and emoluments of the State Gov-
ernment staff, Various development
agencies and corporations hav . been
set up to speed up the deveiopment of
Orissa.

Primary educalion in the State is
iree and universal at the moment,
Sustained efforts are made to bring in
more and more children of the age
group of 6 to 11, Various othe: indus-
irial and agrnicultural schemes; are
taken up. I agree, seeing from re.
ports, there has been delay the
various projects that have buuen there
and I hope that this delay will be
remedied.

SHRI CHINTAMANI PANIG AHI:
By what time?

SHRI K, R. GANESH: He¢ <nows
what I can do. I will do w1 . ver is
possible, But, wvarious pruvoiis are
there. 1 agree with the hon Member
that there should not be delay He has
said yesterday very graphically about
the various stages at which arious
schemeg are there, awaiting complet-
tion, Probably, financial constraints
as well as the fact that Orissa could
not raise more resources ha - been
responsible for thc various delays.
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{Shri K. R. Ganesh]

Hon, Members had made so many
points, ang I thought that I owed an
answer at least on some of them. With
thepe words, I commend the Demands
to the House.

SHRI D. K, PANDA: Orissa is
mainly an agricultural State....

MR. DEPUTY-SPEAKER: We have
taken too much time already on this .

SHRI P K. DEO: I thank Shri
Ganesh for having said that he would
look into the various schemes.

MR, DEPUTY-SPEAKER: The hon.
Minister has pleaded that he can only
convey certain information relating to
various gubjects that hon. Members
have raised, but he is not in a position
to give any answer, Hon. Members
may please appreciate that.

SHRI D, K. PANDA: I would only
seek your guidance on one point. We
had made a very small guggestion.
Orissa is mainly an agricultural State.
So, we woulg like to know whether
agricultural inputs could be provided
to the landless persons among whom
34 lakhg acres are going to be distri-
buted. It is a simple question. Un-
Jess there is a budget provision, what
can be done?

MR, DEPUTY-SPEAKER: That is a
good suggestion, and the hon. Min::ter
will definitely give his serious atten-
tion tg it.

Therc are a number of cut motions,
in the names of Shri Madhu Limaye.
Shri P, K. Deo and Shri Panda, I
shall put them all {ogether to the vote
of the House,

All the cut motiong were put and
negatived, .

MR. DEPUTY-SPEAKER: The ques-
tion is.

“That the respective sums not
exceeding the amounts shown in the
fourth column of the Order Paper
be granted to the President, out of
fhe Consolidated Fund of the State
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of Orissa to complete the sums
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1974 in respect

of the following Demands entered
in the second column thereof:

Demand Nos. 1 to 4, 44, 5, 6,
6A, 7 to 11, 114, 12 to 17, 17A, 18
to 24, 24A, 25 to 37, 41 to 43, 43A,
44 to 58 ang 60 to 62.”.

The motion was adopted,

[The motions for Demundg for Grants
(Orissa) which were adopted by the
Lok Sabha are reproduced below—Ed.,]

DemaNp No, 1—ELECTIONS AND OTHER
EXPENDITURE RELATING TO THE HOME
DEPARTMENT

“Thal a sum nol exceeding
Rs. 86,27.000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Elections and other
expenditure relating to the Home
Department’.”

DeEMANp No, 2—JamLs

“That a sum not exceeding
Rs. 67.96,000 be granted to the
President, out of the Consolidated
Fund of the Stale of Orissa, to com-
plete the sum necessarv to defray
the charges which will come 1n
course of payment during the year
ending the 31st day of March, 1074,
in respett of ‘Jails'.”

Demanp No, 3—POLICE
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DemMany No, 4—EXPENDITURE RELATING

TO THg PLANRING AND COORDINATION
DEPARTMENT

“That a sum not exceeding
Rs. 3353000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come iIn
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Expenditure relating
to the Planning and Coordination
Department'.”

Demanp No. 4A—EXPENDITURE RELAT-
ING TO THE RURAL DEVELOPMENT
DEPARTMENT

“That a sum not exceeding
Rs. 4,34.60,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Expenditure relating
1o the Rural Development Depart-
ment"."

* Demanp No. 5—~CoMMUNITY DEVELOP-
MENT PROJFCTS. RTC.

“That a sum not exceeding
Rs. 26,23,000 be granted to the
President, out of the Consolidaled
Fund of the Stale of Orissa, to comi-
plete the sum necessary to defray
the charges which will come in
course of payment during the yea:
ending the 31st day of March, 1974,
in respect of ‘Community Develop-
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ending the 31st day of March, 1974,
in respect of ‘Expenditure relating
to the Political and Services Depart-
ment'.”

Demanp No, 6A—EXPENPITURE RELAT-
ING TO THE POLITICAL AND SERVICES
(R.V.D.) DEPARTMENT

“That a sum not exceeding
Rs. 1.28000 be granted fo the
President, out of the Consgolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Expenditure relating
{o the Political and Services (R.V.D.)
Department’.”

Demaxp No. 7—CULTURAL AFFAIRS

“That a sum not exceeding
Rs. 18,40,000 be granted to the
President, out of the Consolidated
Fund of the Stale of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
i, respect of ‘Cultural Affairs’.”

DcMmanp No, 8—STAMPS

“That a sum not exceeding
Rs. 635,000 be granted to the
President, out of the Consoclidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Stamps'.”

ment Projects, etc.’.” Demano No. 9—Ministers, CiviL
' SECRETARIAT AND OTHER EXPENDITURE

Pemanp No. 6—EXPENDITURE RELATING  RELATING TO THE FINANCE DEPARTMENT

TO Ty POLITICAL AND SERVICES
DEPARTMENT

“That a sum not exceeding
Rs. 34,397,000 be granted to the
Presgident, out of the Consolidated
Yund of the State of Orissa, to com-
plete the sum necessary to defray
'the charges which will come in
tourse of ‘payment during the year

“That a sum mnot exceeding
Rs. 2,10,43,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to -efray
the charges which will come in
course of payment during the year
ending the 3ist day of March, 1974,
in regpect of ‘Ministers, Ciyil Secre-
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tariat ang other expenditure relat-
ing {o the Finance Department’'"”

DrmManp No 10—PENSIONS

“That « sum not exceeding
Rs 1,41,40,000 be granted to the
Presideni out of the Consolidsted
Fund of the Stale of Orissa to com-
plete the sum necessary to defray
the charges which will come 1n
tourse of pavment during the year
ending the 81st day of March, 1974,
in respect of Pensions' '

Demanp No 11—EXPENDITURF RFLAT-
ING To THE EDUCATION DEPARTMENT

“That a sum not exceeding
Rs 22,44,62000 be granted top the
President out of the Consolhidated
Fund of the State of Orissa, to com-
plete the sum necessary to defiay
the charges which will come 1n
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Expenditure relating
to the Education Department’”

DeEMand No 11A—TrxT Boox PRESs

“That a sum not exceeding
Rs 26,238,000 be granted to ihe
President, out of the Consohidated
Fund of the State of Orissa, to com~
plete the sum necessary to defray
the charges which will come 1n
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Text Book Press’”

Demanp No 12—TaxAaTIoN

“That a sum not exceeding
Rs 7843,000 be granted to the
President out of the Consolidated
Fund of the State of Orissa, to com~-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
mn respect of ‘Taxation’.”

DrmaNp No 13—Lanp REvENUE

“That a sum mnot exceeding
Rs 49884000 be granted to the
Pregident, out of the Consolidated
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Fund of the State of Orissa, to com-
plet¢ the sum necessary to defray
the charges which will come in
coursd of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Land Revenue'"”

Demanp No 14—ExcCISE

‘That a sum not exceeding
Rs 37,37,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come In
course of payment during the year
ending the 31st day of March, 1974,
1m respect of ‘Excise’”

Drmanp No 15—R1 GISTRAL10N

“That a sum not exceeding
Rs 19,30,000 be granted to the
President out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come 1n
course of pavment during the year
ending the 31st day of March, 1874,
m respect of ‘Registration’’

16 =DI1STRICT ADMINIS-

ING TO THE REVENUE DRPARTMENT

“That a sum not exceeding
Rs 2,6857000 be granted to the
President, out ot the Consohdated
Fund of the State of Onssa, to com-
plete the sum necessary to defray
the charges which will come m
course of payment during the year
ending the 31st day of March, 1874
mn respect of ‘Dhstrict Adminstra-
tion and other expenditure relating
fo the Revenue Department'”

Degmanp No 17—EXPENDITURE RELATING

10 THE INDUSTRIES DEPARTMENT

“That a sum not exceeding
Rs 2,41,74,000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Orisza, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,.1074,
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in respect of ‘Expenditure relating
to the Industries Department’.”

DeMaND No, 17A—MinNes

“That a sum not exceeding
Re. 32,57,000 be granted to the
Pregident, out of the Consoiidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of paymenl during the year
ending the 31st day of March, 1974,
in respect of ‘Mineg.”

Demany No, 18—CrviL aND SESSIONS
COURTS AND OTHER pXPENDITURE RELAT-
ING TO THE Law DEPARTMENT

“That a sum not exceeding
Rs. 51,72.000 be granied to the
President, oul of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges whirh will come m
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Civil and Sessions
Courts and other expenditure te-
lating to Law Department’.”

Demanp No. 19—GOVERNMENT PRESS
AND OTHER pXPENDITURE RELATING TO
THE COMMERCE DEPARTMENT

“That a sum not exceeding
Rs, 95.50,000 be granted to the
President, out of the Consoclidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the jear
ending the 31st day of March, 1974,
in respect of ‘Government Press and
other expenditure relating to the
Commeree Department.”

DEMaAND NO 20—LABOUR EMPLOYMENT
AND HoOUsING

“That a sum not exceeding
Rs. 62,43,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the vear
ending the 31st day of March, 1974,
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fn respect of ‘Labour, Employment
and Housing'."”

DeMAND No, 21—TRrisaL AND RURAL
WELFARE

“That a sum nol cxceeding
Rs. 3,83,55,000 be granted to the
Pregident, out of the Consolidated
Fund of the Stiate of Orissa. to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1874,
m respect of “Tribal and Ruraj Wel-
fare'.”

DeMAND No, 22—MEDICAL AND OTHER
EXPENDITURE RELATING TO THE HEALTH
AND FamiLy PLANNING DEPARTMENT

“That a sum not exceeding
Rs. 5.55.32,000 he granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Medical and other
expenditure relating to the Heaith
and Family Planning Department’”

Demanp No, 23—PusLic HEALTH

“Thai a sum not exceeding
Rs. 4.98,59,000 be granted to the
Pregident. out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the ycar
ending the 31st day of March, 1974,
in respect of ‘Public Health'."

DeEMAND No. 24—IRRIGATION

“That a sum not exceeding
Rs. 10.013.30,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Irrigation.”
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| DemManp No, 24A—LarT Inmmm. ending the 81st day .otﬂarm. 19'-::!
. “That s sum not exceeding ~ THPOR-f Teckiclly Schemeg,

Rs. 72,353,000 be granited to the
Pregident, out of the Consolidated
Fung:of the State of Orissa, to com-~
plete the sum necessary to defray
the charges which will come In
course of payment during the year
ending the 31st day of March, 1973,
in respect of ‘Lift Irrigation’.”

Demanp No. 25—PusLic Wonks

‘“That a sum not exceeding
Rs. 10,15,85,000 be granted to the
Pregident, out of the Consolidated
Fung of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year

- ending the 31st day of March, .973,
in respect of ‘Public Works'."

Demanp No, 26—STATE LEGISLATURE

“That a sum not exceeding
Rs. 14.40,000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the vear
ending the 31st day of March, 1974,
in respect of ‘State Legislature’.”

DemanD No. 27—PusLic Works, Com-
MON ESTABLISHMENT

“That a sum not exceeding
Rs. 2,39,03,000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Orissa, to com~
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Public Works, Common
Establishment'.”

DEMAND No. 28—ELECTRICITY SCHEMES

“That a sum not exceeding
Rs. 1,36,61,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
course of payment - during the year

Demanp No, 20—~TAxes onx VEmicLEs

“That: a  sum. not exceeding
Rs. 19,13,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 81st day of March, 1874,
in respeet of Taxes on Vehicles"”

DeMaN® -No. 30—TRANSPORT SCHEMEIS

- “That a sum not exceeding
Rs. 2,84,38,000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of Transport Schemes’."

Demanp No. 31—FoResT

“That a sum not exceeding
Rs 4,24,38,000 be granied to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Forests'.”

Demanp No. 32—F18HERTES

“That a sum not exceeding
Rs, 8753000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necegsary to defray
the charges which, will come in
course of payment during the year
ending the 81st day of March, 1974,
in respect of ‘Fisheries’.”

Demane No. 33—COOPERATION AND -
menﬁcq

“That a sum not exceeding
Rs, 1,30,88,000 be granted to the
President, out of the Consclidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in



285

course of payment during the year
ending the 3ist dey of March, 1974,
in respect o ‘Co-operation and Mar-
Ketingt.”

D.G, (Orissay

DEMAND No. 34—EXPENDITURE RELATING
10 THE URBAN DEVELOPMENT
DerPaRTMENT

" “That & sum not exceeding
Rs, 4,43,13,000 be granted to the
President, out of the Consolidated
Fund of the State of Qrissa fo com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Expenditure zelating fo
the Urban Development Depart-
ment’”

DEMAND NO 35--ANIMAL HUSBANDRY

“That a sum not exceeding
Rs. 2,34,87,000 be granted to the
President, out of the Consgolidated
Fund of the State of Orissa to com-
- plete the sum necessary to defray
the charges whicp will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Animal Husbandry'.”

Demanp No 36—PusLic RELATIONS AND .

TouRISM

“That a sum nol exceeding
Rs. 3447000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges whicy, will rome in
course of payment during the year
ending the 31st day of March, 1974,
in regpect ot ‘Public Relations and
Tourism’.”

Denrann No. 37—AGRICULTURE

“That a sum not exceeding
Rs, 6,12,03,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
coyrse of payment during the year
ending the 31st day of March, 15474,
in respect of ‘Agriculture’.’
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DeManp No. 38—SuerLy DEPARTMENT

“That & sum not exceeding
Rs. 57,07,000 be granted to the
President, out of the Consolidated
Pund of -the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
m respect of ‘Supply Department.”

Demanp No. 39—PoRTS

“That a sum not exceeding
Rs. 2,00,000 be granted to the
President, out of the Congolidated
Fund of the State of Orisga to com-
plete the sum necessary to defray
the charges which, will come In
course of payment during the year
ending the 31st day of March, 1074,
in respect of ‘Ports’.”

Demanp No. 41—Loans T0 Locar
Funps, GOVERNMENT SERVANTS ETC,

“That a sum not exceeding
Rs. 82,00,000 be granted {o the
President, out of the Congolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges whicp, will come in
course of payment during the year
ending the 31st day of March, 1074,
in respect of ‘Loans to Local Funds,
Government Servants ete..”

DeMmANg No, 42—COMPENSATION FOR

ABoOLITION OF ZAMINDARI SYSTEM FETC.

“That a sum not exceeding
Rs 56.15,000 be granted to the
President, out of the Consolidated
Fund of the Siatle of Orissa to com-
plete the sum necessary to defray
the charges whicy will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of *‘Compensation for
Abolition of Zamindari System etc..”

DeEmanp No. 43-—-Murrreoreose RIVER,

IRRIGATION AND ELECTRICITY SCHEMES

“That & sum not exceeding
Rs. 20,67,42,000 be granted to the
President, out of the Consolidated
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Fund of the State of Orissa to com-
lete the sum necessary to defray
the charges whicy will come iIn
course of payment during the year
ending the 31st day of March, 1074,
in respect of ‘Mullipurpose River,
Irrigation and Electiricity Schemes’”

=

Demanp No 43A-—Carrran  EXPENDI-
TURE RELATING TO LIFT IRRIGATION

“That a sum not exceeding
Rs 3267000 be granted to the
President out of the Congolidated
Fund of the State of Orissa to com~
plete the sum necessary to defray
the charges which will come mn
course of payment during the year
ending the 31st day of March, 1974,
in Tespect of ‘Capital Expenditure
relating to Laft Irrgation’”

Dimanp No 44— ACRICULTURAL ImM-
PROVEMENT AND RrSFARCH

“That a sum not exceeding
Rs 31789000 be granted to the
President out of the Consolidated
Fund of the State of Onissa to com-
plete the sum necessary to defray
the charges which will come In
course of payment during the year
ending the 31st day of March, 1974,
mn respect of ‘Agricultural Improve-
men¢ and Research

DemManp No 43—GovrRNMENT TRADING
SCHFMES

“That a sum not exceeding
Rs 46667,000 be granted to the
President out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necegsary to defray
the charges whith will come m
course of pa neny during the year
ending the 31st day of March, 1074
m regpect of ‘Government Trading
Schemes’ '

Drmanp No 46—iRoap \Np WATFR
TRANSPORT SCHEMES

“That a sum not exceeding
Rs 2046000 be granted to the
President out of the Consolhidated
Fund of the Stale of Orissa to com-
plete the sum necessary to defray
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the charges which will come in
course of payment during the year
ending the 3ist day of March, 1974,
in respect of ‘Road and Water Trans-
port Schemes’”

Demanp No 47—CAPITAL EXPENDITURE
RFLATING TO PusLic HEALTH AND URsAN

DEVELOPMENT DEPARTMENT

“That a sum not exceeding
Rs 1,61,85000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
fhe charges which, will come in
course of payment during the year
ending the 31st day of March, 1074,
in respect of ‘Capital Expenditure
relating to Public Health and Urban
Developmeni Department’’

DemManp No 48—CariTal QUTLAY ON
INDUSTRIAL DEVELOPMFENT

That a sum not exceeding
Rs 8903000 be granted to the
President out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day ot March, 1874,
n respeet of Capital Outlay on In-
dustrial Deyelopment

DrMaND No 49—HIRAKUD Dam
PROJECT

‘That a sum not exceeding
Rs 400000 be granted to the
President out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
n respect of Hirakud Dam Pro-
ject *

Drr.aNp No 50—CaPiTAL OUTIAY ON
PoRTs

‘That a sum not exceeding
R~ 21133000 be granted to the
President, out of the Consolidated
Fund of the State of Orisga to com-
plete the sum necegsary to defray
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the charges which will come in
course of payment during the year

ending the 31st day of March, 1974,
in respect of ‘Capital Outlay on
Ports'.”

Demanp No. 51—CAPITAL EXPENDITURE
RELATING TO LABOUR. EMPLOYMENT ANN
HousiNG DEPARTMENT

“That a sum nof exceeding
Rs. 54,00,000 be granted fo the
President, out of .the Consolidatea
Fund of the State of Orissa to com-
plete the sum necessary 1o defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditure
relating to Labour, Employment and
Housing Department'.” , .

DeManp No, 52—CaPITAL EXPENDITURE
RELATING TO THE EbucaTioNn DEPART-
MENT

“That a sum not exceeding
Re. 33.21000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary lo defray
the charges which will »~~me in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditure
relating to the Education Depart-
ment' ™

DeEmMANp No. 53--CAPITAL EXPENDITURE
HELATING To HomMg DEPARTMENT

“That a sum not exceeding
Rs. 3,34,000 be granted 1o the
President, out of the Congolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come mm
course of payment during the year
ending the 31st day of March, 1074,
m respect of 'Camial Expenwlure
relating to Home Depariment’.”

DeManp No 54—CarttaL OuTiAY ON
FORESTS

“That a sum not exceeding
Rs. 6.63.26,000 be granted to the
President, out of the Consolidated

1105 LS-10.
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Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges whicy will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Outlay on
Forests'.”

~-Demanp No. 55—8Suare CAPITAL cCON-

TRIBUTION AND LOANS To COOPERALIVE

ORGANISATIONS
“That a sum not exceeding
Rs. 1.78,27.000 be granted to the

President, out of the Congolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974.
in regpect of 'Share Capital contri-
bution and loans to Cooperative Or-
ganisations”.” *

Drmanp No. 56—CAPITAL EXPENDITURE
RELATING TO RURAL DEVELOPMENT
DEPARTMENT

“That a sum not exceeding
Rs. 1,89,60,000 be granied to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come In
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditure
relating to rural Development
Department’ "

Demanpg No 57—Capitar EXPENDITURE
RFIATING TO ANIMAL HUSBANDRY
DEPARTMENT

“That & <um not exceeding
Rs 5.07.000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1474,
in tespect of ‘Capital Expenditure
relating to Animal Husbandry
partment’.”
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Demanp No, 58—CAPITAL EXPENDITURE
RELATING TO THE GRAMA PANCHAYAT

DEPARTMENT
“That & sum not exceeding
Rs, 1,008,000 be granted to the

President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come In
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditure
relating to the Gram Panchayat
Department’.”

DeMaND No. 60—CAPITAL OUTLAY ON
PusLic WORKS

“That & sum not exceeding
Rs 4.84,09,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of "March, 1874,
in respect of ‘Capital Outlay on
Public Works' "

Demanp No. 61—CaPITAL EXPENDITURE
RELATING TO THE MINING AND GEOLOGY
DEPARTMENT

“That a sum not exceeding
Rs. .36,67,000 be granied to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Cavital Expenditure
relating to the Mining and Geology
Degpartment’

Demanp No. 62—CaPITAL EXPENDITURE
RELAFING To TRIBAL ANp RURAL
WELFARE DEPARTMENT

“That a sum mnot exceeding
Rs 133000 be graned to the
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President, out of the Congolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges whicp will come in
course of payment during the year
ending the 3ist day of March, 1974,
in respect of ‘Capital Expenditure
relating to Tribal and Rural Welfare
Department'.”

—

16.23 hrs.

ORISSA APPROPRIATION (NO. 2)
BILL* 1873

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): 1 beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
sumes from and out of the Consolidate
Fund of the State of Orissa for the
services of the Financial Year 1973-
74,

MR. DEPUTY-SPEAKER:
question is:

The

I

“That leave be granted to intro-
duce a Bill to authorise payment and
appropriation of certain sums from
and out of the Consolidated Fund
of the State of Orissa for the ser-
vices of the Financial Year 1!!';'3-+
74"

The motion was adopted.

SHRI K. R. GANESH: I
ducet the Bill

intro-

I beg to movett

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Orissa
for the services of the financial
year 1973-74, be taken into consi-
deration.”.

“Publlshed in Gazette of India Ex- traordinary, Part II, section 2, dated

26-7-173.

tIntroduced with the recommenda tion of the President.
tMoved with the recommendations of the President.
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MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Orissa
for the services of the financial year
1973-74, be taken into considera-
tion'"”.

SHRI CHINTAMANI PANIGRAHI
{Bhubaneswar): I had raiseq two
major points and I thought that the
‘hon. Minister would reply to them.
but he has not done so.

The first is regarding the Hirakud
project which had been constructed
and is there for the last so many
years. The Government of Orissa
are now obliged to pay compound
rate of interest on the flood control
aspect, and they have represented to
the Central Government that this
should be considered.

The second point is regarding the
Paradip port which was constructed
by the State Government at a cost
of Rs. 168 crores; that demand has
been put to the Central Government
and this sum of Rs. 16 crores should
be reimbursed to the State Govern-
ment, since the Central Government
have now taken over the administra-
tion of the State. I hope the hon.
Minister will give answer to these two
major points. I think some answer
should come.

SHRI K. R. GANESH: I ghal] find
out the details of it and place the hon.
Member's views before the Finance
Minister,

SHRI D. K PANDA (Bhanjonagar)®
What about streess on medium and
minor irrigation schemes?

MR, DEPUTY-SPEAKER: Please
sit down. I want to point out a pro-
cedural aspect. This is an Appropria-
tion Bill. If you want to speak on
it, it is expected that you will send
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us the points in advance, But since
I have allowed one member, I will
allow you also,

SHRI D. K. PANDA: I have reised
a very wvital question with regard to
emphasis on medium and minor irri-
gation projects and also inundated
channels. This is specific feature in
Orissa. With a little effort and a
little money, these can give good re-
sults and people will be benefited.
This wil] also create employment op-
portunities. Is such a stress goi:h’ to
be laid and is provision going to be
made for it or not?

SHRI P. K DEO (Kalahand:i):
Eyery speaker has stressed the aspect
of the fact of starvation deaths. This
has been denjed outright by Govern-
ment. So I want an assurance that
all these reports will be verified. If
it is not possible, a parliamentary
team consisting of MPs from various
parties should visit those areas and
should submit their report by the end
of this session.

SHRI K. R. GANESH: As far as
starvation deaths are concerned, the
House has discussed the matter not
only about Orissa but about the entire
country. The Governor has given a
statement saying that no starvation
deaths have taken place. I concede
that when draught is there, distress is
there, people are in extreme distress.
There is no question of hiding any of
these things. When people are in dis-
tress, that distress has got to be re-
moved.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Orissa
for the services of the financial year
1973-74, be taken into considera-
tion".

The motion was adopted.
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MR  DEPUTY-SPEAKER The
question is-

“That clauses 2 and 3, the Sche-
dule, clause 1, the Enacting For-
mula and the Title stand part of
the Bill”

The motion was adopted

Clauses 2 and 8, the Schedule,
clause 1, the Enacting Formulqg gnd
the Title were added to the Bill

SHRI K R GANESH I beg to
move

“That the Bill be passed”

MR DEPUTY-SPEAKER The
question 1s

“That the Bill be passed”
The motion was adopted

1628 hrs
NATIONAL CO-OPERATIVE DEVE-
LOPMENT CORPORATION

(AMENDMENT) BILL

[SHRI 8§ A KAaDER ! the Chetr]

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
I beg to move*

‘That the Bill to amend the Na-
tional Co-operative Development
Corporation Act, 1862, be taken into
consideration’

This Bill was introduced during the
last session It 15 a very simple Bill
1 hope therefore, there 15 no need
to have any controversy over 1t
Ongmnally this was enacted by Par-
hament 1n 18062 As members are
aware the main purpose of this orga-
nisation 1s to plan, promote and
finance co-operative organjsations 1n
the States and encourage processing
and marketing activities and storage
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in the co-gperative sector Unfortu-
nately when it wag enacted, entry 33
of the Concurrent List was not apphi-
cable to Jammu and Kashmir and,
therefore, Jammu and Kashmir was
not included at the time i1n the Bill
The only point relevant to the Bill 1s
that Jammu and Kashmur is proposed
to be included so that the Corporation
which is helping the other States can
also be 1n a position to help Jammu
and Kashmir in regard to its develop-
ment

As 15 well known, Jammu and
Kashmir 15 very important for horti-
culture

It 1s very necessary that there
should be sound marketing organisa-
tions formed on co-operative lines,
that there should be processing soci-
ties also if they can come up and if
this law 1s made applicable, the
Government of India, through the
National Co-operative Development
Corporation will be in a position to
give very substential assistance to
the State Government the State
Government itself has been pressing
very strongly for the last few years
that this law should be made appli-
cable to the Jammu and Kashmir
Government Therefore the Govern-
ment of India has accepted this sug-
gestion Moreover on merits also, it
was very desirable that this should
be done, and therefore I hope that
without any controversy I will get
the unammous suppoit ot the House
to gct the Bill passed

MR CHAIRMAN Motion moved

“That the Bill to amend the
Nationa] Co-operative Development
Corporation Act, 1962, be taken
into consideration ”

SHRI S P BHATTACHARYYA
(Uluberia) Mr Chairman, Sir I
have nothing to oppose It 1s a natural
thing that this should be passed But
the point 1s, when drought, famine and

*Moveq with the recommendation of the President
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food scarcity are reigning high in our
country, we want to know naturally
what role this National Co-operative
Development Corporation will play
in really helping the country regar-
dMg the food distribution and saving
the producer and the consumer.
There, I think we find no specific
role. The hoarders and the black-
marketeers are reigning high. Only
the Government machinery is al-
most tied to the chariot of these pro-
fiters and blackmarketeers who are
crushing our people. The Govern-
ment 1s simply creating an 1llusion,
So, think this thing should not go on.
The Government should be serious
about this and really have control
over the production and distribution
and afford a proper price to the
consumers an also to the producers.
That is the main thing which I urge
before the Minister and would like 1o
have elucidation upon,

With these few words, I support
this measure.

SHRI NAWAL KISHORE SINHA
(Muzaffarpur): Sir, I rise to support
this Bill whereby it is proposed to
extend the NCDC Act to Jammu and
Kashmir. I think it is the same as in
the case of other States where such
Acts commng under entry 33 of the
Constitution have been extended. It
will promote agricultural and horti-
cultural co-operative societies which
will be of immense benefit to our poor
brethern of Jammu and Kashmir
particularly the growers and labourers
i the field who have long been ex-
ploited by unscrupulous middle clas-
ses,

The principle of co-operation is that
the advantage of modern development
in various fields of production and
distribution which accrues to persons
or groups of persons who own huge
funds and have considerable resour-
ces, should accrue to the common men
ag well, They may have a machinery
whereby they may pool their resour-
ces and attract outside capital and
achjeve the same objectives through
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a democratically organised institution,
This organisation should function on
the basis of equality, the fundamental
objective being the eliminstion of

exploitation by unscrupulous middle-~
men.
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It is a pity that our countiry, wed-
ded to socialism and democracy, has
not fully realised the potentialities and
the socialist content of this sector of
our economy. Now this realisation is
dawning, but very gradually. Had
this realisation dawned earlier, the
present crisis in the public distribu-
fion system to which my hon. friend
has referred would not hafe arisen at
all. In the wake of nationalisations
and takeovers. we could not find a pro-
per distribution »ystem. It 14 unmiver-
sally recogmised now that the consu-
mers’ co-operatives are the best forms
and channels of public distribution
system Now. unfortunately, during
the pasl, thete have been reservations
and pre-judices in various quarters,
and therefore, full reliance could not
be put on the institutions, and they
were allowed to drift 1n a meandering
course with the passage of time. The
Government, the co-operators ang the
public men are responsible for this
serious lapse.

In the last 25 years, Government
had changed 1ts policies too often, and
this being a State subject, State Gov-
ernments have been reluctant to re-
lease their soul-killing iron-grip on
the movement. Cooperators have not
put heart and soul into the work be-
cause of this and public men by and
large have ignored it.

My friend referred to something
about the progress registered by the
NCDC. I have gone through the re-
port which wag circulated. I shall
quote a few figures. There is no
doubt that the movement has immense
capabilities and the NCDC had also
contributed its mite in furthering the
objective. The total marketing of
agricultural products by the coopera-
tive bodies in 1960-61 was of the order
of Rs. 175 crores. By 1971-72, with-
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in ten years, it ig 649 crores It has
gone up by four times The storage
capaclty in the cooperative gector was
8 lakh tonnes in 1960-61 In 1870-71,
it 15 32 lakh tonnes The supply of
agricultural  production requisite,
fertilisers ete by cooperatives was of
the order of Rs 323 crores in 1960-61
and 1t has gone up to Rs 249 crores
in 1971-72 The cooperative sector 1s
now producing 338 per cent of the
country's sugar production In 1960-
61, 1t was only 14 per cent Therefore
1t cannot be said that the NCDC has
not registered progress or has not
contributed its mite If some more
efforts had been put in the NCDC
could have done more I for one
would like the NCDC to be stren-
gthened and ¢ 1ven wider area of work,
more funds nd more freedom It may
register furiher progress during the
COMINE years

Swr, an old Act was amended 1n
1958 to give birth to the present
NCDC Act I am affraid we have gone
much ahead and the present Act 1t-
self requres a good deal of amend-
ment The entire amount has to be re-
explored and re-examined The hon
Mimister will forgive my saying so It
does not look like a non-official orga-
nisation at all You cannot expect
the officials to go very far They have
gone a good length of distance It 15
necessary now that 1t should be non-
officialised The Mimster is the Chair-
man but he should head a bunch
of civil servants in NCDC He should
head a non-official body of coopera-
tors They should head our commut-
tees Then above of course, the co-
operatives will have any futuie I am
sure Mr Shinde wall not dispute this

The Mimster 1s fully awarc that
whenever 1n the States we say, ‘make
the movement non-official’ the officers
and the Minister in the State Go-
vernment tell us ‘go and tell your
Ministers at the Centre’ The whole
picture of the NCDC an army of
officergs here at the helm creates a
very unhealthy example so far as the
States are concerned Thig 18 re-
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commendation of the Venkatapaiah
Commuttee

That Commiitee was appointed to
review the working of the NCDC and

to examine the need for its continu-
ance

I am sure the recommendations are
under the consideration of Govern-
ment and they will sooner than later
make up therr mind about 1t This
committee also recommended that
there should be sufficient funds and
nonlapsable grants provided by
the Central Government and
the corporation should be allowed to
have access to them They should
be allowed to draw from sources like
market borrowings, national indust-
nal credit, long term operations fund
of the Reserve Bank of India and the
sources of international financing
sgencies The commuttee has also re-
commended that the NCDC should be
enabled to have its own funds ade-~
quate to meet 1ts growing requre-
ments I would hke to know what
steps have been taken to implement
these recommendatior

The commttee inter alita recom-
mended the continuation of the NCDC
on the ground that 1t will extend
effective facilities in the cooperative
sphere for supporting the nsing tempo
of agricultural production n areas
specially suited, particularly in SFDA
and MFAL project areas The NCDC
could help promote cooperative 1n
stitutions 1n the fleld of dairv poul-
try and fishery programmes for the
benefit of the vulnerable gections of
the rural commumity It was also
suggested by the committee, to design
and promote special cooperative pro-
grammes for the tribals I would like
to know from the mimster what pro-
gress has been made in that direc-
tion

Presentlv there 1s too much re-
lance on State Governments There
are schemes which State Cooperative
Marketing Federations prepare but
NCDC carinot advance any funds un-
less they are forwarded by the State
Governments Al] State Governments
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are not sympathetic to the coopera-
tive movement. Some of them are
definitely inimical. Suppose these
schemeg prepared by the State Mar-
keting Unions and Federations fail
to receive support of the State Go-
vernments or they are lukewarm in
supporting them, what happens to
those organisations? 1 have personal
experience of this kind of thing. If
the Minister for Cooperation has no
sympathy for this movement, he
would not like the movement to ex-
pand in the State. Mr, Shinde should
tell us how he is trying to meet it.
In some States, the portfolio of co-
operation is given only to dissident
ministers., Thig should not be done.
I am afraid Mr. Shinde cannot do
much about it. This is morally
wrong and cannot be politically right.

Where real intervention by the
State Governments i1s necessary. they
are conspicuous by inaction There
are audit reports and inspection notes,
but I have not found many State
Government taking interest in fol-
low-up actions on these audit re-
ports and inspection notes. This
should be the principal work of the
State Government so far as coopera-
tives are concerned for the present.
I visualise a day when cooperatives
will have their own audit commis-
sjons and their own arrangements for
inspection, not relying on the State
Government or any other govern-
ment agency for that. Having wat-
ched it for three decades, I have
reached the unhappy conclusion that
even these powers should be taken
away from them because they are
not being utilised.

The buy-laws of the primary coop-
erative societies known as vyapar
mandal sahyog samitis in my State
are an example of how the basic
idea of this movement has been
thrown to the four winds. The mana-
ger., a non gazetted employee, is
bverything. The non-official Chair-
man only presides over the meetings
called by the manager. He or the
committee have no powers. The
non-gazetted employee has all the
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powers in the primary marketing
societies. How do you expect the
primary marketing societies, about
which in the Mimsters' Conference in
1970, high expectations were held
out, to function under these circums-
tances? This bye-law of the Vya-
par Mandal Sahyog Samuti is a
standing disgrace to the movement. I
think the same situation prevails in
some other States. I would like to
see how Shri Shinde meets this kind
of situation.
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Coming to funds, they arc given
Rs. 20,000 for the construction of
godowns. They have godowns, offie
and manager. But where is the mar-
gin money and capital? We have over
200 such units in Bihar and they have
no capital; they have no money with
which they can work. They cannot
take advantage of the concessional
rate offered by the Reserve Bank.
At the block level, not to speak of the
panchayat level, no arraangement has
been made for capital. There are
some co-operative rice mills in
Bihar which have no capital to buy
paddy. Yet, these rice mills are
being treated like any private esta-
blishment. They have to pay the
prohibitive electricity rates and le-
vies which the private trader has to
pay. The co-operative organisations
cannot manipulate accounts or main-
tain double acounts, When this is
the attitude of the Government to:
wards co-operative organisations, I
do not know how this movement can
prosper in the face of lack of sym-
pathy on the part of the Government.
Since Shri Shinde is an ardent sup-
porter of the co-operative movement,
let me see how he tries to solve the
basic deficiencies of this sector. With
these words, T commend the Bill
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Iq ¥ 9T wrfar § 9T w1 g AR
fFar s @ Ay AW ¥ amreefey
AWEEEN R &g AT qAKAT | ATAT
¥ |y 7 owr 2 5 on st
ararsdiy oY g @ onet, AN A
g8 21 UF WW W AR AW MW
IF A q q\r & fer ) FT A
A w G T fger W7 9w aw
A A AR FTH SeACH A T ¥
I T oA w1 A gra g 8 Eary
qwAT & 1 99 & wfow § AT wF e
Tifge aE&) &1 91 fEamt &t o &
9 F WEAVEHAT G SA &
F% 7 fawar 1 I 9 IT &
F faqar 2 AT ST AR T FA T F7
AIAT WSO IAE & | TIHAA TH
ag frew &1 AgreAY @gr maT ® dar
graf ¥ ) s 0 g I3 9 Fed
A A gAY WA GAT FY, TR
o AT T g FAr 7 Agt ;m
¥ o aq wuge & W er feEem @
I AT F1 FAMEIEd  SEEST
¥ gfur Jgam v @ & fagm &
wevg fawam 81 § | wAAE s
A wgr A & 5 ¥ fawr #1 fe & Ty
qifgn WX 3§ & IAX §rear Afge
fF 2w * wrAvEwAT ST ¥, WATOATE
# g ¥ Aoy 8§ oA fomAr qwo
! wrawwar § sy ahed
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Bill
® o awA Y fawr ¥ FEAr IN

& o9 A7 gzar & €@fAQ v 1T AT
weva § fF g7 % gur fear wig
FEH F AT A Hi4 T AT ¥ F4
Fagmdr 7Y e fe g I A
somafer A w5 A w9l
A Y sEeqr FEr Arfpn Forear
I & fAv wg" #1 UAREE AT
arfgr a8 7@ a1 & AR AN wA
faey & @t @ gy wqagd  awnw ¥
w21 & a¢ A P By wEw v awE A
dEEds & F9 aga oA afr A
g & 1w fwe 5 v AT 2,
aug 9T i7 faaa & fao &5 faear
aifew | 79 frar faseg 7 Ao faar
ferg o aft g e & ¥ a7
ark w fasreq ¥ @Y 0 | A1 g AT
& weifear da1 g § WX A AS-
afeqy &Y g7 A fear smar & & /Y
Y ¥ Fwmder AW ¥ faw
Fomaifeg #F WEAT & FOE F;Y
wrEAT ¥ & g wifgn, 39 #y gf
T oAy &

g gg ¥ dad ¥ fx fafaw ooy
T W w1y § g wfwg @ &
T & | IT W I@A AGIET AT
aifgr | faw & qam AN ¥ agv

FgEt WX §9qET w1 wAW g
gaTe &Y & wrerefer sramednr
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¥ wftq & &1 g g aifge )
oft Nt fefgsgmr & weafear gt
PRI AT A g SN &)
Ay ¥ @ oM A ey A1-
aredry e fefeqm Az aw
@t 37 & wfro 7 T w7 e 7
e frean, @AY e @ gat
araAl #1 fawar fagrra awa g,
afen smagrva Aawe T sqrfE
A ATX wWE } W IT oWl &
BN ATH AN AT

& siFe g1 AW A AT 7 oW
T AT wET ' oAEr A 7o) A
feafs oz & f& vv a1 fafer =
& & & g7 are A oaga & adm
£ 1 3@ fam #) 981 OEET F ¥ A
afz 3% a1 { %W @ At I A H
frafy 37 7 §@ quv awdt & | Afwa
1 gwEr ¥ 9% 78 R @ FT w0
* a9 § 7% ¥ ¥ ONT 9T @ I
2137 % FUX ANA AET AT B
IET WY B §T AQ # WIT agA A
THET T 9 & GG gET FTO0
i€ ¥ 1 rafen & sz A WP ¥
f& ot sifow Afor fF ox 905
TET AMEEE & faware g, wwgr 39
& $39 B wrEvgEar &1 7 fEar
A, 9gT W & wA|EGET #0 fafy
T o OF gaw g wifEm fm & afg
Fmaifza  AEESS T AWl AT
WErSE! @ A KT A @ AW, qfw
HEY WTA ¥ WIRIfeq &Y wEAT 99
7 71 9 W AATHETEl A WA
uifgy fFar & 39 &1 776 A T 0%
9 WA g9 I5T /L AT EX TAFAT
AN | JAEIUEAET FTTA T 0F 42T
smifer @WEEr 3qY gfaae
dHY A | Ay TET G FwfE
el & wfer ot W g o
Fare 1% wr @ &1 W wTAIT gee

Devel. Corpo, 306
(Amendment) Bill

¥ = wEA A Iy v & | g%
a agt & s sre qEw A £ wwav
s e kI AT @ & wmm W
qATA, T F WA, IT & FIA w7
A, ¥ AT & QI qEA SEO
qeq & vqr & w4y 9F go @ fow v
aarar oz & fv wr€ ®ov Agr & qrar
S

AT & | AT oar gAr @ fF awae
A g ¥ & gfage
qva &1 4 sfa2e S ANt @ o3
T IV AET ¥ IW AT ¥ | gafAQ
W FH A A FIAT G B AG L
AdT EET &

gafry & sgm 5 zafe am
ag weor faq =0 & WK faw &
& w701 ¢ e o s A
FAT &1 arq faw gd Sfew agr
%7 F1 3am & w9 @ ¥ m
g R, FA W OFET ghT R, O
A FCATT A B O «0 & A
T wagE T & AT AT AAET TR
g9 w1 @ & ggfews fawr 7%
7z A A wEAWEA & | ag Iw
TFX § AT TFAEMNZ g & adl oy
F1 48 IT¥ T g | eAfAn 7 Faw
oMY faq #1 T FIWT IF TRET
] & quAN {3 g afew IF@
™ a & ¢ fF 3w & Fwmaife qa-
Fz ®1 q@raT 9@ AR I9 & fAm 9w
¥ wa a1 wrfewr § 9w w7 g¥ fear
w99 & fAo g 3w & qurd 9 W
sy faq a1 § 39 F FqT
a7 fal ¥ faa & & F qav faw
wg g arfs I ¥ S wravEwar



307 National Coop.

[+ wore fagy W]

¢ wamifer qaqz N 3@ @ gfa

B k)

ot g xon (et qarefy
A, 1962 ¥ I« &Y THo ¥ fay &
wf dar ¥ oy fa=r goee fear 9
ﬂkﬁﬂ'*m’iﬂ'({ﬁo & § AT AT
W 41, 99 979 & FAT FAT FA@
& w€ 4Y ) 1962 ¥ ¥® 1973 ¥
wfam ® I F@ gu e
fafrees & @ wx =g §—

‘“It is a'very innocent Bill and
you must pass it."

¥ g wgar wgar § e @ b Ay
T u eOH g 1 U 9 oW
#fox | 77 S AT FT A THo Ho
o dlo §—wY TE FAAEL fF ¥
w1 feaar Wfor  oemdfreat § ot
ffgar am-Gsfar  asa3fesT &
T & art § ga & agy afens
THTIIA FH B VT TAA S

“The Committee finds it difficult
to understand why even though
four years have passed since the
Dantwala Committee reported, a
survey of weak societies has still
not been completed. This only
shows that the National Coopera-
tive Development Corporation is
not sufficiently alive to its respon-
sibilities in thig regard.”

I do not want to read further be-
cause it will take much time.

ﬂ‘ﬁﬁ'({ﬂoﬁoﬁoﬁo %t feafa w7
g— & Tt ¥ ofsaw  gEERA
W Fg W

“What is even more regrettable
is that the Corporation does not
even have the information about
the quantum of financial assistance
extended by it to the weak and
meribund societies.”

J_U_LY 26, 1873 ' Devel. Corpo. (Amendment)
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It does not have even this data!
Tg TAo Tlo ¥o Wo WT Y, 10 A

¥ T @ W oww e gk 3—

“It is in this context that the
Committee have suggested recon-
sideration of the need for an or-
ganisation like NCDC which, as an
mstitution, has not, to any consi-
derable extent, succeeded in secur-
ing the objective for which it was
set up.n

afer a9 W I w1 AH AHI—
oY ¥ g7 wer foe fadr g—
1972=73 & wodr foid & wrow
foar @ f5 g ¥o & g® T 7T
ey —

“The recommendations of the
Expert Committee appointed by the
Central Government on the Na-
tional Cooperative Development

Corporation are still under con-
sideration.”

And you want to bripg changes
and amendments according to that
Committee's report.

oY W ¥ AT oWEy
@oﬁoﬁolﬁo L g H, & =T §Y
qfe® UwIIEH FRE F wgr §, AT
1 WIAT UFAqE HHEY A WA w1 9
gy 2—

That Committee has suggested cer-
tain amendments.

T g9 9wIq & ;HA §—

“The Committee recommended
not only continuance of NCDC but
its further strengthening both or-
ganisationally and financially.”

afad wa g% qawrgy fe a0 QU
firer wa sy W § | oETRIT &
far @ 1962 ¥ oY oHe®o faw
oY it T ¥o ¥ ATgw ¥ WY wET w1 —
Ffie wre ¥ wa fear | SO wTR WA
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Ay & g & ¥ fan, feadt o9-
Tfer o wgardy g & | WA W FEA
O wQ § O 99 % 9O 9% gT §
fs 2w ®Y =T g, AW FET II,
¥few S #1 w7 g gE—wz wWwW
N feaA agwEr §

T ® wme fod & fear
fe wga w=lr fer mFi—

This is the Annual Report of NCDC,
I will read out only some portions;

“The Committe- has recom-
mended, among others, certain
amendments to the National Co-

operative Development Corporation _

Act, 1962

10 9/ ¥ AT §I9 UF gEERE ¥
ud | feqene ¥ &3 43 sy wmar
fie w9 SErER W e
T f—

It 1s also said in that Report:

“These amendments, along with
certain amendments suggested by
the Corporation earlier and wvarious
other recommendations of the Com-
mitiee are under consideration of
the Government of India.”

oy AR wWE sfeear 1973 ¥
UE whveRE A w7 owrt @ fw o
TP § TAFT I9T 27 | UHo HYo Flo
do ® W1 g &7 Uw wow
grdt Far gwr g ) AY ot miw &
et 2 fF 5w w1 Wi s oam-
e cwifew w7 B feaar
3T WY ¥ ¥E T f—

forear dor 29 B gwesr WY ¥
uTY ¥ 3T 2 AW TR T A g E—

17 hrs.

That I will let you know by the
reports. These are not my docu-
ments; these are, K your documents,

SRAVANA 4, 1805 (SAKA)
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Public Accounts Committee report
1971-72:

“The Committee can hardly be
satisfied with the progress made by
the co-operative marketing socie-
ties in enlisting members While
the Government's share capital
contribution hag risen from Rs. 964
crores in 1957-58 to Rs. 15.75 crores
in 1967-68 recording an increase of
2361 per cent, the paid up share
capital of members has risen from
Rs. 1.57 crores to Rs. 7.98 crores
only during the corresponding
period accounting for an increase of
409 per cent It is thus obvious
that the members share capital
consistently lagged far behind the
contribution of the Government
which phenomenon needs to be
arrested if the co-operative move-
ment is to be a success. The Com-
mittee would therefore suggest that
concerted measures should be taken
to increase the members share in
the capital structure of the socie-
ties to at least match the contribu-
tion of the Government failing
which the Committee question the
purpose and necessity of their
existence ”

TAA AT ¥ ATX 4 W FT Fw)-
avw d—ew frid & ot o sy
frar B......

ot wew ai®  (AAYE) ;AR
Gar oA/T A A " oMY )

o g T ;W AT Ay
wd & = @r 1@ ) wi w At
wra §, gAfay fovd qRe & s W
AT ATEAT § | FIRTGRALeA w7 FWT
weor we &, w% Wrewwm oo oAy @
et SwAaawgrag ¥

“The Committee are disturbed to
find that vested interests are
rubverting the working of co-
operatives in the country, These ia-
teresis have managed to perpetuate
themselveg in office and corner
“the lion’s share” of the societies’
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[= g w0T]
services ‘“for self, friends and rela-
fives” A host of devices have been
employed by them guch as “restric-
tion on admussion of fresh mems-
bers”, “avoiding general body

» meetings”, “mampulating elec-
tions”, “employing near relations in
the paid services of co-operatives”,
“granting liberal loans to friends
and relatives”, not recovering these
loans etc”

“The scope for self-arrandisement
and personal enrichment should be
very vast indeed conwuidering that
the National Co-operative Develop-
ment Corporation alone has exten-
ded assistance aggregating Rs 80
crores to co-operatives till the end
of 1867-68"

“Then, 1t says

“As eaitly as 1965, the Mirdha
Committee had 1investigated this
problem and reported on the mea-
sures necessary to eliminate the
vested interests™

N /137 &7 7% fa=7 s o710 o

foor T =Y 0 Fo ¥ A T femw
v 12 I aF IT AWC W9 &Y
ATHT 487 W | wT & fewrdaee
F &g var  faw  FEAET-—-

anybody can be nomnated, anybody
can be removed

At what time?

aumfy st afz o faw o@F
atae R W W@ ) W
feaq urew @1 1@ @) aw g AR
# g 7 ferT w aw A R, 4%
S w7 g FWY

& ns Y d¥NT qE AT E 0
T o ¥ FeT AT §

“The Central Government may
at any time remove from nffice
any Member other than an ex-
officio Member of the Corporation

JULY 26, 1878 Devel. Corpo. (Amendment)
. Bill

312

WYy d fs s W
T W ofianie ¥ AW o

& ag oY ST wgET g R wTo W
feat T wrafiw Awmdw
¥ war wqr § 1w # fond ¥ qarar
T fF oA T Wy )
afea fedl w1 faw ot T &

SHRI ANNASAHEB P SHINDE 1
do not know how all these points
come now In the discussion

SHRI M C DAGA National Co-
operative Development Corporation’s
Chairman 1s Mr F A Ahmed and its
Vice Chairman 1z Mr Shinde This
15 your own report which I have read
out for 1972-73

SHRI ANNASAHEB P SHINDE
Oveirdues of cooperative mmoement
mn India has nothing to do with thas
Your points are irrelevant

SHRI M C
ced by you

DAGA This 1s finan-

SHRI ANNASAHEB P SHINDE
This 18 from the Department of Co-
pperation That shows overdues of
the cooperative gocieties all over the
countiy It has nothing to do with
the funds advanced by the NCDC

SHRI M C DAGA 1t does There
1s the Report of the PAC which I
mentioned already

Qﬂaﬂﬂ'&ffﬁﬁu ﬁ?ﬁ ﬁ ﬁﬂ'
T I am AN BT AT ARY,
g o Fo Hlo ¥ X ¥ a1 FE AN
IN P ¥ X F oAy &
aETeNy T saAT Wy ¥ )
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There are Central Cooperative Banks
and Primary Credit Societies which I
mentioned They should be financed.
This 1s the time of the Bill. The po-
sition 1s indicated in Statements No.
2 and No 3 for the country ag a
whole, What is the position about
overdues? It increased from Rs.
215 crores in 1968-70 to Rs. 274 crores
mm 1970-71

SHRI ANNASAHEB P. SHINDE:
NCDC is different. Can you tell me
whether NCDC has advanced any
money to Central Cooperative Banks?
If you can give, then you can pro-
ceed on that basis. ..

SHRI M C DAGA: It nas advanced
loans to all the States, Loans are
there

SHRI ANNASAHEB P SHINDE-

It shows ignorance on the basis of

your arguments

sit qwwry I : AvAW SWT-
fer Toamwe Ffwm & owEEH
% ot wnfer fraid 3, 99 & wmaTe Ox
ofers  twTeEw WA & aoA foe
T2

SHRI ANNASAHEB P SHINDE

They have surveyed the co-operative

movement in the whole of India

ot smwmy T ;¥R Afafew
qa= qutr 2 fF o do o o 7
gza 7 fegnn vy faar @ W 9w
¥ & e T @ T & 1 9 T
dWm@fedr 1 7T F@E & fAg
fem war &, Afem 37 #1 ww T3
FHAITE 3—37 1962 7 2,12,000
oY, o= f§ 1972 7 T8 T2 1,58,782
gt 7€ | wmifEg? ¥ FEF FT qIOH
&1 91 7 WTHET 3 AT AT 0F e
¥ o ¥ ¥ v a7 fF 0 | AN & wva-
FrT &1 Gar fofom, g oF FEE
WY HE ATHA IO EN 1 qW A &

Devel. Corpo. 314
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T AT X T w R G 7 W
Ty am v
" ¥

THo Hto o dfle &1 wiawiaz g
a1 f& wlwwifer qaRe w1 oww
W Il AR I & I weEwe
# ferm  fear 9@ | 3w 79w wY
T R THR g AasREe v §
fs v v & qarfra owewe fed
w wifgy | fafex age oer @
¥ & fas oy oyeRe ¥ wOoWT W
? fe ag w7 o SR 9T oY
qfedae g | @ faw ® oA qgd
&1 ST AT AHAT 47 | WTT A AT 5 &Y
"Frerd "Wl &1 e s feur
I WA YmEE 9 dmw oW
arfrafee § 1 3w B A ghwwA adr §
a8 ruifer qamz, A(FT &« 7
# AW wifens ARt A g

fagarmmr g g & ow F
feq &z Y o o frar g
TAEqTT ®1 3 o 9q  frq a0 & |
wq f& wgETE A 180 AW WA
fer 71 3 | Avmfa werE, O wT-
ot & 1 Afe & T A ww @
g
SHRI NIMBALKAR (Kolhapur):

If he shows the same results, he will
also get

MR CHAIRMAN- Maharashtra 1s
also part of our country

ot gRasy ¥ ¥ q@ s
msfmﬁ:mw l'ﬁ'eiﬁoff
e & o 8, feqar svar RzR
fear mar & s femd@y AwAd A
Erww AN faw & 3w ¥ qly
wfer @ ok @ wEgeaz ¥
W |
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[ Fereex wrm] |
o fa} gy ag g ¥ fe
g wA N A W@ e 0
azwgi¥? AT EFam 7

SHRI ANNASAHEB P. SHINDE:
I am very sorry to interrupt the
hon, member. I am not in the habit
of it. He is a very valued colleague
of mine. But most of what he  is
saying ig irrelevant. There are no
arrears or overdues of amounts ad-
vanced to State Governments. The
NCDC operates only through the
State Governments, There is no
independent financing. There are no
overdues. Amounts are given on the
basis of projects.

MR. CHAIRMAN: I would also
like the House to appreciate the diffi-
culty of the Chair. One hour was
allotted to the Bill. Shri Daga has
taken till now over 20 minutes.
There are otaer speakers also. I
would request the Minister also to
cover all these points in his reply.

- oft go Wy ¥v oAy HINE
v §7

What are the recommendations?
What are the suggestions? Accord-
ing to those suggestions and recom-
mendations, why have amendments
not been brought in the Bill itself?
What is the recurring and non-re-
curring expenditure of NCDC? After
all, you have flnanced all States.
‘How much money has been given to
all the States during the whole pe-
riod?

MR, CHAIRMAN: The time allot-

ted was one hour. We have nearly
exhausted it already.

SHRI K. SURYANARAYANA
(Elura): You gave 45 minutes to two
‘speakers,

MR. CHAIRMAN: I have four
‘more speakers, Five minutes each?

SHRI- K. SURYANARAYANA:
How is it possible? ‘
MR. CHAIRMAN: The Advisory

Committee has allotfed the time. It
is not in my vpower. .

o wen fox wWwgw (9R) ¢
qwTafy AP, AE T% TG TR
fasra  frs w1 g & AR A wwT
gy sxag s faw o § ag daw
w= g WY wiT § 39 T fammT g
IR ) AgwFHAOED
w T § awar fe wa ¥ o gEdy
Jg An & @ W W W
Wt wrew wrem Y &, W N ag
ST AT ey | TEd € A oy fawr
Y srey et 6 o s g
@ wifge 91 |\ ¥few o fasew &
T | 4% WE KO ¥ ¥ a98 WA T
f s ot sl W & @ o
¢ Wi agi ag awTw A o Wi ¥
arp §F § S R wifge | g AT we
Ay Aol & A W A www § owg

afew wdY AQEw T@ Hwoifea
¥ T ¥ TAAT €Y g F quAT forRard
aaTer A W awA | AW oy frmw
Fraw fegqr o § ¢ fow w@ew R
frar mar 77 wywer  fang & faam H
t o xa &9 Al § 92 Sty
w1 s Afe @ 2w & S gew @,
Afem 37 F ot awerar 7 foely 37 #7
w7 ag § fr w§ o g oar gy }
f& ogr qv g ¥ AR ¥ S -
urqifea @R AW @ § ag qOT-
dre ot g€ &, I A S Aff R,
arEl o wOE §9F w7 aardt Tl
& 1 o wrf WY £z ww A fadef
WY 9T & Hwmafew & wa7 SN
T U 1 ¥® frm &1 off SEva T f
wmadfer & o gw 2w &7 gy
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R, swfer Y wEr S ownr
g, I & yftw a8 af INT A

sorifer o fagaw s afen,
Iuwr e wvar feq 9@ @ fampw
TZ WART 72 § | ammadfer AEEd™
T TF Torfos weeT an geE o A
w2t T g s ww g AT 3
aem § fE wmradfer & am 9w
ToAfTE S¥T TAT T AYT T FE A
T@EE G A A A ¥

TRA TH mmOded ¥ WA}
e feafez & s w1 frar smar @Y
A A F g A qwenw fow g
a@ ¥ ¥t @ @ 7@ a9y ) wed-
¥z wret fory A< ¥ wawe gE S A
w2 F @ (F © 9T 3@ AR
AR ) WX U WOET agwrd
foere fomr mew g A s
feaf 2o & wamd &1 ¢ W g
AT B A GET U QU A AW
T o o ) F o wvav g
o | aw & I fan fad
AR fraw feafrz F = faar 3@
varor o ag fmafa g+l ¢
oW W9 WA A T F Ao w@i
WETT qET gUT ¥, AG W ARy qw
¥ O w8 At oft § o A wfR R
N mor e 32 8, @

SRAVANA 4, 1895 (SAKA)

Devel, Corpo, 318
(Amendment) Bill
9T X T A gEEy § A fraa
T\ RN WA o 97 g A
YAy g awdTgl & 1 W
Swradfed aww e AY AT & =
T Y Fyifey farede wyr tqifor
§ I ¥ g1 g e F w WY @
WTAW JRqNT 1 AR A /R AR
¥ IToET HTET qFH U |

€af g frrw 9 IR A
T Afgy Wt gw By B fer At
Farar =fgy 1 dav qF a%ar & YT TE
forr M E e s 0w
g & R oY wrew & @3 gq &
IEX TH AGE A OF wEWA G gur
¥ form & gt dw ¥ a9 T A0 AQ
FgEEm AT w w & ;W
fae sy %1 et g€ & 99 & W
oY uF st faw & g faw
¥ o sfmgr g @ o Taw
feafe & agefer o & zw
waTET ¥ SqET €W qW wY gwfa %
% X o ¥ wwifaw wsd ¥ g
t smgafer Fawor g9 WIAW
o | wwefed & gaw F gAY G
g IF ST agF (T 7 ¢ 1w
TR RN ge A S ¥ A
qwdfos SWE & I g7 WO e
Y AT A FT Q0§ )

SHRI K. SURYANARAYANA
(Eluru): Though the purpose of this
Bill is limited {o extending the Act io
Jammu and Kashmir, we can deal with
the activities of the Corporation. The
statement of objects and reasons says
that the basic objective of this Cor-
poration is to plan, promote cooper-
ative principles. This 1s done through
the State Governments. If there are
setbacks or stalemates we should
examine them only through the State
Governments, their departments of
cooperation. This is one of the or-
ganisations which had been very
useful to the rural sector. They en-
courage ventures 1f the farmers or
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agricultural labourers are coming for-
ward to set up processing units or
small mills or other ventures The
other friends have mentioned about
the benefits and the activiies of this
Corporation 1f they see the States-
magn today there is an advertisement
which says the cooperative- lead wheat
procurement The main object for
which the Corporation had been start-
ed m 1963 November was to promote
Cooperation In the present context
of the ilake over of the whole sale
wheat trade out of a total procure
ment of 42 lakhs of tonnes till July
10, 1873 the cooperatives have pro-
cured about 27 lakhs of tonnes of
wheat amounting to 63 per cent of
the total procurement That 15 a
credit for NCDC also

Even though they have got good In-
tentions to start agro based industries
in the State level we are not getting
things as we want and wish The
financial aspect 18 looked after through
the State Governmentc But the
State Governments are takmg a lot of
time In my own State they have
sanctioned to an Agro Service Society
Rs 3 lakhs to purchase machinery and
establish a workshop to repawr
tractors pumpsetis elc But it
took them two years to releawe the
monev because of g lot of correspon
dence between State Government and
NCDC The department here wrote a
letier to the cooperative department in
the State ‘you have no right to do
20  In the beginning they asked me
to collect Rs 50000/- from the far-
mers though there 13 no clause or
condifion hke that I said that they
took two vears All these two yvears
the Society had fo pav interest Th.e
s w th reference to the Co operative
soclety 1n my consiitueney of which I
am the Preaident The Conference of
Qfate Minitders of Cooneration agreed
on the need for effective coordination
at the Stale and districl Yevels bet-
ween Cooperafives and hanks 1n efen-
erating agrcultural credits The
Conference 1l=a Aecided that effective
measvres c<hould he taken for re-
Taxation af nracedural constraints to

JULY 26, 1978 Devel. Corpo (Amendment) 320
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enable land development banks in
the cooperative The conference em~
phasised that cooperatives in various
fields should be managed by profes
sionally competent men at all levels
Even though the Prime Minister agre-
ed to appoint experts 1n the Planning
Commission, the State Governments
are not agreeable to appoini experts
who know the subjects in the imdustry
or trade My friend, Shrn N K Sinha,
was also minister in Bithar When he
was mumster, he must have tried to
remove all the setbacks I want to
request the Central Government and
NCDC that when they give loans
to the State Governments they should
not only be interested m the instal-
ments being pald regularly but in the
actual implementation of the schemes
for which the loan has heen given
so that the agriculturists get the actual
benefts The Modern Rice Mill was
constructed and Commissioned by me
on behalf of one cooperative societ)
n 1966 at a cost of Rs 33 lakhs 9C
per cent of the cost was advanced by
NCDC It i1 working only to 5 or 1P
per cent of its capacity and the gross
losses have mounfed up fo Rs Jr«
lakhs It 15 a crimindl charge against
the State Government Out of the
127 mulls constructed by willage coop
erative socleties in mv State finan
ced cent per cent by NCDC only 10
or 15 are working

Now we are going to extend this
Bill to Tammu and Kashmir Now
NCDC will have fo help the small
farmers and small cottage industries
there In my State Mr Shinde lai?
the foundation stone of an agncullu-
ral workshop three year~ ago Only
just now 1t 15 being opened after
three vears This was also financed
by NCDC There 1s one cooperative
sugar factory 1n my constituency
which i« under construction We plan-
ned and invested Rs 260 crores mn
three vears It has rone up to Rs 1
rrores now It has not been comnleted
vet T am afraid even the interest will
wine out tha <hare contributed he the
farmers capital This 15 the sad stat-
of affairs The State Government '¢
not implementing the resolution pas
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sed by us. This is our blue book
I have no grudge against IAS
officers, but they do not know - the
A, B, C of machinery. Our State
Government is not implementing this
suggestion that only experienced
officers having knowledge of machi-
nery should be appointed. In my
co-operative sugar factory which 1s
under construction, the civil officer
did not know the importance of the
bolts. He agked for quotations and
since they were not available in the
village, he went o Vijayawada for two
days. He came back with the quota-
tions, but meanwhile there was a
gale and Rs. 2000 or 3000 worth of
asbestos sheets fell down and were
broken. If an engineer were 1n
charge, he would have immediately
purchased the bolts. Mr. Shinde
should immediately advise Mr. Sarin
to remove the civil officers and ap-
point engineering hands ip Co-opera-
tive industries,

If you look at page 103 of the Re-
port of Department of Co-operation,
1972-73, in the entire country the
volume of activity in the co-operative
sector has gone, as the figures will
show: 1968-69 Rs. 58 crores, 1969-70
Rs. 59 crores and 1970-71 Rs. 64 crores,
But what is the position in Andhra
Pradesh, where co-operative move-
ment was in existence even before I
was born? The relevant figures are:
1968-69 Rs. 23 crores, 1969-70 Rs. 16
croreg and 1970-71 Rs. 13 crores,
Every year it is getting reduced. This
is a sorrowful state of affairs.

We had a Minister in charge of
co-operative supgar mills whe had no
experience of cooperative movement.
He toured for one weeck in Maharash-
tra and another weck in Punjab and
stayed there as State guest, osfensi-
bly for the purpose of studying the
working of the co-operative move-
ment in those States. Yet, after his
returh he did not implement some-
thing new. What he has learnt there?

Now there are three sectors in the
field, namely, the public sector, the
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co-operative sector and the private
sector. Suppese a farmer wants to
get some fertilizer, he will have to
go to all the three sectors because his
entire requirement will not be sup-
plied by any one of the three sectors.
Government should try to reclily
these things. Why could they not
make a beginning with producers and
consumers cooperative societies in the
surplus districts?

Now there are 500 rice mills in my
district. How can the co-operative
sector effectively compete with thase
mills in the private sector? Since
Shri Shinde is closely associated with
co-opcratives, he should make a be-
ginmng with procurement in the gur-
plus districts in the co-operative sector
as Punjab and Maharashtra have
done. By this policy we are not abo-
lishing the private sector. All the
three sectors can function and com-
pete effectively. Unless something is
done on these lines, the co-operative
movement cannot succeed.

sit §o dto fad afem (Fracia) ¢
qwify AT, § w0 faw w1 g
&0 & g @er gt § 1 w-sTifesy
¥ A oft qaw frme g Yo W @,
Tg wEry, Afew =t srw & o fer
darg  mpadra & 1 & e
FEAT MG § (F WA qANE
FaR ¥ wgw oA &, W anel
£9 WiFgawary, Afe wrarafer
qaNe A FAT WAL T_AT
T WA FW oA gar &

frarfer FREAY
TR QI gy &1 I A
faeft & T8 O AR W R v Xw
w oR T A g @ e
arafaw AR et & ) PR
Xw W g & Feg e qu-
¥z ¥ warar WA TRT AL {0
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vt fadm wimmfer i avafa
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var wam f Fneifer wnede
g & = wrefwal w1 w97 G TN
¥ ey e w7 & oot AT A
W g |

*SHRI S. D. SOMASUNDRAM
(Thanjavur): Mr. Chairman, Sir, I
rise to say a few words on The Nati-
onal Co-operative Development Cor-
poration (Amendment) Bill, 1973,
Through this Bill, the National Co-
opcrative. Development Corporation
Act, 1962 is being extended to the
State of Jammu and Kashmir and the
State of Jammu and Kashmir will
also derive benefits from the activi-
ties of the National Co-operative De-
velopment Corporation.

Sir, I need not say that the State nf
Jammu and Kashmir is a strategic
State and all attention musl be paid
to the economic development of the
State. The activities of the National
Co-operative Development Corpora-
tion should have been exiended to the
State of Jammu and Kashmir, as soon
as the Corporation was constituted.
Though there has been inordinate de-
lay in bringing forward this impor-
tant amending legislation before this
House, I welcome this Bill as it will
assist the State of Jammu and Kash-
mir in its economie activities.

The cconomy of the State of Jammu
and Kashmir cannot sustain merely
on the tourist traffic from abroad and
.rom inside the country. The fruits
and vegetables are abundantly grown
in the State of Jammu and Kashmir
and for lack of processing and mar-
keting facilitie; the economy of the
State is in shambles. The National
Co-operative Development Corpora-

*The origina] speech was delivered in Tamil,
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tion will definitely be able to play an
t role in processing the fruits
- and vegetable grown there and in
markefing them outside the State. The
Nutional Co-operative Development
Corporation alone will be in a posi-
tion to create storage facilities in .a
big way in the State of Jammu and
Kashmir, I have no doubt in my mind
that with the assistance of the Na-
tional - Co-operative Development Cor-
poration the State of Jammu and
Kashmir will come to occupy a pre-
mier place in the economic map of
our -country.

Sir, the co-operative movement has
a vita] part to play in the economic
development of the country as a
whole. But I am sorry to say that
such an important movement is seems
to be in the vicious grip of certain
vested interests. Every day we come
across incidents of large-scale corrup-
tion and mal-practices in the co-
operative societies spread all over the
country. The people of the country
are gradually but steadily losing faith
in the co-operative movement. Unless
some constructive and radical steps
are taken immediately by the Gov-
ernment to root out corruption and
malpractices from the co-operative
movement, the economy of the coun-
try will receive an irretrievable set-
back.

I wil give here another example of
how the people are losing faith in the
co-operative movement. In 1850-51,
when the First Five Year Plan began,
there were 1.8 lakhs of different kinds
of co-operative societies in the coun-
try. In 1060-81 the number went up
to 3.3 lakhs. But in 1970, instead of
growing, the number of co-operative
socjeties declined to 3.2 lakhs. I am
sure, Sir, that the reason for this
decline is too obvious for any detailed
narration in the House. :

Here, the National Co-operative
Development Corporation has much to
dq.- Some years ago an Expert Com-
mitiee wag appointed to go into the
- functioning of the Corporation apd to
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suggest methods for strengthening the
organisation. I regret to say that the
Committee has submitted itg Report.
But the Government have not = yet
taken any steps to implement the ré-
commendations of the Committee for
strengthening the Corporation, 1
wonder whether the Committee has
not made any worthwhile recommen-
dations 'or whether the Government
have not taken any real interest to
implement them expeditiously. I want
to point out that in such important
matterg it is the duty of the Govern=
ment to act expeditiously, There
should not be this kind of unconscion-
able delay. I request tie hon. Min-
ister of Agriculture, Shri Shinde, to
implement the recommendations of
the Expert Committee immediately
so that the National Co-operative De-

velopment Corporation can play a

in
mo-

vigorous and constructive role
sirengthening the co-operative
vement in the counftry.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
SHRI ANNASAHEB P. SHINDE):
Mr. Chairman, I am thankful to you
and to the hon. members., particularly
the last three hon. members who made
very constructive suggestions; the hon.
members went into the subject mat-
ter of NCDC and its background and
functioning.

This Bill is a very limited Bill. In
fact, as I said earlier, this Bill ex-
tends the scope of the original Act to
the State of Jammu and Kashmir, Na-
turally, hon. members took advantage
of this opportunity to make some
suggestions, to bring to our notice
some of the shortcomings of the co-
operative movement and also to cri-
ticise it—sometimes harshly.

My hon. friend, Mr. Daga, is a valu-
ed colleague of ours, but T think that
his understanding of NCDC was not
very much informed. The criticism
which he levelled on the floor of the
House was not at all justified.

MR. CHAIRMAN: It seems mem-
bers make their observations and then

" they are not here to hear the reply.
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In that case, the Minister would be
quite’ justified to ignore those points
and answer the points raised by mem-
bers who are here.

SHRI ANNASAHEB P. SHINDE: I
am thankful to you. My only diffi-
cylty is that this is a very important
organization of the Government of
India, Some criticism has gone c¢n
record and, therefore, I would like
to meet some of those points.

I wil] not take much time of the
House, Probably in 10-12 minutes I
will finish.

MR. CHAIRMAN: I am not restric-
ting your time. I would like that
members who made their points are
here to hear what the Minister has
got to say.

SHRI ANNASAHERB P. SHINDE: At
the outset, 1 would like to tell him
that like many of our sectors, whe-
ther public sector or other sectors, the
co-operative sector also, I am not pre-
pared to sgy has no faults, I am not
prepared to say that it hag no weak-
nesses. I am not prepared to say that
everything there is all right Bul take
the size of our country into considera-
tion or the poverty of our people. I
think in this country the cooperative
is the only type of organization which
1s perhaps most pre-eminently suited
for bringing the poorer sections of the
gociety together and try by self-effort
to improve their lot. What is the ra-
tionale of the co-operaitve movement?
Basically, the Government of India
Iook upon it as essentially a non-
official movement by the people with
the initiative of the people and with-
out interference by the Government
of India. In some States, sometimes
the State Governmenis are inclined
to interfere with the co-operative
movement, but we do not approve of
it. So, essentially, it is basically a
voluntary movement of the people
and in a country where millions of
small farmers are there, millions of
urban employees in the industrial con-
cerng are there and millions of fixed
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income group people are there, 1
think if they combine in a co-opera-
tive way for some common purpose
or common cause, it is possible to
amehorate their lot and improve their
conditions in specified areas.

Take the recent example of the
take-over of the wholesale frade in
wheat. I do not know how many mem-
bers are aware of the fact as to what
a tremendous amount of contribution
has been made by the co-operatives in
procurement. Shortcomings in the
procurement are well-known and it
can be a separate subject for discus-
sion. But 63 per cent of the total
procurement of wheat in the country
was done through co-operatives or by
co-operatives. Though the Food Cor-
poration of India is the principal
agency of the Government of India,
actually in the field, it is the co-
opcratives which have done the job.

I am sorry, Mr. Sambhali is not
there. Recently he made a very fac-
tual observation in one of our Can-
sultative Committqe meetings. Ac-
tually he toured some of the areas
to see how the procurement opera-
tions of wheat are going an. He
frankly said—he was not a sympa-
thiser of the co-operatives—in the
Consultative Committee meeting that
the co-operatives have done such a
useful work in wheat procurement
which no other organization has done.
This is the remark of one of our col-
leagues who was not so much for co-
operatives,

The co-operative societies are do-
Ing some valupble work in specific
fields.

Now Mr. Daga made a brief refer-
ence. He referred to the Dantwala
Commitiee. He referred to the PAC
and a number of other things, 1
know the Public Accounts Committee
of this august House went into the
problems of the NCDC. I think it
was very useful that the PAC went
into this and gave a valuahle report
and because of the shortcomings point-
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ed out by them we have appointed
un Expert Committee to go into those
problems. I think the PAC has ren-
dered a very valuable service to the
country by pointing out some of the
weaknesses, But naturally they had
some doubts. They said as to why
this work waa not done by the Gov-
ernment Department itself instead of
having a separate organization but, at
the same time, they did not want to
come to any positive conclusions.
They said that this issue should be
examined by some expert committee.
The Government of India appointed a
Committee to go into this problem.
Before I rdfer to the observations of
this committee, I want to mention
about the observations of the Dant-
walg Committee. They said:

“We are glad to observe that re-
cently even within the limited re-
sources available with it, the Cor-
poration has embarked on several
new schemes from out of its own
tunds outside the State Plan sche-
mes, These measures have given
an impetus to the State Govts. to
hasten the pace of development of
co-operative  marketing/processing
Thus, whereas during about a de-
cade, State Govts. were able to as-
sist the setting up of only 320 rice
mills, within a year of the Corpora-
tion’s decision to finance the entire
scheme, as many as about 470 rice
mills have been assisted.”

I would not like to take more time.
In conclusion they say:

“These instances prove that the
Corporation, given suitable assis-
tance, can play a useful role in
promoting the development of co-
operative marketing/processing.”

Then, the All India Credit Review
Committee which probed into the
working of the organisation, came to
the conclusion as follows:

“Considerable amount of credit-
able work of a promotional nature
hag been done by the NCDC in the
last few years.”
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In conclusion, I would like to men-
tion about the observations of the
Expert Committee, It sald:

“To sum up: The striking pro-
gress recorded by wvarious coopera-
tive programmes, the planning and
promotion of which is the respon-
sibility of the NCDC under its Chap-
ter, does credit ta the NCDC....
Qur assessment of the performance
of the NCDC ig that it has made a
significant contribution towards
developing the potentialities of the
programmes entrusted to it

I would not like to take more time.
But these extracts which I have quot-
ed would show that the Expert Com-
mttee which went into the entire
working and functioning of the NCDC
have come to the only conclusion that
this ig a useful organisation. Mr. Daga
did not know the system, of the way
m which the NCDC functions, etc, It
does not function independently. It
acts through the State Governments.
Whatever amounts are advanced for
cooperative organisations, even for
specific projecls, are advanced through
the State Governments. There is
double check, both by the Central
Government and the State Govern-
ments.

Mr. Daga said that very large am-
ounts have been spent, which have
not been recovered. I would like to
quote some figures. Upto the last
year I find that about Rs 107 crores
have been advanced by NCDC through
State Governments to help wvarious
cooperative marketing, processing,
storage organisations in the coopera-
tive sector. Now, out of this, you
will be glad to know the overdues
are nil. Whatever amounts were due
have been credited without a single
default. That is the position. The
amount outstanding is Rs 72.13 crores
but that would be repayable by the
State Governments in instalments
when they fall due. Mr. Daga asked:
What is your recurring expenditure?
Recurring expenditure is only Rs. 16
lakhs. It does not come even to one
per cent. Administrative expenditure
is lesg than 1 per cent. There is na
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wastage as far as this is concerned.
NCDC advances about Rs. 10 or 12
crores every year depending upon the
resources made available by the Gov-
ernment of India.

18 hbrs,

Shri Daga and some other Member
who spoke last had made an interest-
ing observation that the number of
co-operative societies had gone down.
Of course, it is a fact that the
number has gone down. But
I think one has to wunderstand
the rationale of it. This has been as
a result of the Government of India’s
policy; we found that there were very
small societies which could not even
maintain a secretary and we felt that
they would not be viable units and,
therefore, they were not desirable.
Theretore, we have been trying to tell
the State Governments that they
should amalgamate these societies
which were uneconomic or they should
be dissolved. This has been our ad-
vice. So, as a result of the presistent
efforts of the Government of India
and in co-operation with the Co-
operation Departments in the States,
we have been trying to reduce the
number of small societies and trying
to make them viable and bigger units.
I am glad to mention that the total
number of socictieg in the country to-
day is 3,20,000; out of them, credit
societies number about 1,65,000, land
development banks 865, —marketing
societies 3222 and consumer stores
13156. The membership runs into
millions.

I do not think that there is any
organisation in the country which has
such g vast membership. I know that
there are certain societies in certain
areas where vested interests have cap-
tured the co-operalive movement and
where vested interests are not allow-
ing the broader membership. In fact,
I have been taking this up with the
State Governments that the co-opera-
tive movement must be made broad-
based, and it must be made a demo-
cratic movement and vested intcrests
should be eliminated from it. That
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has been our approach, but i¢ will
take time.

We are even thinking of whether
there can be a broad uniform law for
the country as a whole. Of course,
the conditiong differ from place to
place in our country, but at least, if
there is a broad framework of law
for the guidance of the State Gov-
ernments and the State Governments
give the necessary co-operation, and
I have no doubt that they will give
us the necessary co-operation, then
perhaps we shall succeed in bringing
about a broad uniformity in the coun-
try and help in bringing about a
movement with a broadened base, a
really democratic movement which
will help the cause of the poor.

There is one other important point
that I should mention in regard to
the very major hurdle that is there
in the co-operative movement. Per-
haps, it is not confined to the co-opera-
tive movement alone, but perhaps it
is there 1n many other sectors of
economy. The hurdle is that we lack
technical managerial personnel. My
Ministry in the Department of Co-
operation at the Centre and the NCDC
have been recently examining this
point. The real problem with the
co-operative movement, whether it be
the credit society or the co-operative
bank or the ex bank or the marketing
or processing society, technically com-
petent managerial personnel are just
not available. So, we shall have to
think of how technically competent
personnel should be made available.
In fact, Shri Suryanarayana also had
raised this point and said that techni-
cully competent personnel were not
given to the co-operative movement,
I think this is an issue which requires
cxamnation in depth, and we shall
have to find g solution to this problem.

But I am very clear about one
thing, namely that this country has
no future if we fail in bringing about
viable, good and competent but really
democratic co-operative organisations
serving the cause of the poor, because
we cannot serve the cause of the pvor
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through bureaucracy; the only forums
are thdse with non-official leadership,
whiite the people are organised in
their own organisations, where they
have a voice and they have the right
to eriticite and change the leadership
or remove the leadership which is
nbt acceptable to them. That is how
1 look at the co-operative movement.

Of course, there are many defects.
Perhaps, I know more, because for the
last 25 yearg I have spent my life in
this movement; I have spent the bet-
ter part of my life in the co-operative
movement even at the village level,
and so, 1 know many of their weak-
nesses. We can discuss them. But 1
am quite convinced and I agree en-
tirely with the conclusion which was
drawn by one of the reputed com-
mittees which were appointed in the
pust, thut “co-operation has failed,
but co-operstion must succeed”, I
think tHat in this country, there 1s
ro other way except to ensure the
suttess of the co-operative movement,

As far as the NCDC 1s concerned
it is a very modest organisation. Na-
tarally, 1t carmot piay the role of tak-
ing all responsibility, but whatever
resources are being made available to
it by the Government of India are
being utilised by it to the best ad-
ventage of the country. As I said,
théy have played an amportant role
in procurement of wheat this year;
63 per cent of wheat has been pro-
cured through co-operatives, I think
that co-operatives will have to play
a very important rele in distribution
also because we have not to attend to
the problems of production only but
we have also to attend to the problem
of distribution and supply of food-
grains and various other essential
cofithoditiés to the consumers and
especially the poorer sections of soci-
ety. Therefore, a sympathetic ap-
prodch to the co-operative movement
is

Ag far ag Jammu and Kashmir is
concerned, lakhs of tonnes of apples
are grown there, but middlemen take
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afwaythemmmd the growers
do not get the necessary income and
proper prige,

It co-operative processing and mar-
keting activities are developed with
the help of NCDC, 1 am sure it will
help the cause of the small growers
in Jammu and Kashmir and will go
a long way in helping the Stateg eco-
nomy. We can then see that the
exploitation of the small producers
by muddlemen is ended.

So I require the sympathy of the
House, I know all of you are very
enlightened members and geasoned
politiclans. I am not afraid of criti-
cism. By all means, cnticise and
point out defects. But I want your
sympathy for the cooperative move-
ment.

With these words, I hope the House
will unamimously pass this measure.

MR. CHAIRMAN: The question is:

“That the Bill to amend the
National Co-operative Development
Corporation Act, 1962, be taken into
consider ation™,

The motion was adopted.
MR. CHAIRMAN: The qbbestion is:

“That clauses 2 to 4, clause 1, the
Enacting Formula and the Title
Stand part of the Bill",

The motion was adopted.

Clauses 2 1o 4, Clause 1, the Enaet-
g Formulg and the Title were add-
ed to the Bill.

SHRI ANNASAHEB P. SHINDE: 1
move: by

“That the Bill be passed”.

MR. CHAIRMAN: The question is:
“That the Bill be passed”.

The motion wag adopted.
18.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July
27, 1973|Sravang 5, 1805 (Saka),



